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LOK SABHA

Tuesday. the 29th May, 1962/Jyaisthu
8, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

IMR. SPEAKER in the Chair]
‘ORAL ANSWERS TO QUESTIONS

Phizo in Pakistan

+
[ Shri Hem Baru:r:
| Shri S. M. Banerjee:
| Shri Warior:
| Shri Daji:
Shri E. Madhusudan Rao:
*1114. ¢ Shri P. K. Deo:
| Shri Rameshwar Tantia:
Shri P. R. Chakraverti:
| Shri A. V. Raghavan:
| Shri Pottekkatt:
| Shri P. C. Borooah:

Will the Prime Minister be pleased
v state:

(a) whether it is u fact that Mr.
Phizo, rebel Naga leader, is already
in Pakistan;

(b) whether the attention of Gov-
ernment has been drawn to his state-
ment on the cve of his departure
from London, u: reported in  the
Hindustan Times dated the 20th
May, 1962; and

(¢) if so, what is the reaction of
Government to this incident as also
1o Mr. Phizo's statement?

The Parliamentary Secretary to the
Minister of External Affairs  (Shri
S. C. Jamir): (a) Yes, Sir.

(b) Yes, Sir.
782 (Ai) LSD—L1.
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(c) Phizo is making wild and base-
less allegations to gain publicity for
himself and to boost his claim to
leadership which has been repudiated
by an overwhelming majority of the
Nagas. Government are determined
to take all measures necessary to see
that there is no interference from
Phizo or any other anti-social ele-
ments with the peaceful development
of the State of Nagaland,

Shri Hem Barua: May 1 know
whether the attention of the Gov-
ernment is drawn to the fact that
Shri Phizo has sent a cable just on
the eve of leaving London to the
Chief Executive Officer  of Nagaland
which reads as follows:

“My dear friends, it wil} not
do to let others kill our people;
let us not plan to oppose each
other but to discuss and come to
a mutual understanding. We must
scttle our case early.”?

If so, may ] know whether Govern-
ment propose to invite the  hostiles
and to allow them to be represented
in the interim Government in Naga-
land?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
1 saw something like that telegram;
not identically the same thing A re-
por; of it came to us. At the pre-
sent moment there is the provisional
Government in Nagaland functioning
and there is no question of inviting
anvbody to discuss with them. Soon,
1 hope in this session, a formal Bill
for Nuagoland will come up to give
them full powers of a State

Shri Hem Barua: May | know whe-
ther Government are aware of the
rumours that are floating in Naga-
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land at present to the effect that a
parallel Naga Government is going
to be established by Shri Phizo in
Pakistan as also the fact that Shri
Phizo has launched an appeal to the
United Nations? If so, what steps
have the Government taken to coun-
teract this propaganda so that it may
not step up the dying embers of the
rebellion again?®

Shri Jawaharlal Nehru: I do not
know whether any rumours are cir-
culating. But something of that
nature reached me from London, I
think, a few days back I stated that
the Pakistan Government was em-
barrassed by these rumours and said
that they did not intenq to give any
facility. I feel the more so because
President Ayub Khan has stated again
that they will not offer any such faci-
lity to Shri Phizo.

Shri S, M. Banerjee: May 1 know
whether it i3 a fact that Shri
Phizo, after reaching Karachi, dis.
appeared from XKarachi and re-
appeared in Chittagong and whether
he is trying to enter Nagaland and if
so what steps are being taken by the
Government to check his entry into
Nagaland?

Shri Jawaharlal Nehru: It should
be known to the House that Shri
Phizo is an absconder from justice and
it by any chance he enters the Indian
territory he is likely to be arrested
and tried. I can hardly tell the hon.
Member what steps we are taking to
prevent his entry or to detain him or
what we shall try to do. It is not
certain—an odd person can enter;
cross our vast territory and enter
India, ’

Shri Warlor: Does the Government
know the Press report that Shri
Phizo is consulting all the rebels who
had fled to Pakistan in order to form
a sort of a provisional Government
there? If so, what is the reaction of
the Government?

MAY 29, 1962
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Mr. Speaker: He is there and if so
he may have consultations,

Shri Warior: I want to know whe-
ther the Government of India has
got any information from its Em-
basgy.

Shri Jawaharlal Nehru: Govern-
ment of India do not know exactly
where Shri Phizo is except that he is
in Bast Pakistan moving about. Whe-
ther he is meeting the group of Naga
hostiles who went there, 1 do not
know. It i3 quite possible he might
have Asne so. There are many ex-
planations of why that group went
there, some not very creditable to
them and some idea of forming a
base there but as I said the Pakistan
Government has clearly stated that
they will not permit them to carry
on any rebel activity there.

Shri Daji: As is now known, the
Naga hostiles who escaped were
actually delegates to a convention and
Mr. Phizo has gone to that conven-
tion. These are the reports If it is
so, may I know whether the Gov-
ernment of India have protested to
the Government of Pakistan for allo-
wing the convention to be held and
for Mr. Phizo to enter Pakistan and
attend this convention?

Shri Jawaharlal Nehru: I am sorry
my knowledge does not go thus far:
whether he went to attend a conven-
tion. I do not know what conven-
tion it is, where it is going to be
held, who has sponsored it. I know
nothing about it.

Shri Tyagi: The Prime Minister
was just heard to say that it is the
intention of the Government to bring
forward a Bill, giving full State
powers to Nagaland. I want to know
whether the same precedent will be
followed in the case of other hill
tribeg although they have not started
any struggle about it

Mr. Speaker: It ig a different ques-
tion.
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Shri Brajeshwar Prasad: Is there
any information in the possession of
the Government to support the view
that the British Government is sup-
porting Mr, Phizo both politically
and normally?

Shri Jawaharlal Nehru: We have
no such jinformation. It must be
remembered that Mr. Phizo is now a
Bri'ish citizen; he is not a citizen of
India or of any other country. He is
a British citizen. That also presum-
ably makes it rather difficult for him
to function in any part of India ex-
cept as British citizen. To our know-
ledge, no help has been given to him
morally, except the fact that he is a
British citizen; I do not know. The
individuals in England have, T be-
lieve, been giving him moral and
other support,

Shri P. C. Borooah: May 1 know
whether any arrangement exists bet-
ween the Governments of Pakistan
and India for extradition of crimi-
nals? If not, may I know whether the
question of coming into some such
arrangement with Pakistan is under
contemplation of the Government?

Shri Jawaharlal Nehru: No, Sir:
not at present. In the last Parlia-
ment a general Extradition Bill was
introduced anq was referred to a
Joint Committee of the two Houses,
and the Joint Committee reported,
and the Parliament ceased to be. So,
it will have tn be introduced afresh
in this Parliament.

fert ogogfan atem e
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(7) frr smafeat & ara oF-
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The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No.

(by No.

(¢) As these offices are not handling
correspondence  in Hindi, they  did
not depute any employee for training
in Hindi type-writing, These offices,
however, propose to depute their em-
ployees for training in future.

s wETEET et & 9§ JH
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Shri C. R. Pattabhi Raman: There
are various departments, wherein
there are sections of Hindi typists.
There is no question of promotion for
them. There is provision and they are

being considered as and when they
are eligible for appointment.

oY AEITER TRt o A F oA
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Shri C. R. Pattabhi Raman: All the
figures are with me. Main Secreta-
riat: three in July, 1961; five in July,
1962 and two in July 1962 session.
Total is ten. Then, in the DG, P&T,
the total is six. I do not want to give
all these figures. There is also the
figure for the Chief Labour Commis-
sioner. The whole list is there,

Shri Sinhasan Singh: May I know
whether Hindi typists have to learn
English typewriting and whether the
English typists employed in the Gov-
ernment of India have also to learn
Hindi typewriting—uvice wersa—and
if so, what is the difference between
the pay of Hindi typists and the pay
of English typists?

Mr. Speaker: He is extending the
question too far. The question g
whether they will have to learn both.

Shri C. R. Pattabhi Raman: No,
Sir. T think it will be impairing their
efficiency if they are to do both.

@y - 9fF omEa & e e
e F mF qw FA-nt fafse
foar . gafiag aan fyas foed) arsfinz s
I AF 4, IAF1 7E 2fq97 10 A F=-
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Shri C. R. Pattabhi Raman: It is a
question of their training being suffi-
cient. If they are efficient enough, it
will be taken into consideration.

Mr. Speaker: The question is whe-
ther they will have to undergo train-
ing or not.

Shri1 C. R- Pattabhi Raman: No, Sir.
It is not necessary in every case.

Shri Heda: The number of trainees
in Hindi typewriting is so low. Is
there no greater need than this num-
ber indicates?

The Minister of Planning and
Labour ang Employment (Shri
Nanda): This is a progressive arrange-
ment. Every year this number is be-
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ing trained. Therefore, the number
goes on increasing. Whatever de-
partments have not made this ar-
rangement so far, they have now de-
cided to do so.

Raw Film Project

+
( Shri Subodh Hansda: °’
*1117. { Shri S. C. Samanta:
_ Shri Dharmalingam:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the progress made in construc-
tion for the raw film project by the
Hindustan Photo Films Manufactur-
ing Company Ltd.;

(b) when it is expected to be com-
pleted; and

(c) when it will be first commis-
sioned for production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table of the
House.

SraTEMENT

(a) The final Project Report was
received in July, 1961, from the
French Firm of Bauchet and Cie.
Land for the project has been taken
over from the State Government and
the levelling of the site has been com-
pleted. Contracts have been award-
ed for the construction of the produc-
tion buildings. Orders for imported
plant and equipment have been plac-
ed and shipments have started.
Orders have also been placed for the
indigenous equipment which is the res-
ponsiblity of the Company and Bau-
chet and Cie are placing orders for
items they should supply. Deliveries
of indigenous equipment have started.

(b)& (c). It is expected that the
plant will go into production in 1963
and reach full production before the
end of the Third Plan period.
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Shri Subodh Hansda: From the
statement, I find that the project will
go into production by 1963 and it will
go into full production by the end
of the third Five Year Plan, If so,
may I know what percentage of the
country’s requirements will be met
by this project?

Shri Kanungo: In the first stage
we hope to produce 5'4 square metres
of cine film. That will be quite ade-
quate for our demands.

Shri Subodh Hansda: From the
statement, I find that for the cons-
truction of this project, Government
is purchasing plant and machinery.
May I know what is the foreign ex-
change requirement for this machin-
ery?

Shri Kanungo: The contract pro-
vides that machinery will be supplied
by the collaborators and whatever
machinery can be manufactured here
with the help of the collaborators
will be made. Both programmes are
progressing.

Shri S. C. Samanta: What is the
sort of collaboration that will be
made?

Shri Kanungo: The collaboration
agreement has been placed in the
library of the House. They are fur-
nishing part of the capital which will
be paid back in the course of ten
half-yearly instalments. It will carry
interest at 6 per cent.

Shri S. C. Samanta: May I know
what percentage of indigenous equip-
ment will be available?

Shri Kanungo: That is being stud-
ied.
Rural Unemployment

+
( Shri §. C. Samanta:
‘lllB.{ Shri Subodh Hansda:
_ Shri M. L. Dwivedi:
Will the Minister of Planning be
pleased to state:
(a) whether a regional conference
was convened in Calcutta to discuss

JYAISTHA 8, 1884 (SAKA)
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unemployment and under-employ-
ment in rural areas;

(b) if so, the recommendations of
the Conference; and

(¢) how those recommendations are
going to be implemented?

The Deputy Minister in the Minlis-
try of Labour and Employment and
for Planning (Shri C, R. Pattabhi
Raman): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

In pursuance of the recommenda-
tions contained in Chapter X (Em-
ployment and Manpower), Section
IV of the Report on the Third Five
Year Plan, a first series of pilot pro-
jects for utilising rural manpower
comprising 32 projects were started
during 1960-61. With a view to re-
viewing the working of these projects,
pooling the experience gained in dif-
ferent States and considering ques-
tions relating to the implementation
of the rural works programme dur-
ing 1962-63, three Regional Confer-
ences on Works Programmes for uti-
lising Rural Man-Power were held
at Delhi, Calcutta and Hyderabad
between 29th January and 7th Feb-
ruary, 1962. A number of useful sug-
gestions and recommendations were
made at each of these Conferences.
These recommendations have been
communicated to State Governments
for implementation, copy of which
has been placed in the Parliament
Library. The recommendations
have been, or will be, implemented
by the State Governments in the
light of the local needs and conditions.

Shri S. C. Samanta: The ILO Orga-
nisation appointed an expert commit-
tee, including one expert from India
also and they have submitted their
report. May I know whether in this
conference, their recommendatione
were being considered?
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Shri C. R. Pattabhi Raman: Yes,
Sir; all these are part of the employ-
ment organisation in the  Ministry
here and they are being considered.

Shri Subodh Hansda: From the
statement, I find that 32 pilot pro-
jects were started to study the man-
power. May I know what type of
man-power—technical man-power or
non-technical man-power—would be
utilised in these pilot projects?

Shri C. R. Patabhi Raman: Actually
34 pilot projects were Hfnitiated in
the first series by the end of 1860. A
regular classification of the man-
power is being made. An entire study
is being made of that.

Shrj S. N. Chaturvedi: May I know
what is the employment potential of
these pilot projects?

Shri C. R Pattabhi Raman: Three
regional conferences have been held
and the figures have not been arrived
at as yet. Actually today there are
227 projects. 600 more projects
will be launched by the end of 1962
By 1963 there will be 800 pilot pro-
jects which will be in operation.
There are about 40 selected areas and
Rs. 20 lakhs are being spent in the
four-year period ending 1966.

Mr, Speaker: He wants to know
the employment potential.

The Minister of Planning and
Labour and Employment (Shri
Nanda): May I supplement the ans-
wer? By the end of the first series It
will be 100,000. Next year it will be
400,000 to 300,000, then 1 million and
finally 2'5 million.

= faafa Gox 70 mA 5 AW
gt & wr b &1y Aedmwa S
1 s A8 2 WY A 3 A faw Ay
AN UL T FE FAAW AL &, IAF
taT oY AT F4T FG FTA A ER 7
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Shri 8. M. Banerjee: It is mention-
ed in the statement:

“The recommendations have
been, or will be, implemented by
the State Governments in the
light of the local needs and condi-

tions.”

I want to know the conditions which
warranted the implementation of those
recommendations.

Shri Nanda: For example, there is
the community contribution. How
much can be raised will depend upon
the conditions.

Shri Sham Lal Saraf: Will this em-
ployment mean that men and women
will have to work on construction
projects chiefly or jobs will be found
for them in different avocations of
life in those areas?
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Shri Nanda: There are several pro-
jects. The idea is that this work is
to be productive, which will increase
the economic potential of that area
so that afterwards employment can
be sustained without any special pro-
grammes,

Transmitter in Raipur

*1119. Shri Vidya Charan Shukla:
‘Will the Minister of Information and
Broadcasting be pleased to state:

(a) when the medium-wave trans-
mitter in Raipur will begin function-
ing; and

(b) when regular studio is likelv
10 be established there?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) A 20 KW
Medium-wave Transmitter at Raipur
is expected to be ready for service in
1963.

(b) There is no proposal to estab-
lish regular Studios at Raipur. Faci-
lities for recording of outside pro-
grammes such as folk songs by parties
will, however, be provided.

Shri Vidya Charan Shukla: Are
the Government aware that after the
reorganisation of States, Nagpur
radio station has become a Marathi
station and Indore-Bhopal, which are
supposed to cater to Raipur, are ‘foo
far to be audible to Raipur people?
If so, may ]I know whether any de-
mand has been made for the establish-
ment of a station at Raipur and what
are the reason for this demand not
being accepted?

Shri Sham Nath: So far as I am
aware, we have not received any de-
mand in this connection.

Shri Vidya Charan Shukla: May I
submit that T have been making this
demand for the last three years? I
have got the copies of that demand
with me.
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Mr. Speaker: Both of them are
sitting close by. They can settle it
now.

NEFA

*1122. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the total allocation of funds
made for NEFA for the Second Five
Year Plan;

(b) the amount spent and surrend-
ered. if any: and

(c¢) how the achievement compares
with the expenditure?

The Parliamenmtary Secretary to the
Minister of External Affairs (Shri
D. Ering): (a) Rs. 509'56 lakhs.

(b) A sum of Rs. 3356:644 lakhs
was spent and the balance was sur-
rendered.

(c) Very well.

Shri Rishang Keishing: What per-
centage of the total allotted funds fis
set apart for development schemes?
Besides governmental machinery,
what other machineries are there to
ensure proper implementation of the
development schemes?

The Prime Minister and Minister of
External Affairs and Minjister of Ato-
mic Fnergy (Shri Jawaharlal Nehru):
I am sorry, I do not think it is possi-
ble for me to give the percentage. In
the first five years, as will be notic-
ed, a large sum was not spent because
it was a novel venture which could
not be compared with other areas. So,
the whole sum allotted could not be
spent. But that does not mean that
things were not done, In fact, much
more was done than the figures of
amount snent micht imply As for the
agencies, apart from the governmental
agency, I do not know of any other
agency. There may be some minor
ageacies also.
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Shri Rishang Keishing: I find from
the reply that a certain amount has
been surrendered- May I know the
reasons why this amount could not
be fully utilized and had to be sur-
rendered? What action is Govern-
ment going to take to stop the sur-
render or lapse of money?

Shri D, Ering: The main reason for
this was the reduction in costs and
shortage of personnel and supplies.
The schemes for the Second Five
Year Plan were formulated during
1954-55, at a time when several parts
of the Agency were yet to be fully
opened up and only a start had been
made in the development of commu-
nications. No close parallel to the
situation obtaining in NEFA csould
be found in the rest of the country.
The estimates were. therefore, made
on a rough and ready basis. This led
to the curious result that while on the
expenditure side approximately 30
per cent of the sum allotted for the
Plan remained unutilised. the phvsi-
cal targets achieved were actually
much higher than 70 per cent.

Shri Hem Barma: May I know whe-
ther it is not a fact

Mr. Speaker: He has replied that
this would not occur again, the rea-
sons why it occurred earlier have
been given. 0

Shri Hem Barua: May I know whe-
ther it is not a fact that the tribal
people of NEFA supplied voluntary
labour also which computed in terms
of money would come to about
Rs. 1,70.000, and if so whether any
recognition, formal or official, is given

to these people for this voluntary
labour?

Shri Jawaharlal Nehru: Recogni-

tion is no doubt given and appreciae
tion shown. !
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Coconut Fibre Processing Factory im
Kerala

]
( Shri Manlyangadan:
| Shri Warlor:
Shrl Wasudevan Nair:

*1128. ! Shri A. K. Goplan:

| Shri Imbichibava:

j Shri Koya:

 Shri Ravindra Varma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether applications have been
received for issue of a license  for
starting a factory in Kerala for pro-
cessing coconut fibre and production
of upholstery ctc.;

(b) if so, how many such applica-
tions were received;

(c) whether there was any appli-
cation for starting such a factory
outside Kerala,

(d) whether license has been issued
to any such applicant; and

(ey if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri  Manubhal  Shah):
(a) Yes, Sir.

(b) Seven. Four proposals have
been approved. Three are under
consideration.

(¢) Yes, Sir.

(d) Yes, Sir, to one applicant other
than Kerala State.

(e) Does not arise.

Shri Maniyangadan: In view of
the industrial backwardness of the
State, will Government see that these
industries are started as early as pos-
sible?

Shri Manubhai Shah: As I said
four licenses have already been issu-
ed; the other three are under consi-
deration.



7403 Oral Answers

Shri Maniyangadan: Of the four
licenses issued how many are from
Kerala?

Shri Manubhai Shah: Al' except-
ing one are from Kerala.

Shri Warior: May I know whether
these applicants have asked for any
foreign exchange for the import of
machinery, and if so, how much?

Shri Manubhai Shah: It ;s about a
lakh and a half to two and a  half
lakhs.

Shri Vasudevan Nair: From the
facts in the possession of Govern-
ment, may I know whether Govern-
ment is sure that these indusiries will
come up within 3 reasonable period”

Shri Manubhai Shah: | hope, Sir,
that within a year it will take place
in all coir-producing States.

Shri Warior: Is there any proposal
from any of the applicants that they
would meet the requirements cf fore-
ign exchange without depending on
the Government of India?

Shri Manubhai Shah: There is
none; we would have been giad if
they had said so.

Valapattanam Irrigation Scheme

*1124, Shri A. V. Raghavan: Wil
the Minister of Planning be pleased
to state:

(a) whether sanction has been ac-
corded to the Valapattanam Iirrigation
Scheme in Kerala; and

(b) if not, whether in view of the
urgency of the scheme Government
propose to expedite the mautler?

The Deputy Minister in the Ministry
of Labour and Fmplovment and
Planning (Shri C. R. Pattabhi
Raman): (a) Yes, Sir. The scheme
has recently been accepted tor inclu-
sion in the Third Plan, The work on
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the actual execution of the scheme
would start aftier it has beca techni-
cally examined in the Central Water
and Power Commission and consider-
ed by the Advisory Committee on
Irrigation, Flood Control and Power
Projects and approved for nnplemen-
tation by the Planning Commission.

(b) Does nct arise.

Shri A, V. Raghavan: Mz:y I know
when the actual work will be started?

The Minister of Planning and Lab._
our and Employment (Shr; Nanda):
That will depcnd upon certaia coudi-
tions being {fulfilled. The technical
merits of the scheme are being exa-

mined by thc¢  Technical — Advisory
Committee of the CWPC.
Shri M. K. Kumaran: May i know

whether it is a fact that the irrigation
and Power projects from Kerala inten-
ded to be started this year are being
delayed due to want of sanction from
the Centre, and if so, what is the
reason for the delay?

Shri C. R, Pattabhi Raman: No.
Sir; it is not so.

Shri Warior. May I know whether
the delay in the execution of the
Valapattanam Scheme is causing large
scale sea erosions in the coast-line of
Kerala?

Shri C. R. Pattabhi Raman: Seca
crosion ig one of the matters for con-
sideration in the whole Plan, it is
under the consideration of the Plan-
ning Commission.

Industrial Potentialities of Goa

[ Shrj S.I';ree Narayap Das:
J Shri Bibhuti Mishra:

3 Shri P, C. Borooah:
|< Shri Rameshwar Tantia:

*1125.

Will the Prime Minister be pleased
to state:
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(a) whether any steps heva been
taken to assess the industrial poten-
tialities of Goa;

(b) whether the delegation which
went to study the scope for establish-
ing a range of major and minor in-
dustries has completed its task and
submitted its report; and

(c¢) if so, the important recommen-
dations made therein?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes Sir.

(b) and (c). Several teams have
been sent into Goa by the Govern-
ment for assessing the industrial
potentialities of the territory. The
more important recommendations
made in their reports are given
below: —

(i) Government's long term policy
regarding the export of the
ores should be announced.

(ii) A Department of Industries
should be established in the
Goa Administration.

(iii) A Branch of the Small In-
dustries  Service Institute
should be established there.

(iv) An information Centre to
disseminate information re-
garding industries and indus-
trial possiblities should be
opened.

(v) Steps should be taken to de-
velop certain large and small
scale industries in Goa.

Shri Shree Narayan Das: What is
‘the total amount set apart for the
industrial development of Goa dur-
ing the remaining period of the Third
‘Five Year Plan?

Shrl Dinesh Singh: That can be
assessed only after the reports have
been considered.
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Shri Shree Narayan Das: With
respect to the teams that have been
sent there, may I know whether any
time-limit has been fixed for submis-
sion of their reports?

Shri Dinesh Singh: The reports
have been sbmitted by them. They
are under examination.

stfagfafree o et fe
T # MELA WX AT § oAsE qu
ST & |/ gmlan agi 97 AveT A
F FITAMT @A a1 @ g 7

CIRECOET S i I
O qwa § wifE @A GRA A
o7 Ag0 & faqar W o faaan 8
afeT g7 m 3% AERA 97 agT qwW
WwRE
Shri P. C, Borooah: May I know

what are the main industries that can
be beneficially started in that region?

Shri Dinesh Singh: That can be
decided only after the recommenda-
tions have been fully considered.

Shri P. K. Deo: May I know if the
techno-economic survey which is being
conducted by the various States
for developing their regions is being
extended to Goa also?

Shri Dinesh Singh:
such proposal so far.

Shri Hari Vishnu Kamath: Is Gov-
ernment thinking in terms of co-ord-
nating or integrating the development
programme in Goa with the Third
Plan programme of development for
the rest of the country and, it so,
what machinery is being set up in
Goa for the purpose of this integration
and co-ordination?

There is no

Shri Dinesh Singh: It may be
necessary to have a more accelerated
programme in Goa.

Shri Harl Vishnu Kamath: That
was not my question. It may be
necessary. My question was definite,
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Is there a plan of co-ordinating and
integrating the development pro-
gramme for Goa with that of the
rest of the country?

The Prime Minister and Minister of
External Affairs and  Minister of
Atomic Energy (Shri Jawaharlal
Nehru): When the Third Five Year
Plan was prepared, the question of
Goa was not considered.

Shri Hari Vishnu Kamath: That is
true.

Shri Jawaharlal Nehru: But now
gradually it will have to be intengra-
ted with the res: of the programme.
It cannot stand in an isolated way,
but it is considered separately and
then integrated, These are the mat-
ters to be considered,

Shri Hari Vishnu Kamath: Has a
machinery been set up in Goa for the
‘purpose?

Shri Jawaharlal Nehru: The
machinery has been suggested by the
Deputy Minister. Various committees
have been formed; they have sugges-
ted boards and other things. I don't
know if the hon. Member thinks that
that is inadequate machinery, but it
is some step towards that end.

Shri Hem Barua: In view of the
fact that the traditional export trade
of Goa consisted in the export of iron
and manganese ore to Italy, Germany
and Japan, and ¢mpty bottles to Pak-
istan, may I know whether Govern-
ment propose to continue the tradi-
tiona)l pattern of trade, especially the
trade in the export of empty bottles
to Pakistan?

Shri Jawaharlal Nehru: I was not
aware, I am sorry, about empty bot-
tles going to Pakistan.

Shri Hem Barua: It is a fact.

Shri Jawaharlal Nehru: I did not
know that. I cannot say about empty
bottles. But as regards the rest of
the trade, the attempt has been to
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continue it as it is carried on: that
is, finish the contracts made and enter
into new contracts according to the
rules we lay down.

Shri Maheswar Naik: In view of the
existence of certain contracts regard-
ing iron ores and minerals, may I
know whether after integration Gov-
ernment are going to honour those
contracts or they want to change them
and, if so, in what way?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): The
mine owners were here, and we have
assured them that we ghall honour
the old contracts. Not only that, but
we have given a clear indication of
the future also, that all their future
contracts will also be honoured on a
long-term basis, extending from ten
to fifteen years, prices being revisable
every three years.

Shri S. N. Chaturvedi: May I know
whether any specific recommendations
have been made about the industrics
to be started there?

Shri Dinesh Singh: I cannot answer
about specific industries. But regard-
ing industries some suggestions have
been ‘made. They have to be examin-
ed.

Shri H. N. Mukerjee: May I know
whether the port of Marmugoa is now
being utilised in the usual way or
what is the position? Is the position
difficult even now?

Shri Dinesh Singh: It is being uti-
liged.

Indian Immigrants to U.K.

{ Shri Shree Narayan Das:

*1126.{ Shri Indrajit Gupta:
| Shri Subodh Hansda:

Will the Prime Minister be pleased
to state:

(a) whether there has been an un-
usual rush of Indian citizens seeking
to emigrate to the UK. during the last
few weeks;
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(b) whether this is connected with
the deadline for unrestricted immi-
grant entry into the UXK.; and

(¢) steps taken by Government in
granting passports in such cases?

The Minister of State in the Minis-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) No, Sir. Taking
the figures for the country as a whole,
there has been no unusual rush. There
has, however, been some increase in
the tota] number of applications re-
ceived in the Regional Passport Office.
New Delhi, in the last few months.

A statement, showing comparative
figures of passport applications receiv-
ed during the period January to April,
1961 and 1962, is laid on the Table of
the House. [See Appendix III, annex-
ure No. 38].

(b) The slight rush in the Regional
Passport Office, New Delhi, for pass-
ports for the UK. can be attributed
to the Commonwealth Immigrants’ Act,
1962, which will control mmigration
of Commonwealth citizens into the
UK. when it comes into force on Ist
July, 1962.

(c) The situation did not warrant
any special steps to be taken by Gov-
ernment as the existing arrangements
were considered adequate.

Shri Shree Narayan Das: May 1
know whether the UK. Immigration
Act and the various implications of
that Act as they apply to India have
seen studied by the Government and
if so what are their repercussions?

Shrimati Lakshmi Menon: It has
been studied by the Government at
all stages; when the suggestion was
made, when the Bill was introduced
and at the last stage, it was studied.
The Government’s reactions were ex-
plained to the House on various occa-
sions when questions were asked on
this Bill.

Shri Hari Vishnu Kamath: In con-
nection with this matter, is it not a
fact that the Prime Minister, some
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time ago, in a 'mood of righteous in-
dignation, expressed himself very
strongly against any emigration of
Indian citizens to the U.K. and if so,
does the Government propose to im-
pose any curbs on the emigration of
Indians to the U.K. except for those
who have got previous letter of cm-
ployment or appointmemt in that
country?

Mr. Speaker: These are the provi-
sions of the law itself.

Shri Hari Vishnu Kamath: The
Prime Minister said, I believe three
or four months back that he is strong-
ly against any migration of Indians
to the UK.

Mr. Speaker: What is the question?
The question is whether they propose
to place any curbs except in cases
where students want to go..

Shri Hari Vishnu Kamath: Not stu-
dents.

Mr. Speaker: ... .or where employ-
ment is offered to them?

Shri Hari Vishnu Kamath: Firm
offers of employment. There are
many cases of people going without
any sort of employment. That is how
emigration takes place.

Mr. Speaker: I told the hon. Mem-
ber that these are the very provisions
of the Act that only those who have
got firm employment can go.

Shri Hari Vishnu Kamath: Even
today, thousands are going with forg-
ed passports and other things to the
U.K., and then are repatriated from
there, How does the Government
propose to stop this?

Mr. Speaker: Forged passports is a
different affair.

Shri Hem Barua: May I know whe-
ther the attention of the Government
is drawn to the statement made by
our High Commissioner, Shri Chagla,
in London to the effect that the Im-
migration Act is diametrically oppos-
ed to the Commonwealth ideals and
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if so, may know whether it is going
to lead to a further deterioration of
the Commonwealth relations?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
We have seen this particular state-
ment in the Press. We have not re.
ceived it directly. It appears that the
Act will certainly have some effect on
the Commonwealth. To what extent,
it is rather difficult to say.

Shri Sinhasap Singh: May I know
whether, if a declared Indian offender
Shri Phizo goes to England and he is
conferred British citizenship and he
comes back to India, he remains a
British citizen or he remains an In-
dian offender?

Mr_ Speaker: Thesc abstract ques-
tions cannot be asked.

Shri Sinhasan Singh: Shri  Phizo.
an Indian citizen, was declared an
offcnder.  He goes  to England and
thore the British Government confers
on him British  citizenship. It he
comes back to India, does he remain
a British citizen or does he remain
an Indian offender”

Mr. Speaker: Thesc are questions
which wil] have to be studied in de-
tail. These are abstract questions
which cannot be answered in  this
manner.

Shri Harish Chandra Mathuar: If you
look at the statement submitted, you
will find that it is only in the New
Delhi region that there has been a
constant rise in the number of appli-
cations from month to month. In all
the other regions, it is just the other
way round. May I know what ex-
plains this situation?

Shrimati Lakshmi Menon: Because
more people from the Punjab apply
for passports from New Delhi, there is
a large number.

Mr. Speaker: Next question.

Shri Harish Chandra Mathar: I
wanted tg know the reasons.
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Mr. Speaker: More people from my
State, namely Punjab, want to go
there,

Shri Harish Chandra Mathar: 1
wanted to know why they want to go?
This is no answer to my question, that

because more people apply, theretore,
the number is more. That is obvious.

Mr. Speaker: Order, order. Now,
next question.

Indian Aid to Nepal
¢1128. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to stafe:

(a) the aid given to Nepal so far
from 1952; and

(b) to what extent Indian aid has
been utilised?

The Parliamentary Secretary to the
Minister of External Affairs (Shri D.
Ering): (a) The total aid promised
to Nepal for the period 1952—66 is of
the order of Rs. 28.38 crores.

(b) The aid actually utilised
amounts to Rs. 12.67 crores.
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The Minister of State in the Minis-
try of External Affairs (Shrimati

Lakshmi Menon): The amount given
is the aid till 1966.

Mr, Speaker: Have any other
amounts been asked for?

W ol qE oA ¥ AT
@& 27

Shri Shree Narayan Das: May I
know the various agencies through
which the aid is being utilised there?

Shrimati Lakshmi Menon: We have
got our Aid Mission in Nepal.

Shri Hem Barma: Besides getting
aid from India, Nepal is also getting
aid from China. May I know whether
we can interpret it as Nepal trying to
get the best of both the worlds?

Shri Jawaharlal Nehru: Nepal is
getting aid from a number of coun-
tries including the USA, some from
the Soviet Union, apart from the aid
that she is getting from China and
India.

Shri S. N. Chaturvedi: Has the aid
been utilised specifically for the pur-
poses for which it was given?

8hri Jawaharlal Nehru: I believe
80,

ot frfa fasy © & T 9TEAT §
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News Regarding March of Chinese
Troops into Ladakh

+
( Shri S. M. Banerjee:

*1129. { Shri Mohammad Elias:
LShri Indrajit Gupta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a news
item was releasedq by the French
News Agency in India on the day of
polling in North Bombay consti-
tutency during 1962 General Elections
stating that the Chinese troops had
marched into Ladakh with Soviet
tanks etc.;

(b) whether this news was also
released by Press Trust of India;

(¢) whether this was subsequently
withdrawn by the Agency;

(d) whether the Resident Corres-
pondent of French News Agency in
India, New Delhi confirmed this
news before release from Govern-
ment; and

(e) if not, action taken in the
matter?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. The
Agence France Presse in a report
from Gangtok (Sikkim) dated 24th
February, 1962, stated thgt 30 Russian
type tanks manufactured in People's
China rolled out of Lhasa for an
unknown destination. The report
further said that it was thought that
these tanks were despatched to the
Ladakh region.

(b) Yes, Sir. The Press Trust of
India, being the distribution agents
of Agence France Presse within India,
released the item to the Indian Press
on their behalf.
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(¢) The item was, however, with-
drawn by the P.T.I. within an hour of
its release as they sensed the patently
unreliable nature of the report.

(d) The story was filed by a corres-
pondent in Gangtok working for the
Agence France Presse and was not
cleared with the Government before
its release.

(e) When the attention of the
Ministry of External Affairs was
drawn to the report, the official
spokesman, at his press briefing,
pointed out the obviously ridiculous
nature of the report and said that
commonsense would suggest that no
tank could undertake a journey of
nearly 2000 miles through rugged and
difficult terrain without. completely
wearing itself out. This statement
had the desired effect in killing the
story. Opportunity was also taken to
impress on the Agence France Presse
Representative in Delhi the need to
check on all such stories with official
sources before putting them out.

Shri S. M. Banerjee: I want to
know whether Mr. Philip Mazar, the
Correspondent in Delhi has once
previously been warned for giving
false and fabricated news and if so,
whether he has been warned this
time?

Shrimati Lakshmi Menon: He was
warned this time; I do not know
whether on a previous occasion he
was warned.

Shri S, M. Banerjee: I want to
know whether, when the PTT got this
news item, they checked it up from
the Government sources and if not,
why?

Shrimati Lakshmi Menon: I have
already stated in the main answer
that it was not cleared from the Gov-

ernment.

Shri Hem Barua: In view of the
fact that foreign papers such as the
New York Times, London Observer
and in the present case this news
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service, indulge in certain political
slants, may I know whether Govern-
ment will institute g procedure of
pre-cengorship?

The Prime Mintster and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): No, Sir. Government does
not like the idea of pre-censorship.

Shri Hem Barua: Because of these
political slants which do much damage
to the cause of our country......

Mr. Speaker: He had asked a
question and it has been answered.

Shri 8. M. Banerjee: May 1 know
whether this particular news was
released just at the time of elections
with a political motive and Govern-
ment could contradict it only on 25th
February, 1962?

Shrimati Lakshmi Menon: We do
not know the motives but it was on
the eve of the elections.

Labour Situation in Raniganj Ceal
Fields

+
( Shri Daji:
| Shri S. M. Banerjee:
“1130. { Shri P. R. Chakraverti:
| Shri Hem Barua:
| Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are
aware of the tense and disturbed
labour situation in the Raniganj Coal
Fields; and

(b) it so, what steps have been
taken to meet the situation?

The Deputy Minjster in the Minis-
try of Labour and Employment and
Planning (Shri C. R. Pattabhi Raman):
(a) A few cases of violence have
taken place recently in some collieries
in Raniganj Coal Fields; the situa-
tion in the area in general does not
appear to be tense,
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(b) A tripartite meeting was con-
vened on May, 5 1962, wherein it
was decided that if the tnions and
managements do not set right their
respective lapses and law and order
situation in coal mines does not im-
prove within a period of six months,
the Government +would appoint a
High Power Commission to look into
the matter.

Shri  Daji: Is the Government
aware that even after this tripartite
meeting, the mines and coal fields in
this area have continued the mal-
practices for which the meeting was
held? What steps are being taken to
counteract this?

The Minister of Planning, Labour
and Employment (Shri Nanda): This
meeting was on May 5th and not a
very long time has elapsed since then.
In consequence of those decisions cer-
tain steps had to be taken; they are
being taken. Much has been said
about the lapses and the law and
order situation but actually when we
asked the parties concerned including
the trade unions, they did not submit
any information. Anything  else
which has happened after that cer-
tainly could be communicated to us
or to the officer who has been appoint-
ed to look into this matter.

Shri Daji: The information which
the Minister sought for had been
eommunicated by me personally on
behalf of the union. Has the Minis-
ter looked into those complaints and
have any steps becn taken?

Shri Nanda: I will check it up.
What was the date on which he has
given that information?

Shri Daji: A week back I sent it
to the Minister.

Shri Nanda: I will check it up.

Shri S. M. Banerjee: 1 want to
know whether it is a fact that the
agreement reached and the assurances
glven at the time of the settlement
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of the dispute in the modern Satgram
colliery have not yet been implement-
ed by the employers and if s0 what
steps are being taken against these
cmployers?

Shri Nanda: This is part of the
decision taken or recommendation
adopted at that conference. It refers
specifically to the situation in this
colliery and it deals with the question
which the hon. Member has in his
mind.

Shri K. N. Pande: May I know
whether the employers and the
workers both are responsible for the
disturbed condition or the employers
only?

Shri Nanda: I could not pre-judge;
there is an enquiry going to be made
about it.

Shri Prabhat Kar: The hon. Minis-
ter has statedq that if the law and
order situation does not improve
within six months, Government is
going to institute a high power
enquiry committee, The problem ig
between the labour and the em-
ployer. Inspite of taking steps against
the employers why is the Govern-
ment trying to appoint a highpower
commission, for what purpose?

Shri Nanda: Whatever steps are
needed to be taken, they are being
taken and will be taken in the course
of the next six months. A special
officer, as I said, is being appointed
to deal with the situation. There-
fore, it is not that nothing is being
done because of that declaration. The
hope is that it will not be necessary
to appoint a Commission,

Jute Mills

*1131. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any measures have
been taken or are proposed to be
taken to modernise jute mills in the
country an dincrease exports of jute;
and
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(b) if so, what are they?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A statement is laid on the
‘Table of the House.

STATEMENT

Modecrnisation of the Jute Industry
upto the spinning stage has virtually
been completed. For  this purpose,
the Government sanctioned financial
assistance to the mills in the form of
loans to the cxtent of Rs. 7:19 crores
through the N.I.LD.C. The loan assist-
ance will be continued during the
Third Plan period, for the modernisa-
tion of the post spinning stages. Gov-
ernment propose to allow expansion
in the spinning capacity in mills to
‘match the weaving capacity of all
looms on one shift basis and also
cncourage  diversification of produc-
tion by the installation of additional
broad looms to step up exnort of
carpet backing cloth. Foreign ex-
change for importing machinery and
broad looms is being released.

Shri D. C. Sharma: May I know
when this process of modernisation
will be completed?

Shri Manubhai Shah: As far as
‘the spinning scction is concerned, the
process is alrcady completed. But
now we are expanding the jute spin-
ning sector and also modernising the
weaving and back processing,

Shri D. C. Sharma: I want to know
when it will be complete.

Shri Manubhai Shah: It is already
completed as far as the spinning
section is concerned.

Shri D. C. Sharma There are three
stages. The first stage is complete.
The second and third stages are still
there. When will all this be complet-
ed?
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Shri Manubhai Shah: There are
no three stages as such. As I said,
the spinning part is already
modernised. The weaving part is
being expanded by broad looms and
also replacement of the old looms;
and the back process in spinning and
processing is also being modernised.
All this will be completed by the end
of the third Plan or perhaps by the
fourth year of the third Plan,

Shri D, C. Sharma: It is said there
will be diversification of production.
May I know the kind of diversifica-
tion which is aimed at?

Shri Manubhai Shah: The major
diversification programme is the lino-
leum cloth, rubberised types of back-
ing cloth, plasticisation of the adhe-
siovn cloth and broad loom for carpet
weaving, which is used extensively in
the United States.

Shri Sham Lal Saraf: After all this
modernisation is completed, may I
know what will be the result or the
income with regard to the sales in
foreign countries, especially in the
light of competition from Pakistan
and other countries?

Shri Manubhai Shah: As for the
first part of the question, when
modernisation and expansion are
completed, the industry may yield
about Rs. 25 crores to Rs. 30 crores
extra by way of foreign exchange.
As far as the competition from other
countries is concerned, all care is
being taken to see that in whatever
we are capable of producing we main-
tain the leadership.

Shri Prabhat Kar: May I know, as
a result of modernisation and intro~
duction of this new scheme, how
many labourers in the jute mills will
be declared surplus?

Shri Manubhai Shah: None.

Shri Heda: The hon. Minister has
stated that the present spinning
capacity has been modernised and he
has referred to expansion also. May
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I know whether Government have
decided upon the expanded capacity
and, if so, whether new mills would
be located in different States?

Shri Manubhai Shah: There will
be vertical expansion. It will not be
new units. The existing units will
expand their spinning capacity by 15
per cent.

= ferafa frs - & ST STEAT 2
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Dr. Ranen Sen: Is it a fact that
the Indian Jute Mills’ Association has
already declared that after this
modernisation, nearly 60,000 workers
will be declared surplus?

Shri Manubhai Shah: No such
declaration has come to our notice,
But, as the hon. Member knows,
there is a working-time agreement
which cannot render any workmen
surplus.

MAY 29, 1962

Oral Answers 7422
Administration

+
( Shri Bhagwat Jha Azad:
*1132.{ Shri E. Madhusudan Rao:
| Shri Bhakt Darshan:

Will the Minister of Planning be
pleased to state:

(a) whether Government had
requested a former deputy chairman
of Planning Commission to study and
submit g report on steps to be taken
to gear up the administration; and

(b) it so, whether the report has
been submitted?

The Deputy Minlster in the Minis-
try of Labour and Employment (Shri
C. R. Pattabhi Raman): (a) and (b).
At the request of the Planning Com-
mission, Shri V. T. Krishnamachari is
engaged in studying two sets of
questions, (a) question relating to
administrative personnel at different
levels in States, and (b) administra-
tive problems arising from the intro-
duction of democratic institutions at
the district and block level. Shri
Krishnamachari has completed dis-
cussions with State Governments. His
report is under preparation,

Shri Bhagwat Jha Azad: Has he
given any indication by what time he
will be able to submit his report?

Shri C. R. Pattabhi Raman: I can
only say shortly.
ot e qna o, § g AT
et §, &t w9 g @
sgaEqT ¢, 9HH FFEY @ g9 A
Y forraY avg A 78 WwEAT T oY
@

TIXAT AGT W WIT QAFAT T3y
(oY 7F) 9T wIEE AR <A &
TgHz ¥ § aga A af a9 39F
ifger #r o o, foaa aX § saEr
ST FIA BT &I G | JHT O fgear
Irerafarmar &



7423 Oral Answers

Shri Vidya Charan Shukla: Is it a
tact that the Planning Commission
made the specia] request for adminis-
trative reform, so that the third Five
Year Plan itself could be executed
after these reforms have been intro-
duced? May I know if any steps are
being taken so that the third Plan
could be benefited by the administra-
tive reforms?

Shri C. R. Pattabhi Ramam: The
question is under consideration now—
firstly the question relating to ad-
minitrative personnel and problems
arising out of the introguction of the
democratic panchayvati raj and other
things. Many mare appointments
have to be made. Many more tehsil-
dars and Deputy Collectors have to
be appointed. Many of the officers
have to go to various development
blocks and get training. All these are
part of it.

Mr. Speaker: The question 1g
whether the Planning Commission it-
sclf desired that thcre ought to be
some reforms in the administration,
g0 that the execution of the third Plan
could go forward more smoothly?

Shri Nanda: Ycos, Sir,

Shri Tyagi: This subject is more
relevant to the Home Ministry. 1
wonder if the Home Ministry had
been taken into consultation or the
Planning Commission has started
superseding, the Home Ministry?

Shri Nanda: No, Sir; it was done
in consultation with the Home Minis-
try and the Prime Minister.

Rehabilitation of Tibetan Refugees im
Orissa

*1134. Shri Maheswar Naik: Will
the Prime Minister be pleased tu
state:

(a) whether an official of the Cen-
tral Government visited Orissa to
explore the possibilities of rehabili-
tating the Tibetan refugces there;
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(b) the outcome of his visit;

(c) how many such refugees arte
expected to be settled there; and

(d) whether the original plan for
settling  the Tibctan refugees at
Dharamsala has undergone a change?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b and (c). The Orissa Govern-
ment are exploring possibilities of
rehabilitating  some 3000 Tibetan
refugees in Ganjam district of Orissa.

(d) There was no plan to settle
Tibetan refugees in Dharamsala.

Shri Maheswar Naik: May 1 know
whether the Government have con-
sidered the desirability of rehabili-
tating the Tibetan refugees in hotten
regions and whether it will be con-
venient for them to settle  them in
hotter regions?

Shrimati Lakshmi  Menon: The
matter has been explained. Our De.
puty Secretary visited the place and
had consultations with the Orissa
Government, who have agreed to pro-
vide enough land to settle 5,000 Tibe-
tan refugees.

Shri Maheswar Naik: May I know
whether the attention of the Minister
has been drawn to the news report
published today in the Hindustan
Times 1o the cffect that Tibetan refu-
gees are sneaking into West Bengal
in large numbers, whether it is a fact
and what action is being taken?

Shrimati Lakshmi Menon: I have
seen the report, but I do not know
anything more about it.

Shri Hari Vishnu Kamath: Has the
Dalai Lama, in his capacity as the
former head of the Tibetan State
made any substantial contribution to-
wards the cost of rehabilitation of
Tibetan refugees in India and if so,
how much he has contributed appro-
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ximately or at least what proportion
does his contribution bear to the total
cost of the rchabilitation of the Tibe.
tan refugees in India?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The Dalai Lama has contri-
buted to some extent to the rehabili-
tation of the Tibetan children and in
Dharamsala or wherever he is at
the present moment a large number
of children are accumulated. In fact,
they arc thinking of opening a child-
ren’s village to some extent after the
lines of the famous children’s village
in  Switzerland-Pestalozzi. But I
could not possibly say what proportion
his contribution bearg to the total
cost: I should imagine that the pro-
portion is relatively a small one.
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Shri P. K. Deo: May I know if the
cost of rehabilitation of the 5,000 refu.
gees in my State will be borne by the
Government of India, or by the State
Government.

Shri Jawaharlal Nehru: By us com-
pletely, Sir.

Threat of President of the so called
“Azad Kashmir”

+
" Shri P. C. Borooah:
*1135. J Shrf D. C Sharma:
7\ Shri Hari Vishnu Kamath:
| Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
ported statement of the President of
Pakistan-occupied Kashmir made in
an interview with BBC  correspon-
dent that his Government had decid-
ed to conduct a fight on the Algerian
pattern to take over rest of Kashmir;
and

(b) if so the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) A report to this
effect has been noticed in the Press.

(b) Any such threat, if it materia-
lises, will be suitably dealt with.

shri P. C. Borooah: May I know
whether it is a fact that the military
build-up on the Pakistan side of the
cease-fire line has been strengthened
and, if so, to what extent? What
steps have he Government {aken to
tighten the security measures on the
Indian side of the cease-fire line?

The Minister of Defence (Shrl
Krishna Menon): Government have
enough resources to meet any emer-
gency that may be reasonably anticl-
pated in that area.
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Shri Hari Vishnuy Kamath: Consi-
dering that such threats have emana-
ted from ume to time, has this
matter been taken up with the Pakis-
tan Government, either at the Minis-
terial level or the Secretariat level, or
through normal diplomatic channels
and, if so, has Pakistan disclaimed any
responsibility for the utterances and
action of the President of so-called
“Azad Kashmir”?

Shri Krishna Menon: When there is
any violauvn of the cease-fire linc,
there 1s a procedure in regard to
making a protest to the U.N. authori-
ties. If he is making a speech of
some kind, and if it is of a serious
character, Government makeg a [pro-
test.

An Hon. Member: The reply is not
audible.

Shri Krishna Menon: If it is a threat
of some kind, as was made the other
day by Shri Zafrulla Khan in the
Security Council, we give a suitable
answer. If there is any attempt to
violate our territory, as the hon.
Minister stated before, it will be
suitably met.

Shri Hari Vishnu Kamath: My
question was different. It was not
understood perhaps. Has the Pakis-
tan Government disclaimed all res.
ponsibility for the utterances of the
President of socalled “Azad Kashmir”
in this regard?

Shri Krishna Menon: No, Sir, not
so far as I know.

Shri Bhagwat Jha Azad: May I
know whether it is not a fact that the
head of the so-called “Azad Kashmir”
is instigated by Pakistan and, if it is
so, if such an attempted threat mate-
rialises, will the Government of India
take action against against Pakistan
also for encouraging “Azad Kashmir”
to take that action?
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Shri Krishna Menon: 1 have said
that if there is a violation of our ter-
ritory, from wherever it will come,
1t will be met to the best of our
ability.

Shri S. N. Chaturvedi: Has the
Government received information
that preparations are being made on
the other side of the cease-fire line
to give cffect to this threat?

Shri Krishna Menon; It goes with-
out saying that Government always
receives  information from one
source or another and deals with it in
the appropriate way. At the present
moment, we have not received any
report saying that they are going to
make an inroad into our territory to-
morrow morning. But we have to be
prepared always for any eventuality.

Shri Sham Lal Saraf: May I know
whether the Government is aware that
in so called “Azad Kashmir” arca a
Muslim Conference headed by
Choudhari Abbas has been proclaim-
ing that it is going to send its volun-
teers to this side of the cease-fire
line to create trouble?

Shri Krishna Menon: I have said in
regard to an armed attack that any
kind of such intrusion will be suitably
met other intrusion will be dealt with
by the Jammu and Kashmir State civil
administration. Whatever assistance
is required by the defence forces
would be given to them according to
normal procedures.

Shri D. C. Sharma: Is it a fact that
the so-called “Azad Kashmir” Presi-
dent thinks himself to be indcpendent
of Pakistan and thinks he is in a
position to carry on negotiations with
the Government of China?

Mr. Speaker: Should what he thinks
about himself be answered by the
hon. Minister here? Shri Hem Barua.

Shri Hem Barua: May I know xhe-
ther the attention of Government is
drawn to a statement by the President
of the so-called “Azad Kashmir” on
the 20th May, where it is said that if
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the plebiscite is not held, the position
reverig to the pre-cease-fire :onditions
and, if so, whether Government have
cxamined the validity of this argu-
ment?

Shri Krishna Menon; He has 1aade
many statements of this kind. But we
cannot wage war on stalement. u
any action follows we will meet them
with reason and discretion.

Shri P. K. Deo: May I know if the
landing of the Amcrican  forces in
Thailand has further complicated {he
explosive situation in Laos or has it
been able to stabilise matters?

Shri Dinesh Singh: That is entirely
a difTerent  matter—the landing of

American forces.

Mr. Speaker: It is a matter of opin-
jon also.

Shri Hari Vishnu Kamath: Is there
any truth in press reports to the effect
that the Chairman of the Control
Commission, Mr. Parthasarathy, 1
believe, has found cvidence or proot
of aggressive and subversive aclivi-
ties of North Viet Nam in the Sou-
thern States and if so what ic Gov-
ernment’s reaction thereto?

Shri Dinesh Singh: It is entircly a
different question.

Shri Hari Vishnu Kamath: I said
Southern States.

Mr. Speaker: The Question Hour is
over.

SHORT NOTICE QUESTION

12:00 hrs.

Gorakhpuri Workers in Coal Mines
at Kothagudium

-+
( Shri K. N. Pande:
Shri Mulchand Dube:
S.N.Q. 12. { Shri Vishwa Nath
| Pandey:
L Shri Sinhasap Singh?
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Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
services of Gorakhpuri workers work-
ing in coal mines in  Kothagudium
(Andhra Pradesh) arc being terminat-
ed en masse because of their being
residents of Uttar Pradesh; and

(b) if so, the action being 1aken by
Government {o protect the workers
from this rcgional sentiment?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) No.

(b) Does not arise.

WRITTEN ANSWERS TO
QUESTIONS

Taxation by States

*1115, Shri Harish Chandra Mathar:
Will the Minister of Planning  be
pleased to state:

(a) which of the State Governments
have raised in full revenues  through
fresh taxation targeted for them in the
Second Five Year Plan; and

(b) which of them have failed to do
so and the shortfall in respect of each?

The Minister of Planning and Labour
and Employment (Shri Nanda): (a)
and (b). A statement is laid on the
Table of the House. [See Appendix
II1, annexure No. 39].

Minimum Wages for Mine Workers
#1120. Shrimati Renu Chakravartty:

Will the Minister of Labour and Em-

ploym~nt be pleased to state:

(a) why minimum  wages for
workers working in mines other
than coal mines have not yet been
fixed, especially for iron ore mines;

(b) whether it is a fact that he pro-
mised to implement this within  six
months at the industrial committee
meetings (other than coal mines), held
‘n 1958 and again in 1961;
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(c) the reason for the delay;

(d) whether INTUC and AITUC
have demanded abolition of contract
system and improvement of working
conditions prevailing in these mines;
and

(e) the progress in the proposal to
hold a tripartile enquiry inty the
manganese industry?

The Minister of Planning and Labour
and Employment (Shri Nanda):
(a) The Minimum Wages Act, 1948,
is applicable to the mining cstablish-
ments to a very limited extent,  its
coverage being confined for the pre-
sent to mica mines and stone quarries
only. As such, the Act is not appli-
cable (o other mining cstablishments.

(b) Although no such promise was
made, it was agreed at the mecting
held in April 1961 that work should
be completed expeditiously.

(¢) This question required carecfu)
cxamination of various data.

(d) Yes.

(e) The subject is expected to  be
discussed at the next meeting of the
Industrial Committce on Mines other
than Coal.

Micanite Factory in Andhra Pradesh

*1121. Shri Yallamanda Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal to
establish a Micanite factory in  the
Mica Mining area of Nellore District,
Andhra Pradesh; and

(b) if so, when it wil] star{ func-
tioning?

The Minister of Industry in the
Ministry of Commerce and Industry)
{Shri Kanungo): (a) There is no such
Pproposal before us, Sir.

(b) Does not arise.
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National Buildings Construction Cor-
poration Limited

*1127. Shri P. R. Chakraverti: Will
the Minister of Works, Housing and
Supply be plcased to state:

(a) the volume of work undertaken
by the National Buildings Construction
Corporation Limited since its incep-
tion; and

(b) how far it has been able to take
the  responsibilities of Government
work in case where the tenders have
not been forthcoming or have been
unreasonably high?

The Minister of Works, Housing aund
Supply (Shri Mehr Chand Khanna):
(a) Since its inception in November,
1960, the Corporation has undertaken
works of the vaiuc of Rs. 820°41 lakhs.

(b) At Imphal and Pondicherry, the
Corporation came in when the Cen-
tral Public Works Department wcre
finding it difficult to getl contractors to
execute their works. At other places
the Corporation got the contracts
either by virtue of their's being the
lowest tender or by acceptling a ncgo-
tiated rate which was acceptable as
reasonable by the agencies awarding
the works.

Southern Rhodesia

*1133. Shri Raghunath Singh: Will
the Prime Minister be pleased to state:

(a) whether India has pressed for
U.N. dcbate on the question of grant-
ing indcpendence  to  Southern
Rhodesia; and

(b) if so, how many countries are
expected to support or have supported
India?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) and (b). During the dis-
cussions on Southern Rhodesia in the
Special Committee of 17, the Indian
Delegate proposed that the Committee
suggest to the General Assembly to
ronsider the question as urgently as
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possible and prefcrably in the resumed
16th Session. The majority of the De-
legates supported the Indian sugges-
tion and said that the question be
considered in the resumcd 16th Ses-
sion or in an emergency session  of
the General Assembly.

Situation in Laos

( Shri P. K. Deo:
Shri D. C. Sharma:
*1136,{ Shri Y. N. Singha:
1 Shri Hari Vishnu Kamath:
| Shri Rameshwar Tantia:

Wil] the Prime Minister be pleased
to state:

(a) whether his attention has heen
drawn to the deteriorating situation in
Laos following the fall of Nam Tha
to the Communist forces;

(b) whether India in her capacity
as the Chairman of the International
Control Commission for Laos has re-
ceived any suggestion to intervene and
freeze the situation by an on the spot
inquiry into the circumstances that
led to the resumption of the civil
war from any quarters; and

(c) if so, the reaction thereao?

The Deputy Minister in the Ministry
of External Affairs (Shri  Dinesh
Singh): (a) The Government has seen
press reports of the fall of Nam Tha
to the Xieng Khouang Forces.

(by and (c). India as Chairman of
the International Control Commission
for Laos has bcen in communication
with the Powers concerned principally
the Co-Chairman of the Gencva Con-
ference with a view to strengthening
the cease-fire in Laos.

Printing Press for Parliament

*1137, Shri Hari Vishnu Kamath:
Will the Minister of Works Housiug
and Supply be pleased to state:
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(a) whether the provision of a se-
parate printing press for Parliament
is under consideration of Govein-
ment;

(b) if so, at what stage the matter
has reached; and

(c) if not the reasong therefor?

The Minister of Works Housing wrd
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) Details of the project nre hcing
worked out.

(c) Does not arise.

Relief to Registered Unemployed

*1138. Shrimati Savitri Nigam: Wili
the Minister of Labour and Empley-
ment be pleased to state whather a
scheme is under consideration to pro-
vide some interim relief to the un-
employed persons who have not been
provided employment by the employ-
ment exchanges in spite of the fact
that they have been registered for
more than a year?

The Minister of Planning and Latour
and Employment (Shri Nanda): No.

Hostile Nagas

*1139 fShri Ram Sewak Yadav:
" Shri P. C. Borooah:

Will the Prime Minister be pleascd
to state:

(a) whether it is a fact that Shri
A. Z. Phizo has recently sent 1{wo
cables to the Chief Executive Coun-
cillor and Chairman of the Interim
Body of Nagaland requesting the
Nangaland authoritics to grant pardon
to the underground Nagas; and

(b) if so, what is Government’s res-
ponse thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri S.
C. Jamir): (a) A cable from Phizo
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from London, dated 2nd May, 1962,
was received by Shri T. N. Angami,
Chairman, Interim Body, Shri Shilu
Ao, Chief Executive Councillor and
Shri Jasokie, Executive Councillor.
The cable was written in the Angami
dialect in Roman script. There was
nothing in the cable regarding grant
of pardon to the underground Nagas.

(b) Docs not arise.

Wage Structure in Public and Private
Sectors

‘1140‘j Dr..L. M. Singhvi, )
\ Shri Rameshwar Tantia:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how the wage structure in the
public sector compares with the wage
structure in the private sector; and

(b) whether it is proposcd o in-
troduce any changes in the structure
and the actuals of wages in the public
sector?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). A staiement
is laid on the Table of the House.

STATEMENT

(a) and (b). A gencral comparsion
of wage structures in public and pri-
vate sectors has not, so far, been mude
nor is it practicable to do so.

Government have no intention, at
present, to introduce any changes in
the wage structure of Government
undertakings except to the cxtent in-
dicated or necessitated by awards of
Industrial Tribunals or Wage Boards
appointed in any particular industry
common to public and private sector
units, as for example, coal.
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Shortage of Penicillin in Bombay

*1141 Shri Kajrolkar:
"\ Shri V. B. Gandhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that there is a serious shortage of sup-
ply of penicillin to the registered in-
surance practitioners in Bombay at
present under the Employces State
Insurance Corporation;

(b) if so, the causes of such short-
age;

(¢) whether it is a fact that there
had been similar shortage in the past;
and

(d) if so, how often?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) to (d). A statement is
laid on the Table of the Sabha.

STATEMENT

(a) and (b). During the five days
from the 1st to 5th May, 1962 there
was a shortage in the supply of peni-
cillin procaine in only one particular
type of vials, wviz,, 4 lac unit vials, to
the approved chemists and diagnostic
centres in Bombay under the Em-
ployecs’ State Insurance Scheme. It
was due to some delay in the receipt
of overprinted labels, ¢ven though the
batches have becn passed by the
Quality Control Section.

(¢) No, Sir.
(d) Does not arise.

Death of an Indian Diplomat in.
Vienna

( Shri H. N. Mukerjee;
| Shri Prabhat Kar:
| Shri Indrajit Gupta:
-
1142'{ Shri S. N. Dwivedy:
| Shri Hem Barua:
{ Shri Hari Vishnu Kamath:

Will the Prime Minister be pleased
to state:

(a) whether his attention has becn
drawn to the report in the British
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news-weekly “Topic” (May 12, 1962)
under the caption “The Great Golden
Murder Mystery”;

(b) whether it is a fact that investi-
gations into the mysterious dcath
abroad of Shri Ajai Kumar Mitra,
India’s Envoy to Austria, have re-
vealed a gold-smuggling racket which
the deceased diplomat tracked
down;

(¢) whether the information passcd
on by Shri Mitra to Government in-
volves a number of pcople, including
some in high positions;

(d) whether any arrests have been
made; and

(e) the present stage of the pro-
ceedings?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) Yes.

(b) No.
(c) No.
(d) No.

(e) Attention is invited to Treply
given on 23rd March, 1962 to unstar-
red Question No. 205.

The Vicnna Police are continuing
their investigations; their final report
is awaited.

Mahalaxmi Textile Mills, Trichur

*1143. Shri Warior: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that the
ownerdhip and management of the
Mahalaxmi Textile Mills, Trichur
have changed hands;

(b) whether the provident fund
amount due to the workers has been

paid; and

(e) if not, what steps Government
have taken in the matter?
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The Ministef of Planning and Labour
and Employment (Shri Nanda): (a)
Yes.

(b) The accounts of the members
not re-employed in  the re-started
factory have been settled. The ques-
tion of settlement of the ducs of those
re-employed does not arise.

(c) Does not arise.

Protest Note from China Alleging
Indian Intrusion

( Shri Rameshwar Tantia:
*1144. { Shri P. C. Borooah:
[ Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that China
delivered on the 11th May, 1962 a note
to the Indian Embassy in Peking.
protesting against  rccent infrusion
and provocation by Indian troops in
Western Sector of the  Sino-Indian
boundary;

(b) if so, what were the specific
allegations made in the protest note;
and

(¢)  what is Government’s reply
thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The Chinese note contained the
following totally unjustified and base-
less allegations:—

(i) that on 2nd May 2B Indian
troops intruded into a place at
33° 28.30" N, 78° 50.30' E about
4 kms. from a new Chinese mili-
tary post set up at Jechitung;

(ii) that intruding  Indian
troops have set up a military
outpost in the area; and

(iii) that on 5th May 2 Indian
soldiers advanced 600 metres
deeper into the area and fired
three rounds at a Chinese post.
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(c) Copies of the Chinese note
and our reply thereto are placed on
the Table of the House. [See Ap-
pendix III, annexure No. 40].

Agrarian Relations Act

( Shri A. K. Gopalan:

J Shri Umanath:
.1145"] Shri Pottekkatt:

_Shri A. V. Raghavan:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that Kerala
Government has approached Central
Government for an amendment to the
Constitution, in connection with the
implementation of Agrarian Relations
Act;

(b) if so, what arc the dctails of
their proposals; and

(c) whether any officer of the Union
Ministry of Food and Agriculture had
any discussion with the Minister for
Law and Revenue of Kerala Govern-
ment recently?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes.

(b) The Kerala Government has
suggested an amendment of Article
31-A of the Constitution. The amend-
ment may be either to sub-clause (a)
of clause (1) of Article 31-A by
giving protection to acquisition of
rights in any agricultural land or to
clause (2) of Article 31-A in order
to specifically include within the Je-
finition of ‘estate’ the ryotwari lands
in the State of Kerala.

(c) Yes.
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Applications from Manipur, Assam,
Nagaland amd NEFA for LF.AS.

*1147. Shri Rishang Keishing: Will
the Prime Minister be plcased to
state:

(a) the number of applications re-
ceived from Manipur, Assam, Naga-
land and N.EF.A. for LF.AS., for-
warded by the respective Govern-
ments in the years 1959, 1960 and
1961;

(b) how many candidates from
each State were called for interviews;
and

(c) how many were selected?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
D. Ering): (a) to (c). A statement is
placed on the Table of the House.

STATEMENT

Number Number Number
of appli- of candi- of candi-
cations  dates dates
forwar-  called sclected
ded by  forin-

the res-  terview

Dective
Govern-
ments.
Assam . 25 2 1
Nagaland 19 11 2
NEFA . 100 19 14
Manipur . 23 3 NIL
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Sulphur Manufacturing Plant at
Amjhore, Bihar

*1148. J Shri Subodh Hansda:
‘7 Shri Bibhuti Mishra:

Will the Minister of Commerce and
Imdustry be pleased to state:

(a) whether any progress has been
made in setting up of a sulphur
manufacturing plant at  Amjhore,
Bihar;

(b) if so, the nature of progress;

(¢) whether there is any foreign
collaboration in this project; and

(d) if so, the terms of collabora-
tion?

The Minister of Imdustry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). Based
on successful preliminary laboratory
tests, some test trials were conducted
at the works of Messrs. Orkla of
Norway with Amjhore Pyrites Ores,
for the production of Sulphur there-
from. The Orklas report on these
tests have shown a position of un-
certainty regarding the suitability of
Orkla process for treating Indian
Ore. -

Efforts are, therefore, being made
to find out another commercially suit-
able process for the manufacture of
sulphur from Amjhore pyrites.

Closure of Power Textile Factories

*1149. J Shri Warior:
\ Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that many
power textile factories in = vaflous
parts of the country have erved
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notices recently to  their respective
workers as a preliminary to closure;

(b) if so, how many factories and
how many workers are affected; and

(¢) what steps Government have
taken to avoid such a crisis?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
(b). Nineteen powerloom factories are
reported to have served notices of
closure. Number of workers likely to
be affected is not known.

(¢) The threatened closures are
due to revision of rates of excise
duty.

Indians in Portuguese Colomies in
Africa

*1150. Shri D. C. Sharma: Will the
Prime Minister be plcased to state:

(a) whether U.AR. who look after
the Indian interests in Portugal is
conducting an investigation into the
living conditions of 3,000 Indians now
detained in the camps in Mozambiquc;

(b) whether they have submitted
any report; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (¢). The camps in
Mozambique, where about 2240 Indian
nationals were detained, have been
inspected by representatives of  the
U.AR, the Vatican and the Inter-
national Red Cross. The reports re-
ceived by us indicate that the condi-
tions of the Indian nationals were
fairly  satisfactory. These detenues
have since been released and the
U.AR. representative, who has gone
to Mozambique to assist the Indians,
is still in that territory. His final re-
port is awaited.
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Revision of U.N. Charter

*1151. Shri Maheswar Naik: Will
the Prime Minister be pleased to
state:

(a) whether the erstwhile proposal
for the revision of the U.N. Charter
has made any headway;

(b) whether his attention has been
drawn to a statement made by Shri
U. Thant, acting U.N. Sccretary-Gene-
ral to the effect that revision of the
U.N. Charter was the first requisite
for strengthening the world organiza-
tion;

(c) what is the reaction of Govern-
ment thereto; and

(d) whether India proposes to make
any specific suggestion to further the
cause of revision?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) Government have seen press
reports of the statement.

(c) For sometime past, the Govern-
ment of India have felt that the
structure of the Unitad Nations re-
quires changes in some respects. Gov-
ernment have, however, not raised
this question because amendment of
the Charter required unanimity
amongst the permanent members of
the Security Council and it was de-
sirable to wait till the atmosphere
between the Big  Powers improved
and there were reasonable prospects
of getting such unanimity.

(d) Not at the present moment.

Visit of Soviet Trade Delegation te
Tea Estates

*1152. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a Soviet
Trade Delegation visited India re-
rently;
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(b) if so, whether some members of
the delegation also visited tea estates
in Darjeeling and Dooars;

(c) whether prospects of cxpanding
Indian tea trade with the Soviet
Union were discussed with the dele-
gation; and

(d) if so, with what result?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No,
Sir.

(b) 'to (d). Do not arise.

Jute Buffer Stock Association

*1153. Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government’s attention
has been drawn to a statement by
the Chairman, Indian Jute Mills As-
sociation on 11th May, 1962 criticising
the floor price of Rs. 30'- per maund
for raw jute as being ‘“unrcalistic”;

(b) whether the Jute Buffer Stock
Association has becen buying jute for
some time past at  below-the floor-
prices; and

(¢c) how Government propose to
maintain  confidence among jute
growers in the buffer stock scheme?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir. Indian Jute Mills Associa-
tion has been expressing these views
for a long time.

(b) Purchases were made by the
Buffer Stock Association mainly of
low grade jute at the ruling market
prices, which has been satisfactory.

(c) Apart from measures designed
to accelerate buffer stock purchases so
as to hold the price line, Government
have decided to permit export of two
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lakh bales of low quality jute. These
steps have resulted in the Assam
Bottom price rising up from Rs. 27 per
maund to Rs. 29 per maund.

Inter-State Commerce

*1154. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total volume of intcr-State
commerce in India;

(b) whether any sieps are being
taken to promote inter-State com-
merce and to eliminate obstacles; and

(c) whether Government propose
to set up an Inter-State Commerce
Commission on a permanent statutory
basis?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri  Manubhai  Shah):
(a) A statement is laid on the Table
of the House.

STATEMENT

Total coasting trade during Rs. 355,91,06,507
1960-61
R ail and River-borre
Trade during 1960-61
Commuodities (in Quin-
tals) 66,36,78,10¢

Animals (in numbers)  12,98,338

NoOTE:—
1. Figures for 1961-62 are not yeat avail-
ablc.

2. Statistics of rail and river-bore trade
cover important commodities only.
3. Statistics of trade covered by roa, country

craft and air are not available,
(b) Yes, Sir.
(c) No, Sir.
Special Session of the U.N. General
Assembly

*1155. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
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whether it is a fact that some Mem-
bers of the British Parliament have
cabled him to press for convening a
special session of U.N. General As-
sembly?

The Minister of State in the Ministry
of External Affairs (Shrimati Lak-
shmi Menon): Yes, Sir. Sixteen mem-
bers of the British House of Com-
mons sent a telegram to the Prime
Minister on April 26, 1962 suggesting
that a special Asscmbly meeting be
held to reflect, as they put it, the world
conscience for cessation of all nuclear
tests. The  Government of India
have themselves repeatedly appealed
for such cessation, and fully sympa-
thise with the aims of the distinguish-
ed Mcembers of the British Parliament.
They do not, however, consider that
a special session of the General As-
sembly as suggested would be a use-
ful or practical proposition in the con-
text of current conditions.

Production and Sale of Khadi

/ Shri P. R. Chakraverti:

[ ]
1156. 1\ Shri Bibhuti Mishra:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how far the Panchayatls, Pan-
chayat Samities and Taluka Boards
have taken to the production and sale
of Khadi;

(b) the total amount of money
realised from the sale through the
agency of Panchayats and Panchayat
Samities in 1961;

(¢) whether the Panchayat Samities
have set up cooperative societics for
undertaking this work: and

(d) the number of such societies
formed and the transactions carried
out by them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). Pan-
chayats have been specifically reco-
gnised as one of the several agencies
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to which funds may be given by the
Khadi and Village Industries Com
mission. So far as its programme of
integrated development (Naya Morh)
is concerned, the Commission intends
to associate Panchayats and Panchayat
Samities with it. In this programme,
Panchayats will be the recommending
bodies for thc organisation of gram
ekais, while Panchayat Samaties will
be both sponsoring, recommending as
well as planning bodies. Panchayats
and Panachayat Samities will also at-
sist the Commission and State Boards
etc. in organising co-operative societies
for the production and/or sale in their
respective arcas. As the work of or-
ganising gram ekais is still in the
primary stage, it is too early to in-
dicate, either in quantitative or quali-
tative terms, the extent of progress
achieved in this regard.

Death of D.I1.G. Police in Nagaland

*1157, Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 158 on the 24th April,
1962 and state:

(a) whether the judicial inquiry
regarding the death of Shri I J.
Johar, D.I.G.,, Police in Nagaland has
been concluded; and

(b) if so, what arc its findings and
conclusions?

The Parliamentary Secretary to
the Minister of External Affairs
(Shri S. C. Jamir): (a). No Sir.

(b). Does not arise.

Tibetan Refugee at Kalimpong

*1158. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Lhasa
Radio broadcast on the 15th May,
1962 accused India of encouraging
Tibetan refugees in Kalimpong, West
Bengal to indulge in political acti-
vities against Tibet and China; and

(b) it so, whether this allegation is
corroborated by facts?
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Laxshmi Menon): (a). Yes, Sir.
Lhasa Radio repeating a Pecking
Radio broadcast on the 15th May,
1962, is reported to have said that
“the Indian Government has allowed
a batch of Tibetan fugitives to carry
out subversive activities against
China’s Tibet in Kalimpong and
other places in India.”

(b) The allegation has no relation
to facts and is just part of baseless
Chinese propoganda  against India.
Tibetans who fled from their homes
and sought asylum in India have
unpleasant memories of happenings
in Tibet, but, wherever they are
settled in India, they have been dis-
couraged by Government from in-
dulging in.politica] activities. Tibe-
tan refugees in this couniry have
been peaceful and law-abiding and
have not indulged in subsersive acti-

vities of any kind.
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Prototype Production and Training
Centre, Howrah

*1160. Shri Subodh Hansda: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the construction of the
prototype Production and Training
Centre at Howrah has been com-
pleted;

(b) if not, when it is likely to be
completed; and

(¢) when it is expected to go into
production?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a). No, Sir.

(b). It is expected to be completed
by the end of August, 1962

(c). The Centre is meant to (i)
train artisans; and (ii) develop proto-
types of machines for the bencfit of
small scale industry. The training
programme of the Centre was inaugu-
rated on 17-11-1961. The production
of prototypes would start by the end
of the current year.

Vocational Counselling Programme

*1161. [ Shrf D. C. Sharma:. .
2 Shri Maheswar Naik:

Will the Minister of Labour and
Employment be pleased {o state:

(a) whether it is proposed to ex-
pand vocational counselling pro-
gramme at the employment exchanges
in Delhi to enable all those registered
for jobs to take advantage of these
facilities;

(b) whether Government also pro-
pose to extend the Employment Ex-
changes (Compulsory Notification of
Vacancies) Act to the private sector;
and

(c) if so, the details thercof?

The Minister of Planning and La-
bour and Employment (Shri Nanda):
«a). Yes.
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(b) and (c). Under Section 4 (2)
of the Employment Exchanges (Com-
pulsory  Notification of Vacancies)
Act, 1959 the State Governments and
the Union Territories concerned have
already issued notifications in their
official gazettes that the employers in
every cstablishment in the private
sector or every establishment per-
taining to any class or category of
establishments in the private sector
shall before filling any vacancy in
any cmployment in that establish-
ment, notify the vacancy to such em-
ployment exchanges as may be pres-
cribed.

Gratuity for Working Journalists

( Shri P. C. Borooah:
| Shri P. R. Chakraverti:
1162 J Shri Bhakt Darshan:
"7 Shri A K. Gopalan:
| Shri Umanath:
| Shri Bhagwat Jha Azad:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether a meeting of the re-
presentatives of the working journa-
lists, newspaper employers and Gov-
ernment was held in New Delhi in
the sccond week of May this year;

(b) if so, whether the question of
gratuity payable to journalists on re-
signation or retirement was settled
therein; and

(¢) what declsion was taken in th’
regard?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a). Yes.

(b) and (c). Conclusions of the
mecting are being finalised,

Bomb Explosion in Goa

+1163. Shri Hem Barua: Will the
Prime Minister be pleased to state:
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(a) whether it is a fact that three
boys were killed and three others
were seriously injured in a village in
Concaua, Goa on the 15th May, 1962
as a result of 3 bomb explosion; and

(b) if so, the details thercof?

The Deputy Minister in the Minis-
try of External " s (Shri Dinesh
Singh): (a) and (h). At 1215
p.m, on May 14, 1962, a hand grenade
exploded in g house in Ardafondi
village in the limits of the Canacona
Police Station. Two children  were
killed on the spot. one dieq in the
hospital and three  others were in-
jured.  Investizations have indicated
‘hat the explosion was aceidental,

Educated Unemploved in Rajasthan

2116. Shri Karni Singhji: Will the
Minister of Labour an4 Emplovment
be pleased to sfate:

(ay the  number of  unemployed
matriculates, higher seeondary passed
and craduates on the live register of
various  employment{ cexchangeos  in
Rujasthan  on 31st  December. 1961
and

(H) the numher of condidates abh-
sorbed, vear-wice, fram 1t January,
1952 :0 21t December, 19612

The Minister of Planning and La-
hour and Employment (Shri Nanda):
(a) and (h). A statement showing the
number of matriculates, intermediates
and graduates on the live registrers
of various Emplovment Exchanges in
Rajasthan as on 31st  December,
1961 ang the number of these candi-
dates placed in emplovment during
the years 1959 to 1961, is placed on
the Table [See Appendix III, an-
nexure No. 42]. However, separate in-
formation regarding higher second-
ary passed candidates is not avail-
able.
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Woollen Industry

2117, Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the recommendations made by
the Delegation of the organized Mills
and Hosiery Scctor  of the Woollen
Industry sent abroad to study foreign
market potentialitics;

(hy the decision taken by Govern-
ment on those recommendations and
the implementation therceof;

(¢) the decision taken by Govern-
ment on other recommendations  of
the Wool Development Council; and

(d) how far those decisions have
been implemented?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(). A statement is laid on the Table
fSee Append'x TI annexure No. 43].

Workers’ Education Centres in
Mysore State

2118, Shri Siddiah: Will the Minis-
tor of Labour and Emplovment be
plea ¢g to state:

(a) how many workers' cducation
centres have been started in Mysore
State from 1957-38 to 1961-6G2;

(b) the names of the places where
they have been started;

(¢) the nature of the education that
is imparted in these centrs;

(d) th total amount sanctioned for
their cstablishment and maintenance;
and

(e) the number of workers bene-
fited by the scheme?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). One Re-
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gional Wokers’ Education Centre at
Bangalore. Forty-three unit level
classes are functioning under it,

(c) Primary training in trade
Union methods and philosophy and
the rights and duties of workers.

(d) The total expenditure incur-
red upto March 31, 1962 is 2,17,574.

(¢). 2575 upto end of March 1962.

Licences for New Industries

2119. Shri M. K. Kumaran: Will the
Minister of Commerce and Industry
be pleased to state the State-wise
break-up of the number of licences
issueq over the 5 yecar period ending
on the 31st March, 1962 under the In-
dustries (Development and Regula-
tion) Act for (i) new industries; and
(ii) expansion of cxisling units?

The Minister of Industry in th-
Ministry of Commerce and Industry
(Shri Kanungo): A statement i; laid
on the Table [See Appendix III an-
nexure No, 44].

Khadi and Village Industries Board,
Punjab

2120, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount of grants
given to the Khadi ang Village In-
dustrics Board in Punjab during the
Sccond Five Year Plan peried; and

(b) the amount of grant to be givean
during the Third  Five Yrar Plan
period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a). Rs. 33.61 lakhs.

(b). Funds arc allocated to the
State Boards from ycar {o year on the
basis of the progress achicved each
year and the proposed programmes
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during the year. The amount of
grants given to the Punjab State

Board for the first year of the Third
Five Year Plan js Rs, 12.83 lakhs
(Rs. 3.36 lakhs for traditional and
Ambar Khadi and Rs. 9.47 lakhs for
village industries).

Rural Industrial Estates

2121. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Rural Industrial
Estates set up in the backward hilly
areag in the country with their loca-
tion in each State during the Second
Five Year Plan period; and

(b) the number to be allotted dur-
ing the Third Five Ycar Plan period
for the backward hilly arcas State-
wise with their location?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). A
statement is laid on the Table [See
Appendix III, annexurc No. 45].
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Tribal Settlers in Dandakaranya

2125, Shri Ulaka: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the number of tribal settlers
from Koraput district and the extent
of land distributed to them in Danda-
karanya:
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(b) whether there is any proposal
to open a Medical College under the
Dandakaranya Development Autho-
rity; and

(c) if so, the details thereof?

The Minister of Works, Housing
and  Supply (Shri Mehr Chand
Khanna): (a) 513 tribal families
have so far been resettled on 3.900
acres of land in the Umarkote Zone
of Koraput district.

(b) No.

(c¢) Docs not arise.

Uranium in M. P.

[ Shri Subodh Hansda:

919,
2126 \ Shri S, C. Samanta:

Will the Prime Minister be pleased
to state:

(a) whether the survey to ascertain
the poteatiali'y of uranium deposits
in Drug District in Madhya Pradesh
has been completed; and

(b) if so, the result thereof?

The Prime Minister, and Minister
of External Affairs and Ministry of
Atomic  Energy (Shri  Jawaharlal
Nehru): (a) and (b). Exploratory
surface survevs started by the Atomie
Mincrals Division of the Department
of Atomic FKnergy in 1960 near
Baghnadi village in the Drug District
of Madhya Pradesh for uranium de-
posits are still continuing. No. fresh
occurrences have so far come to light.

Sub-surface investigations by dril-
ling were undertaken in the area in
which the surface surveys carried out
in 1960-61 brought to light the oc-
currence of uranium deposits. These
investigations, however, had to be
temporarily suspended as the drills
had to be diverted to meet the urgent
needs of more important prospects in
Bihar, Rajasthan and Andhra Pra-
desh. Work will be resumed as soon
as the drills are released from those
areas.
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Ramakrishna Cements, Andhra
Pradesh

2128. Shri Yallamanda Reddy: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether management of Rama-
krishna Cements, Macherla, Andhra
Pradesh has implemented the Wage
Board’s recommendations;

(b) whether it is a fact that the
“Ramakrishna Cement factory wor-
kers Union” has sent a memorandum
to Central Government about the
wrong implementation of the Wage
Board’s recommendations; and

(e) if so, action taken in this re-
gard?

The Minister of Labour 'in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) and (c). Yes. The memo-
randum has been sent to the State
Government for taking necessary ac-
tion to settle the disputed points.

Seil Conservation in NEFA and
Nagaland

2129, Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the progress and achievement in
NEFA and Nagaland in soil conserva-
tion work during the Second Five
Year Plan period; and

(b) the schemes for expansion and
intensification in soil conservation in
these areas in the Third Five Year
Plan?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru: (a) The pattern of agricul-
culture in NEFA and Nagaland is
/sbased mainly on Jhuming (shifting
cultivation). Demonstrations are held
and attempts made to persuade far-
mers to give up shifting culfivation
and to switch over to permanent
form of cultivation. In addition, cul-
tivators are encouraged to use green
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manure and to undertake growing o?
leguminous plants to prevent soil ero-
sion in jhum fields. The progress
achieved has been fairly satisfactory.

(b) Soil conservation schemes, both
of the conventional and non-conven-
tional pattern, have been included in
the Third Five Year Plan for soil
conservation in NEFA and Nagaland.
Amongst the first category are schemes
for contour bunding, and terracing.
Amongst the second category, provi-
sion has been made to provide green
manure and seeds of leguminous
plants to prevent soil erosion of jhum
fields. There is also a scheme to
train Gram sevaks in work of soil
conservation,

Slum Clearance in Madras State

Shri Balakrishnan:

2130. 1Shri V. K. Ramaswamy:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the number of towns where the
slum clearance schemc has been ex-
tended in Madras Statc;

(b) number of houses built so far
under the scheme; and

(¢) the contribution made by the
Centre?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The Government of Madras have
so far sanctionedq Slum clearance
projects in the seven cities/towns of
Madras, Madurai, Coimbatore, Tiru-
chirapalli, Salem, Tirunelveli and
Thanjavur.

(b) 238 houses and 2,969 developed
plots.

(c) In accordance with the pattern
of financing, prescribed under the
Slum Clearance Scheme, the Central
Government gives financial assistance
equal to three-fourths of the approv-
ed expenditure incurred under the
Schems A sum of Rs. 122:68 lakhs
has so far been relcased as financial

MAY 29, 1962

Written Answers 7462

assistance, based on the expenditre
fncurred against dwelling units sanc-
tioned for construction, including those
which have already been completed.

Indians in Nepal

2131. Shrimati Vimla Devi: Will the
Prime Minister be pleased to state:

(a) whether any Indion residents
in Nepal were affected in the disturb-
ances at Thori, District Chitwan in
Nepal during last month;

(b) if so, their number and circum-
stances under which they were
affected; and

(c) what action was taken to pro-
tect them?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic  Energy (Shri Jawaharlal
Nehru): (a) No Indian residents in
Nepal were affected during the recent
disturbances reported to have occur-
red in Bikna Thori in Nepal.

(b) and (c). Do not arisc.

Provident Fund Contributions due
from Employers

2132 f Shri K. N. Pande:
" \ Shri Mulchand Dube:

Will the Minister of Labour and
Fmployment be pleased to state:

(a) whether it is a fact that some of
the employers have not surrendered
their own share as well as workers
provident fund contributions to Gov-
ernment;

(b) if so, how much amount is due
against them, State-wise; and

(c) what action Government pro-
pose to take against these employers?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes.

(b) A statement is placed on the
Table of the House. [See Appendix
III, annexure No, 46].
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(c) Legal action in the form of pro-
secution and/or recovery proceedings
has been initiated in respect of most
of thesc cases.

Committee for Enforcement of
Recommendations of Sugar
Wage Board

2133. Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Committees to look
after the enforcement of recommen-
dations of Wage Board (Sugar) have
been constituted in each State; and

(b) if so, what is the number of
disputes settled by these Committees
so far?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) According to the
information available, the Govern-
ments of Bihar, Mysore, Punjab and
U.P. have sct up Committees {o deal
with matters arising out of imple-
mentation of the Sugar Wage Board’s
recommendations.

(b) 18 disputes in Bihar and 12 in
Punjab have been settled by the Com-
mittees.

Hire Purchase of Machinery

2138, [ Shri Maniyangadan:
" 7\ Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) wheher it is a fact that a large
number of applicants for machinery
under the scheme of hire purchase
have not been suplied with machinery;

(b) whether it is also a fact that
most of the applicants have deposited
ten percent of the cost of the machi-
nery; and

(¢) if so, the State-wise details of
the applications under which deposit
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of the amount of 10 per cent was
made one year earlier?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) As on the 3lst
March, 1962, the National Small In-
dustries Corporation had accepted
applications for 26,036 machines. Of
these orders have been placed for
10,851 machines and 6,041 machines
have been delivered.

(b) According to the rules of the
Corporation, before they apply for an
import licence or place an order, the
smal] scale industrialist has to remit
earnest money. This amount of
earnest money depends on the total
value of application. 10 per cent of
the value of the machines is collected
in the case of applications upto
Rs. 50,000 and 20 per cent. where the
value is over Rs. 50,000 Where
deliveries are protracted beyond three
months, the rates of earnest money
arc half of what is given above.

(c) Information 1is not available.
It is considered that the labour ine
volved in the collection of this data
will not be commensurate with the
results achieved,

Rising Cost of Living

2135. Shri P. R. Chakraverty: Will
the Minister of Labour and Employ-
ment be pleased to state whether
Government propose to make a com-
prehensive survey to find out how far
the recal earnings of workers have
been affected by the rising costs?

The Minister of Planning and
Labour and Employment (Shri
Nanda): Indices of both money earn-
ings and real earnings in respect of
persons employed in factories and
mines covered under the Payment of
Wages Act and the Mines Act are al-
ready being compiled. No special
surveys are necessary.

Printing Industry

2136. Shri A. S. Saigal: Will the
Minister of Commerce and Industry
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be pleased to state:

(a) whether it is a fact that the
printing industry is facing great diffi-
culty;

(b) if so, whether it is due to the
decision not to cntertain applications
for the supply of machinery under
hire purchase scheme by Nalional
Small Industries Corporation:

(¢) whether it i a fact that  the
printers are not getting the sume im-
port facilitivs as arc given to news-
papcer establishmaents: and

(d) if so, wiut action Government
propose to take 1o remove the diffi-
culty of the printing industry?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a2) and (b). Gov-
ernment have reccived certain  rep-
rescntations against their decision not
{0 allow the National Small Industries
Corporation to accept applications for
supply of printing machinery on hire
purchase. Government, however, do
not consider that the printing indus-
try is facing any great difficulties be-
cause of this decision.

(c) Quality printers and newspaper
establishments arc allowed the same
facilities for direct import as ‘Actual
Users’. To meet the requirements of
printers who arc not! considered to be
quality printers, the established im-
porters are alloweqd a quota.

(d) Does not arise.

Spinning Mill at Raichur

2137. Shri Chandriki: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Mysore State has made
any recommendation for grant of a
licence for starting a spinning mill
at Raichur; and

(b) it so, whether the required
sanction has becen given?

The Minister of International Trade
in the Ministry of Commerce and In-
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dustry (Shri Manubhai Shah): (a)
The Mysore Government have re-
commendeqd for grant of a licence for
setting up a co-operative spinning
mill at Raichur.

(b) No, Sir. Certain clarifications
have been  sought for from the
Mysore Government.

Forward Trading

2150, Shren Yajuik: Wil the Mins-
tor of Cominerce ond  Industry be

plear doto st

() whetner 11 is o fact that forwued
tradimg i foodgrains, oils and other
cdible nmimodities resulls in ospecu-
ialive rise in prices: and

(by if =, the action  Government
propose to take to stop such forward
trading in the country?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.  There is also a ban on for-
ward trading in foodgrains and many
other edible commodities.

(b) Does not arise.

Shortage of Water Supply in Delhi

2139. Shrimati Savitri Nigam: Will
the Minister of Works., Housing and
Supply be pleased to state:

(a) whetiler the pumping stations
in Delhi installed in 1939 have broken
down or are otherwise inadequate
with the result that there is acute
shortage of water supply for public
and private gardens in Delhi and New
Delhi; and

(b) what action Government pro-
pose to take to provide sufficient
water to these gardens so that flora
of the city is not destroyed thus
damaging the beauty of the Capital?

The Minisier of Works, Housing
and  Supply (Shri Mehy Chand
Khanna): (a) and (b). The pumping
stations in Delhi have not broken
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down. The shortage of unfiltered
water supply in Delhi and New Delhi
is due to change in thc course of the
river which has moved away towards
the castern bank. Consequent upon
this change, there is shortage of water
every year during summer months
on the western bank to feed the irri-
cation pumpaz. Constant  dredging
whicn v now buing done in the intake
channcel has imbroved the position of
supply of aniiltered water. Thiv s

however, a tempe cupedient and
the question of find'ng p permanent
solution {o this problem is under the

consitgeration <f Government,

Attack by liostile Nagas

2140. Shri P, C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether 1t is a fact that an
armed gang of 150 hostile Nagas
attacked the viilage of Nachangjal in
N. C. Hills on or about 26th April,
1962 and kidnapped two forest guards;

(b) if so, what casualtics, if any,
were involved in the incident; and

(c) what action has been taken to
secure the rclease of the forest guards?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) On 26th April, 1962 a
party of Naga Thostiles raided
Nachangjal village in Cachar District
of Assam and kidnapped 2 villagers.
The kidnapped persons were not
forest guards.

(b) and (c). The two kidnapped
persons were released by the hostiles
on 29th April, 1962 prior to the
party’s escape into Pakistan. A hos-
tile who took part in the raid has
been taken into custody.

Haj Pilgrims from Kerala
2141, Shri Koya: Will the Prime
Minister be pleased to state:

(a) the number of Haj pilgrims pro-
ceeding from Kerala each ycar during
the last five years;
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(b) the number of Moallims allow-
ed to them in Mecca;

(¢) whether Government are aware
of the fact that Kerala Hajis are put
{o much difficulties and hardships due
to the monopoly of Moallims; and

(d) if so, the =steps Government
propose to take in the matter?

The Prime Minister and Minister
¢f Exiernal Affairs and Minister of
Atomic  Euergy  (Shri Jawaharlal
Nebru): (u)

Tonw 20

JESN 1227

Tesy 1504

1655 120y

1951 1705
(b) Two,

(¢) and (d). No complaint has
becn reccived in the recent past re-
garding difficulties experienced by
Kerala Hajis due to the monopoly of
Moallims. The Government of India
are, however, aware that there is a
general feeling among Indian  pil-
grims that they should be left free to
select their own Moallims in Saudi
Arabia. The question of having the
monopoly system of Moallims changed
is being pursued.

Indo-British Collaboration for Tea
Marketing

2142. Dr. Ranen Sen: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government have
allowed the formation of an Indo-
British collaboration for tea market-
ing business;

(b) if so, the names of the colla-
borating Indian and British firms;

(c) the reasons for allowing foreign
capital to operate for a marketing
business;

(d) whether the said firm has ap-
proached Government for financial
help;
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(e) whether Government are con-
sidering t give financial help in the
shape of loan ectc. to the said firm;
and

(f) if so, the conditions which cover
the interests of the British counter-
part of the collaboration?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir, for setting up a packaging
company has incidentally, becn allow-
ed only 49 per cent. of the issued
equity capital.

(b) Messrs. Tata Industries Private
Limited Bombay and Messrs James
Finlay and Co., Ltd., Calcutta, a com-
pany incorporated in the UK.

(c) The collaboration arrangement
was approved in order to help arrest
sale of adulterated teas for internal
consumption and also Lo earn addi-
tional foreign exchange by the cxport
of more packet tcas. The foreign
Company has incidentally, been allow-
ed only 49 per cent. of the issued
equity capital,

(d) and (e). No, Sir.

(f) Does not arise.

Hostile Nagas

2143. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Naga
hostiles of late have established con-
tacts with the Chinese through the
help of Burmese Communist rebels;
and

(b) if so, the nature of these con-
tacts and the mecasures taken +to
counteract them?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The Government have no
such information.

(b) Does not arise,

MAY 29, 1962

Written Answers 7470

TTRAT, ACT AW § FOR FT FTREATAT

2%, N FiEwm ;. T FTioOew
9T FEN 7 T qATT F FA FGT
f& -

(F) #1 72 @9 2 f& wwaT-
foar agar (=g w2=r) & e A
FT HIE AT @A @IS

(@) afz gf, a1 #7177 FTC@TT
AT &GF 7 @1 97 W27 2 qr a7
F 47 7; "X

(m) aftz g ATaw=Td d¥ &
ST AT V2T E, A1 FTET ATEE (R
R Fa frar man g ; A”

(7) == Arwar &1 wqe@ET FET R 7

Frforea Tt St Wt ® g
7 (Y wATW) (%) 7 (9)
Far (faFw 0 (Fama)  sfafa,
(_YY T oHEA urHer fAer g,
e 93 | AR FI o AT F fay
F% Az g P e g wmE
mifrs Gy faeg ATEE UE aTEaT
qréf & fag wwaTE, e agsE, ae
I H OF FUS (49 AT 7 ARaE
R, (AU FTAJ frar @ 1 59
f7a #1 IR @HAT 5,000 TA AT
qqr AT TFET FAT 0 F AT

Scales of Pay in Rubber Board

2145. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 2623 on the
28th August, 1961 and state:

(a) whether the Rubber Board has
since made proposals for revision of
pay scales of the employees of the
Board in accordance with the recom-
mendations of the Pay Commission;

(b) whether the proposals cover all
the employees of the Board;
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(c) whether all the proposals have
been accepted by Government;

(d) whether the revised pay scale
has been introduced for the em-
ployees;

(e) whether Government's recent
decision to increase dearness allow-
ance of Government employees has
been made applicable to the employees
of the Rubber Board;

(f) whether any category of em-
ployces has been denied the benefit
of revision of pay or of increased
dcarness allowance, and

(g) it so, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(g). The Rubber Board submitted
proposals for revision of pay scales of
its staff and orders have been issued
except in repect of a few cases, revis-
ing the pay scales in accordance with
Government’s decisions on the recom-
mendations of the Pay Commission.
The revised scales are effective from
1-7-1959. The question of revision of
pay scales of the remaining few posts
is under consideration. Government'’s
recent decision to increase the dear-
ness allowance has also been made
applicable to the employees of the
Rubber Board.

Divisional Office of Coffee Board at
Kottayam

2146. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to close down the Divisional Office of
the Marketing Department of the
Coffee Board at Kottayam;

(b) if so, the reasons thercfor:

(c) whether there is any increase
in work-load at Calicut Divisional
Office due to the closing down of the
Office at Kottayam; and

(d) how many of the staff at Kotta-
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yam will be retrenched consequent on
the closing down of the Office there?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). The information 1is being
collected and will be laid on the Table
of the Housc¢ in due course.

Foreign Tours by Officials of Coffee
Board

2147. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount spent in the last
two years on foreign tours by the
officials of the Coffce Board;

(b) results achicved by the foreign
tours;

(¢) whether the work done by these
officers in forcign countrics could not
have becn done by the trade attaches
of the Indian Embassics; and

(d) the countries toured by these
officers?

The Minister of Internationa]l Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Rs. 19,798.88.

(b) to (d). Two delegations of
officials of the Coffee Board, visited
foreign countries in the last two years.
In one, the Director of Research,
Coffee Board was deputed to attend
the First Technical Meeting on Coffee
Production and Processing, convened
by the F.A.O. in October, 1960, at
Abidjan, Ivory Coast, West Africa,
which was attended by technical ex-
perts from all over the world. The
conference discussed several technical
aspecets of coffee production, like plant
breeding, plant nutrition, processing
etc. and afforded an excellent oppor-
tunity for the Resecarch Department
of the Coffec Board to gain first-hand
knowledge of modern methods adopt-
ed in more advanced coffee producing
regions of the world in tackling
various problems that face the coffee
industry with a view to adopting such
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methods to the extent possible in our
own.

The second delegation, consisting of
the Chairman and the Chief Coffee
Marketing Officer of the Coffee Board,
toured England, Holland, West Ger-
many, France, Switzerland, and Italy
in October, 1961 to study the market
conditions in these countries, explore
ways and means of stepping up our
coffee exports etc., explain the Board’s
marketing policy to the important
coffee trade interests abroad and clear
certain misunderstandings. A. con-
siderable measure of success was
achieved in the realisation of these
objectives.

The purposes for which the two
delegations were sent abroad were
such that substantial results could not
have been achieved except by on-the-
spot discussions and personal contacts
in the respective countries by the
officials of the Coffee Board concerned
who had full knowledge of the sub-
ject and could speak with finality on
the issues arising.

Radio Sets in Rural Arears of Punjab

2148. Shri D, C., Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of radio sets that
have been supplied in the rural areas
of Punjab under the Community
Listening Scheme of Central Govern.
ment during the year 1961-62;

(b) whether Government are aware
that a large number of radio sets
already supplied in the rural areas
under this scheme are lying out of
order; and

(¢) if so, whether there is no
arrangement for looking after them?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(2) Under the Community Listening
Subsidy Scheme of the Central Gov-
ernment, arrangements were made for
the supply of 500 community listen-
ing sets to Punjab Government during
the year 1961-62.
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(b) Of the 7885 sets supplied by
the Central Government under the
Subsidy Scheme till the end of 1960-
61, only 69 sets were reported by the
State Government to be out of order
as on 31st March 1962.

(c) The State Government have got
a Maintenance Organisation for the
proper upkeep and maintenance of the
sets supplied to them. The distribu.
tion, installation and maintenance of
the community listening sets is how-
ever, the entire responsibility of the
State Government.

Annual Allocations for Punjab

2149. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) the annual allocation for
Punjab’s plans in 1960-61 and 1961-62;

(b) the amount spent during each
of the above years; and

(c) the percentage of performance?

The Minister of Planning and
Labour and Employment (Shri Nanda):
(a) to (¢). In 1960-61 against an
approved outlay of Rs. 36.4 crores an
expenditure of Rs. 34.8 crores was
incurred and in 1961-62, the budgeted
outlay was Rs. 38.8 crores; the figures
of actual expenditure are not avail-
able.

Demand for Indian Bicycles etc. from
Iran

2150. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any demanq for Inflian
bicycles and sewing machines has been
received from Iran;

(b) if so, the details of the same

and the steps taken to supply them;
and

(c) the steps taken or proposed to
be taken to explore markets in Asian
countries for Indian sewing machines
and bicycles?
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The Minister of International Trade
in the Ministry of Commérce and
Industry (Shri Manubhai Shah): (a)
and (b). Demands are received by
traders from time to time. The follow.
ing figures indicate the quantity and
value of the bicycles and sewing
machines exported to Iran during
1960-61 and 1961-62:

Bicycles and bicy cle ccmpene

Quy. Value

Rs
T1960-61 . . . 550 69,000
1961-62 . . 120 9,000

(Upto February)
Sewing mackines.

1960-61 . . . 293 22,000
1961-62(upto Feb. 62) . 650 59,000

(¢) The following steps have been
taken to explore markets in the Asian
countries for our engineering goods

(including cycles and sewing
machines):
1. Government have  conducted

market surveys in the following Asian
Countries.

Commodities Countries surveyed

1. Engineering goods Iraq

2. Bicycles Singapore,  Malaya,
North Borneo, Sara-
wak and Brunei.

3. Sewing Machines Singapore, Malaya,
No;(-th Borneo, Sara-
wak.

2. The Engineering Export Promo-
tion Council have conducted market
surveys for engineering goods (includ-
ing cycles and sewing machines) in
respect of following Asian countries:

Aden, Afghanistan, Irag, Syria,
Lebanon, Jordan, Ceylon,
Burma, Singapore and Malaya,
Thailand, Cambodia, 8. Viet-
nam, Philippines, Hongkong,
Indonesia and Egypt.

3. Out of a total of 9 Trade Dele.
gations so far sent out by the Engi-
neering Promotion Council, 6 covered
the Asian markets.
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4. The Engineering Council have
opened their foreign offices with
attached showroom in the following
Asian countries:

Burma (Rangoon), Egypt (Cairo).

5. Facilities are provided by the
Council to the manufacturers of engi~
neering goods for mparticipation in

international trade fairs and exhibi-
tions.
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Caultivation of Cash Crops in NEFA

2152. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether there is a scheme for
intensification of cultivation of cash
crops in NEFA;

(b) i so, what crops are included
in the programme; and

(¢) what progress has been achiev-
ed in the implementation of the
scheme?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) There is no such scheme
but cash crops like coffee, cardamom
and some medicinal plant are grown
whercever possible.

(b) and (c¢). Do not arisc.

Ceramics Factory in Jammu and
Kashmir

2153. Shri  Samnani: will  the
Minister of Commerce and Industry
be pleased to state:

(a) whether any application for
import of machinery to set up Ccera-
mics Factory in the State of Jammu
and Kashmir has been reccived; and

(b) if so, the action taken thereon?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arisc.
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LEAEA
Radio Stations

Shri Y. S, Chaudhary:

2156.
°% 3 Snri Daljit Singh:

Will the  Minister of Information
and Broadcasting be pleasaed to state:

(a) the  number of new Radia
stations proposed to be set up during
the Third Five Year Plan;

(b) the number of existing Radio
stations the capacity of which is pro-
posed to be increased;

(c¢) the criteria for selection of a
place for sctting up a Radio station;
and

(d) the other details in this regard?
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The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Two full-
fledged Radio Stations, one cach at
Port Blair and Kurseong are proposed
to be set up during the Third Five
Year Plan.

(b) Eight—At Rajkot, Kozhikode,
Poona, Hyderabad, and Dharwar, the
primary service transmitters will be
replaced by higher-powered units; and
at Ranchi, Bhopal and Trivandrum,
additional transmitters would be
installed.

(c) The main criteria for sclecting
the locations are the technical require-
ments and the restrictions imposced by
the International Telecommunications
Union and similar technical bodies
within the country.

(d) The new Radio Station at Kur-
scong is ready for scrvice and will be
inaugurated on the 2nd Junc, 1962.
The projects at Port Blair, Rajkot,
Kozhikode, Poona, Hyderabad, Ranchi
and Bhopal are expeeted to be com.
pleted in 1962-63 and those at Tri-
vandrum and Dharwar, in 1963-64.

New Major Industries

2157 [ Shri Elayaperumal:
: \ Shri S. B. Patil:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the mujor new indusirics likely
to be set up in Madras. Kerala and
Mysore States during the Third Five
Year Plan pcriod; and

(b) the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
following major new industrial
schemes have been  included in the
Third Five Year Plan for the States
of Mysore, Madras and Kcrala:
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Major new industries in the Public Sector
under Central  Government

Appr x.
invest-
Scheme ment
(Rs.
crores)
Mysore Watch Factory 2:5
Madras () Raw Film Pro-
jeet (Near Qoty) . 80
(i) Boiler Plant,
Trichi . . 12:0
(iii) Strgical Instru-
ments Plant, Guindy 62
(iv) Nuivelli  High
‘Temperature Car-
bonization Plant . 250
Kerala (i) Second Shipyard,
Cochin 200
(i) Phyte-Chomical
Plant. Narialmarglam _7 62

Major nege industries in the Putlic Scetor
under the State Governments

provi-
State Scheme: sion
(Rs.
Inkhs)
Mysore Stulphuric-acid Plant,
’ at Irgaldahl  based
an pyritics o pro-
duce 25 tons of acid
porday, 25
Madrus i Nvelii-purpese

Foca Pl 15

(i1r Pilotiron ard sicel
plart based o Salem
Aageotie and Noi-
velli Liga e 75
‘it Sreel Re-raollie g
Al v @ crpactiny
of 20,000 tore Por

year 100

The  location of industrics, which
may be estublished  in the Private
Sector, is primarily a matter for the
private entrepreneurs, subject to the
approval of Government, and it is
not possible to give information
regarding the future plans of the pri-
vate cntrepreneurs.
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Riets in East Pakistan

(" shri Raghunath Singh:
2159.{ Shri D. C. Sharma:
[ Dr. L. M. Singhvi:

Wil the Prime Minister be pleased
to state whother India has received
reply to the protest note sent to
Pakistan in connection with recent
riots in East Pakistan?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): No, Sir. Pakistan Govern-
ment has not replied to us.
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Assistance from East German Firm

2160. Shri Raghunath Singh: Will
the Minister of Commerce and Indus.
try be pleascd to state whether it is
¢ fact that an East German firm of
Cable Works in East Berlin has
offered tcchnical assistance to a pri-
vate sector firm of Calcutta?

The Minister of Industry in the
Ministry of Commerce and TIndustry
(Skri Kanungo}: Yes, Sir. Messrs.
Aluminium Cables and  Conductors
{U.P) Private Tdd. Calcutta, have
entered  into a collaboration  agree-
m nt with Messrs. VEB Kuablework
Qherspree of Berlin and Messrs. A, G.
Limex of the German Demaceracic Re-
public for the manufacture of paper
insulated powcer cables.

Trade with Kenya

2161. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
he pleased to state:

(a) whether it is a fact that the
Wenya Ministor of Feonomic Planning
“5 urgnd India in particular to buy
more fvnm Kenva {o balance the pay-
ments position hetween the two coun-
trirs: and

(M if so. Government’s response {o
iz demand?

The Minister of International Trade
in the Minisfry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (). Government have no infor.
mation bevond a report to that effect
which appcared in the local press.
Enquiries are, however, being made.

Spinning Miils in Gujarat

2162. Shri Man Singh Patel: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how many spindles for spinning
mills were allotted to Gujarat State in
the first year of the Third Five Year
Plan;

(b) whether licences for these
spindles have been issued;
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(c) if so, who have been given
these licences and at what places;

(d) the criteria to grant such
licences; and

(e) whether any cffort was made to
organise a cooperative society and
offer licence to it?

The Minister of International Trade
In the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
75,000 spindles.

(b) Yes, Sir.

(c) to (e). A statement is laid on
ihe Table [See Appendix 1II, an-
nexure No. 47].

Retrenchment in the Former Ministry
of Rehabilitation

2163. Shri P. R, Chakraverti: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of persons retrench-
ed in the former Ministry of Rehabili-
tation till the end of March 1962;

(b) the number of the retrenched
employeces  who have secured re.
cemployraent through the Employment
Exchange and the cell that has been
set up in the Ministry of Labour and
Employvment; and

(c¢) whether any interim allowance
has been paid to them for the period
when they were out of employment?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) 5422 persons were retrenched|
transferred from 1957 till the end of
March, 1962,

(b) Between 1st January, 1960 and
end of March, 1962. 2,510 retrenched
employees were re-employed through
the Employment Exchanges, the
Special Cell in the Directorate Gene-
ral of Employment and Training and
the Special Selection Board. In addi-
tion, 433 officials were absorbed by

782 (Ai) LSD—9.
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transfer to other offices. Many more
must have also secured employment
through their own efforts and prior
to 1st January, 1960, for which figures
are not available.

(c) No. Efforts are made to pro-
vide alternative jobs to the retrenched
cmployees either during the period of
notice or terminal leave when they
get their pay.

“Commonwealth in Brief”

2164 J Shri H. N. Mukerjee:
" Shri Prabhat Kar:

Will the Prime Minister be pleased
to state:

(a) whether the 1961 cdition of
“Commonwcalth in Brief” published
by the UK. Government has come
out; and o

(b) if so, whether the wrong de-
lincation of Kashmir in maps includ-
ed in earlicr editions has been
rectified?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic  Energy (Shri  Jawaharlal
Nehru): (a) No, Sir.

(b) Does not arise.
T gEA A
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T 7
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Tour of the Chairman of the
Coir Board

2166. Shri A. V. Raghavan: Will
the Minister of Commerce and Indus-
try be pleused to state:

(a) whether it is a fact that the
Chairman of the Coir Board had
undertaken a tour of forcign coun-
tries;

(b) whether any special benefit has
accrued from this trip;

(c) if so, the details thereof; and

(d) the ecxpenditure incurred on
this trip?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. The Chairman headed a
delegation consisting of four members
in 1959.

(b) and (c). Various important
recommendations were made by the
Delegation for promoting exports of
Coir and Coir products. Action is
being taken to implement somec of
these recommendations.

(d) Rs. 65,885.90 nP.

g FIW AT 3@ GHANIT qoAr
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12.03: hrs.
RE. PROCEDURE

Shri U. M. Trivedi (Mandsaur):
Mr. Spcaker, Sir, 1 had asked your
leave for raising . .

Mr. Speaker: I have so many times
requestecd hon. Members that when
they have any grievance against me,
they can come and settle it with me
in the chamber. They should discuss
the matter with me and then raise it
in the House. I hope that convention,
healthy as it is, would be developed
here. We shall now take up the
Adjournment Motion.
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Adjournment
12,04 hrs. I need not say much about it at

MOTION FOR ADJOURNMENT

STATEMENT MADE BY INDIAN AMBASSA-
por To0 U.S.A. REG. INDIA’S DEFENCE
Forces

Mr. Speaker: I had received notice
of an Adjournment Motion by Shri
H. N. Mukerjee, Shri Prabhat Kar,
Dr. Ranen Scn and Shri  Warior
regarding the statement made by Shri
B. K. Nchru, Indian Ambassador to
the USA regarding India’s  defence
forces. That was held over on the
25th May, because Government had
not full facts in their possession at
that time. May I know whether the
facts have been received and  they
are now available?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Eenergy (ShriJawaharlal Nehru):
Sir. first of all may 1 express my decp
regret that due to my absence some
inconvenicnee was caused to you and
to the House when this matter was first
brought up. As a matter of fact, cven
if T had been present  then, all 1
could have said was that we  should
get the full transcript of the televi-
sion interview that was given by our
Ambassador, because that is the real
fact to be considered.

Immediately we did send a  tele-
gram to our Ambassador asking for
the ful] transcript and also what
exactly he said. He sent a  reply
which did clear up some matters. He
said he was sending the transcript.
We thought we may better wait for
his transcript instead of taking up
bits of it, This transcript apparently
arrived in the cvening of day before
yesterday or yestereday morning. I
was not here. I understand it wag here
yesterday morning. And with a little,
perhaps, difficulty it might have been
placed before the House yesterday
morning—it takes some time to make
copies of it and all that. As I am
informed, a copy of it was sent to
you, Sir, yesterday afternoon. And
now I am placing a copy of the trans-
cript of the interview on the Table
of the House. [See Appendix III
annsure No, 48],

this stage anyway, because it is for
you and for the House to judge from
the actual transcript. But I should I
just give a brief summary of it
becausc hon. Members have not had
the time to read it yet.

The Programme Moderator, as he is
called, who is in charge of the tele-
vision interview referred, 1o begin
with, to the Senate Foreign Relations
Committee’s cut of 90 million dollars
from the Administration’s request for
815 million dollars for aid to India.
In this connection he wanted to know
what the cffect of this was on our
Government: and he pointed out that
the principal question to be consider-
ed Dby this television  interview,  the
central issue, was whether the United
States should or should not try to
influence the foreign policy of
recipient countiries through the money
they give them And our Ambassador
was asked as to how his Government
fclt about this cut, Our Ambassador
said that he had not had any reac-
tions from his Government,  bhut he
supposed that his Government would
feel badly about it because it would
somewhat affect  our development
progranmme.

Then some reference was made, in
this and the questionsg to the proposed
purchase of M.1.Gs from the Soviet
Union and how that would be paid
for, and how it would save foreign
exchange. To this our Ambassador
replied that the Indian defence forces
were badly equipped, they did not
have the latest equipment and we
have not been able to equip them
because of shortage of moncy. He
referred to the threats from Pakistan
and also to the morc fundamental
question of our border with China; we
had to defcnd oursclves against both,
and in order to do so we seek to buy
wherever we can do it to our
advantage, wherever it is the best and
cheapest method, and specially when
it does not affect our foreign exchange
situation. And we try always to link
this with the programme for the
manufacture of equipment in India.
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Also, it has to come in time—the
question of time is important. Any
trading with the Soviet Union, presu-
mably, would be in terms of rupees
and would not involve foreign ex-
change. The Indian goods sent to
them would not be in terms of forcign
exchange abroad.

The Correspondent then, question-
ing our Ambassador, said somcthing
about India making the best of both
worlds, Our Ambassador replied that
this was not so; all the aid that we
got from the West and the East was
less per capita on the combined basis
from both sides than what the
American allies have got from one
source only.

Reference was then made by  the
correspondent to the strong feeling on
the part of Members of the Foreign
Relations Committce of the Senate
that the attitude of our Defence
Minister had probably influenced the
cut. Our Ambassador replied that it
was difficult for him to answer this
question. He knew that our Defence
Minister was not popular with the
Senate Committec and the Senate
Committee was therefore displeased
with us. But this had nothing to do
with our policies in the United
Nations. He then referred to the
Indian forces in the Congo but for
which the Congo situation would
have worsened much more, The Cor-
respondent then referred to the casc
of Goa. The Ambassador replied that
Goa was a matter of national policy.
The Correspondent then asked if this
cut by the Committee would influence
any change in Indian policy. The
Ambassador replicd that he could not
think this was the proper way of
looking at it and foreign aid should
not be used to influence Indian policy
and this would mecan expecting the
country to sell itself to the highest
bidder.

Briefly, this is the substance of the
interview which hon. Members and
you, Sir, will read or have read. The
main question, as I said right at the
beginning was, how far the United
States should try to influence the

MAY 29, 1962

for Adjournment 7490

forcign policy of the country to whom
it gives aid. To this, the Ambassador
replied that this would be highly
improper and in any event, India did
not function in this way. He made
it perfectly clear that India would
make her purchases all over the world
and decide what was best for her and
this would not mean any change in
her policy.

It should be remembered that this
interview was in answer to ad hoc
questions. The American  way in
these television interviews is rather
odd from that which we are used to
here. The questioner often puts
words into the mouth of the persons
interviewed. But, in so far as the
policy question was concerned, it was
made clear, and I wish to make it
perfectly clear, it is obvious that we
do not seek any aid from anywhere
with strings attached or conditions
attached. May be that we may be
hard pressed for help. But, no
pressure because of local conditions
or others will induce us to change
our policy in that respect.

In defence. of course, it is obvious
that we should like to increase our
capacity 1o manufacture defence
cquipment. But, we have often said
that this does not mcan that we are
weak today. It is all a rclative
question of aircraft or other things,
cquipment. But, whatever our posi-
tion may be. we propose 1o defend
our country, I think, adequately what-
ever happens and from  whatever
source the danger might come. It is
obvious we want to have Dbetter
equipment and that is the reason
why we have approached various
countries for this equipment and more
particularly to manufacture it here.

That is all I wish to give as briet
sunrmary.

Shri Hari  Vishnu Kamath
(Hoshangabad): On a point of
clarification, Sir .

Several Hon. Members rose—

Mr. Speaker: Order, order. The
only point that is definite before the
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House so far as this adjournment
motion is concerned is that sentence,
despite impressions to the contrary;
our dcfence forces are not sufficient
to safeguard our country. That is the
only sentence so far as this adjourn-
ment motion is concernced. We are
not at present concerned with the
other parts of the statement because
this is the definite matter that is
brought before us in the adjournment
motion.

Shri Tyagi (Dehra Dun): It is not
defence forces; it was about equip-
ment.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: The actual
words were:

« . defence forces inspite of
impressions to the contrary are
certainly insufficient for protec-
tion and security of country
because they are badly equip-
ped.”

This is what he said. I am not very
happy about what he said there.
Even what he said, I am not happy.
But, it is clear that he was laying
stress on the equipment and our de-
sire to improve it.

Shri Hari Vishnu Kamath: On a
point of clarification,

Shri H. N. Mukerjee (Calcutta Cen-
tral) The Prime Minister has not only
by implication but very clearly admit-
ted that it was not very happily put.
And actually, if we read the whole
transcript, which I am sure we would
have the opportunity to do, then we
shall find what the tenor of the inter-
view was like.

1 do not wish to discuss the merits,
because you have not permitted us to
do so as yet, but I do feel that since
this matter has been bruited about
and circulated all over the world, and
from what the Prime Minister says,
essentially and substantially there is
hardly any difference between what
the transcript says and what the PTI
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reports, I do feel that your consemt
should be forthcoming, and if the
House permits, we can have a discu~
ssion of this matter,

Mr. Speaker: Then, I shall ask the
hon. Member to ask for the leave of
the House.

Shri H. N. Mukerjee: I there is no
objection, I suppose....

Mr. Speaker: The hon. Member must
move the motion first, and ask for
the leave of the House under rule 60.

Shri H. N. Mukerjee: I beg leave of
the House to move my adjornment
motion.

Shri Tyagi: I oppose this.

Mr. Speaker: Has the hon. Member
leave of the House? I shall ask those
hon. Members who are in favour of
leave being granted to rise in their
seats—

1 find that only 45 Members have
risen in their seats. As the requisite
number under rule 60 is not there,
leave is not granted.

Shri H. N. Mukerjee: In view of the
attitude of the ruling party and some
of its allies and their decision to with-
hold discussion on a matter of this
description, I feel ag a protest against
this kind of procedure that we should
walk out of the Housec.

12.15}4 hrs,

[Shri H. N. Mukerjee and some other
hon. Members then left the House.]

12 16 hrs.
CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

STATEMENT MADE BY INDIAN AMBA-
sSADOR TO U.S.A. ABOUT INDIA’S DEFENCE
Forces

Shri  Hari Vishnu Kamath
(Hoshangabad): Under rule 197, may
I call the attention of the Prime
Minister to the following matter of
urgent public importance and request
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that he may ‘'make a statement
thereon:

“The statement reportedly
made by the Indian Ambassador
to the United States of America
in the course of a television inter-
view that ‘Indian defence forces
are, in fact, totally insufficient. .”

—it was rcported as ‘totally’ but the
actual word wused seems 1o be
‘certainly’; so, there is a slight
difference there—

...for the protection ang security
of India.”.

, Mr. Speaker: The actual words that
have becen used have come before the
House now. These words had not
been correctly reported in the press.
Has the hon. Prime Minister any-
thing to say?

The Prime Minister and Minister
of External Affairs ang Atomic
Energy (Shri Jawaharlal Nehru): I
have read it out earlier. I shall read
it out again. The words were:

“Indian defence forces, in spite
of impressions to contrary, arc
certainly insufficient for protec-
tion and security of country
because they are badly equipped.
We have never been able to
equip them properly because
we have been short of
money. Now, India is a large
country . AR

These were the words.

Shri Hari Vishnu Kamath: On a
point of clarification. Apart {from
whether what the Ambassador is
reported to have said in New York
represents the true state of affairs or
not with regard to our defence forces,
is it not a fact that certain norms or
rules of propriety in utterance and
action have been set for our diplo-
mats as for all diplomats the world
over, and the Prime Minister himself
has stated in the House often in the
past that our Ambassadors and diplo-
mats should be seen more and heard
less? If so, may I know whether in
this particular case, the Ambassador
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has not over-stepped the bounds of
propriety so set by Government for
our Ambassadors and diplomats?

Mr. Speaker: The Prime Minister
has alrecady answered it. he has said
that he is not very happy with that
statement.

Shri Hari Vishnu Kamath: That is
hardly the answer to my question. He
has to answer this particular question
whether norms and rules have been
set, and whether the Ambassador has
oversiepped the bounds of propriety

or not? )

Shri Jawaharlal Nehru: About this
particular statement, 1 accept that I
am not happy at it. Certainly, I would
not have said so; if I could not have
said so, I do not like anyone clse on
our behalf to say so. But the hon.
Member is right that in America a
practice has grown; i{ is a local prac-
{ice; and some ambassadors have
adapted themselves to this practice.
They say much more than in any
other country in the world. They give
television  interviews. We do not
have television interviews here.
There, television interview is a well
established thing. When one goes in
for television interviews and Press
interviews all the time the chances
are that somctimes one goes beyond
the limit. That has happened. There
are several things in this matter
which I would have wished to express
differently. Very often leading ques-
lions are put to catch a person
and words are put which are sup-
posed to come from the person
questioned . (Interruptions.)

Shri Hem Barua (Gauhati): Times
should avoid such interviews.

Mr. Speaker: Order. order. Shri
Hem Barua may put one question.

Shri Hem Barua (Gauhati): Times
without number, our Prime Minister
has been saying, very rightly, that we
are capable of defending our from-
tiers but here comes an ambassador
who makes a statement that goes
counter to our national policy . . .
(Interruptions.) I do not say that he
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is to be removed in midstream but
I want to know whether the Govern-
ment arc ready to administer an
admonition to him, if not to recall
him?

Mr. Speaker: That could not be
replied at this time. Has Shri D. C.
Sharma got any question?

Shri D. C. Sharma (Gurdaspur) No,
Sir.
REMARKS MADE BY INDIAN AMBASSADOR
TO0 U.S.A. ABOUT MINISTER OF DEFENCE

Mr. Speaker: There is a calling
attention notice by Shri Bhagwat
Jha Azad.

Shri Bhagwat Jha Azag (Bhagal-
pur): Sir, under rule 197, I beg to call
the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a slatement thereon:

“The following remarks made
by Shri BXK. Nchru, Indian
Ambassador in USA about the
Minister of Defence”

I am quoting:

“Mr. Menon is not popular in
this country and that many things
he does and in fact the manner
in which he often speaks at the
United Nations irritates the Ame-
rican people. We are aware of
that and I suppose that is one of
the reasons for the Senate Com-
mittee being trifle displeased with
us.”

Mr. Speaker: It has been read out.
Does he want to put any particular
question?

Shri Bhagwat Jha Azad: From
what has been said, it is clear that
fie made this statement. I would like
to know whether there is any rule
which prohibits our ambassador or any
officer, however highplaced he may,
expressing such views and casting
such aspersions against a member of
our Government, If there is such rule,
what action is going to be taken
against him?

. Mr. Speaker: Probably this mistake
is due to the fact that the hon. Mem-
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ber has not yet read the statement
laid by the hon. Prime Minister. The
hon. Prime Minister may again give
the context to the hon. Member.

Shri Tyagi (Dehra Dun): Itis totally
indiscreet.

Shri Jawaharla] Nehru: I shall read
out the context; certainly it depends
upon the question. The question put
was:

“In announcing cut Fulbright
said this that there was strong
feeling among members on Com-
mittce that attitude of Xrishna
Menon who is India’s Defence
Minister especially  his  un-co-
operative attitude in United Na-
tions and otherwise perhaps
influenced cut. Now do you think
that this is true and do you think
that Committee by this action will
induce Krishna Menon to change
his ways?”

Now, that was the question. The
answer of the Ambassador was:

“You know that is very diffi-
cult question to answer. You ask
me  as Indian  Ambassador—I
know very well that Xrishna
Menon is not popular in this count-
try and manner in which he often
speaks at United Nations irritates
American people. Yes, we are
aware of that. And I suppose this
is one of reasons for Senate Com-
mittee being trifle displeased with
us. But as regard our policies in
United Nations I wish people
would be little more specific what
they complain about . "

Shri Hari Vishnu Kamath: He
should have refused or declined to
answer that question.

Shri Jawaharlal Nehru: If this
question were put to me, I would
have dcalt with it differently. I do
not wholly like the way he dealt with
it. It is not very well to repeat what
the question has said about Shri
Krishna Menon being popular or not.
It is difficult to judge one's popularity,
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And popularity among what group
and what scect? But he was dealing
with that question and said that
policies were national policies which
were pursued and that it was wrong
and improper for the American Gov-
ernment to think that they could
affect our policies by pressures of this
type.

Shri Tyagi: It is very obviously
indiscreet of a Government servant
to speak about a Minister.

Mr. Speaker: Do the signatories to
this notice want to put any questions?

Pandit D. N. Tiwary (Gopalganj):
There is no doubt that the statement
made by Shri B. K. Nehru was very
indiscreet. May I know whether Gov-
ernment is going to take any steps or
ask him for his explanation?

Mr. Speaker: That would be for the
Government to decide; they cannot
disclose it just now.

Shri J. P, Jyotishi (Sagar): Has any
Government scervant a right to make
such a public statement?

Mr. Speaker: That has been ans-
wered,

FIRE IN SADAR BazAR IN DELHI

Dr. L. M. Singhvi (Jodhpur): Sir,
under rule 197, 1T beg to call  the
att.ntion of the Minister of Home
Affairs to the following matter of
urgent  public  importance and !
request that he may make a state-
ment thereon:

“Fire in Sadar Bazar area in
Delhi on 28-5-1962 which des-
troyed several houses, shops and
goats and rendered a large num-
ber of persons homeless.”

The Minister of State in the Minis-
Ty of Home Affairs (Shri Datar):
Sir, there were two fires and I am

making a statement in respect of each
at them.

MAY 29, 1962

Attention to Matters of 7498
Urgent Public Importance

At about 2:10 aA.mM., on the 28th
May (on the night of 27th and 28th
May) a fire broke out in the huts
situated at Idgah Road in Motia Khan,
Police Station Saddar Bazar. On
reccipt of information at the Police
Station all the awailable force was
immediately rushed to the spot for
rescue work. Fire Brigade which
reached the spot immediately took
about an hour to bring the fire under
control, which was completely extin-
guished by about 5.30 a.m.

The exact cause of fire is still under
investigation. Since the fire started
late in the night no person in the
vicinity appears to have noticed as to
how and where it started. The fire
spread quickly in the affected area as
the same consisted of thatched huts.
Though there was no loss of human
life yet there was considerable damage
to property which is estimated at
about Rs. 72,000, 15 shops mostly of
Kabaris (dealing in second-hand
motor parts), sirkies and chick
makers, coal and bhoosa dealers were
affected by fire. Two purely resi-
dential and two shop-cum-residential
huts wecre also burnt. Five families
residing in these huts lost most of
their domestic belongings. One enclo-
sure where cattle were being kept
also caught fire and as a result 128
shecep kept there were burnt to death.

Relief work is being undertaken in
the affected area by various authori-
ties including the Dclhi Red Cross and
the Home Guards. In order to provide
imrmediate relief to the fire affected
families, the District Magistrate has
sanctioned a grant of Rs. 25 to each
affected family.

Now, I come to the next one. At
about 11.08 a.m. on 28th May, 1962,
some huts in Nabi Karim graveyard
in police station Paharganj caught fire,
The fire spread rapidly. 30 thatched
residentia] huts were affected by this
fire including 23 huts which were
completely burnt and seven which
were demolished in order to prevent
the spreading of fire. The fimilies
living in these huts have been ren=-
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dered homeless. The Fire Brigade
reached the palce of occurrence imme-
diately and it took about one and a
half hours to extinguish the fire com-
pletely.

No person is reported to have been
injured although the loss of property
is estimated at about Rs. 16,000.

The causc of fire could not be
known, Such fires are usually caused
in summer months due to slight, negli-
gence on the part of the individuals
residing in the area and the fire
spreads fast due to fast wind and heat,
particularly when there is some com-
bustible material nearby.

In order to provide immediate relief
to the affected families, the District
Magistrate, Delhi, has sanctioned an
amount of Rs. 500 as gratutious relief.
The Delhi Red Cross and other orga-
nisations are undertaking relief work
in the affected area.

Dr. L. M. Singhvi: What rehabili-
tation facilities are proposed to be
provided to those who have lost
their propertics and who have been
rendered homeless? May I also know
whether the Government considers
the sanction of Rs. 500 an adequate
sanction for the purposes of rchabili-
taion of so many pcople?

Shri Datar: Government have called
for an immediate report in this res-
pect and more relief will be provided
for, as soon as the cxact nature of the
firc and the reasons are known.
Rs. 500 is only to start with.

12 32 hrs.

PAPERS LAID ON THE TABLE

THE COMPANIES (APPEAL TO THE

CENTRAL GOVERNMENT) (AMEND-
MENT) RULES, AND

THE CoMPANIES (CENTRAL GOVERN-
MENT’S) GENERAL RULES AND Forms
(AMENDMENT) RULES, 1962
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (3) of
section 642 of the Companies Act,
1956:—

(i) The Companies (Appeal to
the Central Government)
(Amendment) Rules, ,1962

published in Notification No.
G.S.R, 651 dated the 12th May,
1962, [Placed in Library.
See No, LT-152/62],

(ii) The Companieg (Central
Government’s) General Rules
and Formg (Amendment)
Rules, 1962 publishhed in
Notification No. G.S.R. 653
dated the 12th May, 1962
[Placed in Library. See No
LT-153/62].

12.32 hrs.
*DEMANDS FOR GRANTS—contd.

MINISTRY OF INFORMATION AND BROAD-
CASTING—coOntd.

Mr. Speaker: The House will now
take up further discussion of the De-
mands for Grants under the control
of the Ministry of Information and
Broadcasting. Four hours have al-
rcady been tuken, and there is only
one hour left. Shri Prakash Vir
Shastri:

=it srErerEntT e (faote ) - weaer
HERE, & FEH A § 7 §IT WIT Ay
oo AT AT 9T H 3@ ogAey @
wAcd wHAT To FWET F AT ¥
#7 ag fadza tear ar f& 9t oo
frgr awl § 3| "EmmEnT A/
grafer fomt & fom e 41 97
qregal & G swr #r & afe-
T AgY WY AT I TEITHT AL
s sfys Sremew fasar =fem
w1 Y § I ¥ geafeaa &1, §9 wra-

*Mover with the recommendation of the President.
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T 917 FZAT AAT § | GgA AT AV
7z fr 99 799 gaTQ o8 T @A
g1 g1 39 qw 3F fawmr & g
gzeaqur faam awaAr w4 fE
THTAA g AT ALEIR ATTH WIS G2
T 7uq grai # 37 fawmr w1 <@ A
IETC 9 F1 qrie o1 5 33 fanr
& T ot wfaw ofonfss s faan
A | TN AT WA 3T AFT AT ATH-
amr g fF Jgr qFr 08 J"}w qw -
a7 Argfw ge § A agT 7oA
FAT &, AT a7 WA 2 Orgm wfaqew
F AT g F TEAI] FEI AT
§ 7 frnit § g7 afvada g@ aran
21 W WA AT 7 37 A | 92
qam g fr ateghm 700 7o A
gz W6 W AEFtAE qat aw difad
g 99 afe guen ud gaRe weAed &
aTq Sr3 fear wm & aga wtaE I
qFT A | 99 FAH OF FagAfeqAIw
AT 51 St | f6 e @ g S
az mafefes fod woar dsnfas
g frmr &1 @ g ) il
faorg &1 & 3z dr faenn @ &
o faun § gafad sa w1 foer weaTem
& ara e fean s gas ST fam
¥ uF sgafrqg &7 f1 HqT ST qTG
& wa% fawm &1 7 sEax fwem

T aE W1 # FAT AT g
g AT AN FT TRETRT 3 &
g ¥ 2 | apft A gEAT O
SERY A STo AT W T I
faq 9z uF T 9T AN 3F g A7
a1 ar v gwg & "F g fF g
WY & T A A T Fi
¥ Sreae faeat arfey | g7 vy
F AT W gATE 59 AFR g fw
AT T F1 T1ETgT 39 F T
# qiF @ § | TEAT AT AT &
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T, g9 ARAE WO & TFEE,
IO AT AT #r {6, ST
AT WAl F gHTaR-uAfagt
I qi=at AIEE A9 § FTH F
T S, IT-HEATEF WML | AR-
A Tl A AR B WA At
F g2 qie g

el qF AT WGHT F T E
qH ¢ ag 7R @ faug ¢ i
qE 4 AT SAA g1 AT F qTET Y
FE A AT WD FT 9 7 qrg
gl g1 o 2 faas fr o7 gfe @
T AR o F7T 9 AF | F A
FaT f q=ig T & ot v feafy
F1 2 1 =faw et 3fE wrm & -
TAT ¥ T AT AT TAIEAT oot 7
ferdt & 1 33 wF e & o fagerT g
% fgrEam A gAY AAIE T,
afz 37 A1 97 F1 wrag fowmr #r
I A qur giau 5219 g1 J1 7T 5o
a7 2 fF ag W0 o quf fawfaa
T gt @ | 3a% fau ot o saraetfis
gfeue g, ag 37 fawm &1 & anfeg
Ffam Tam g man & fF wreelta s
# gxifaa g@ ar ofi & 'y § 59
fomr 1 it Af7 & ag age frdr ez
JUARTY & |

oot 7 & 959 7 qar w1
arat g, St fF Agreeg wr < 8
TF AEIQE ¥R AT F1 9F faaeq
Y T QU saEyT g1 T dr e
famr tov FRwIft # frafemat &
TH Y | 9® 9 F 0F W €9 Y
fasa = ar g7 afes favrmr 3 w1
¥ g0 gfawr 7 faew & s SEwt
OO FEFA @i T g9 W)
Loy Faat fimaY fa frgfrat @
47 9f 377 e & arfag Somr a2
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WG AT & 991 & "ray §
A AT A1 FEATE FeOA X ATAT B
7z 7z & fF it wmr7 5°% A 2 sas
fort wger ar g sz & gzt & uq-
At 741 9zt & 7w fee a1z & S g
Frag nos gueegl fafaegt o1 arafara
faqrr & 27 SRR TAEy ety oA
azAT & | 77 39 F1371 fyntt & awafeag
T 7% vx # fram & afe gEw
gt = a4t 7z wfaT s
Euil

zax gfafer wvAm wost &
TAFT & F¥d | W 340 gz T|r g
fr aeafira fawm Paaat s & m=-
T &1 awRTfad ©q19 34 & sadr
aemfas e AT ArTHT % 9F-
FT T IS AT ATA AL ELAFT
# A1 g x5 2t Wi Y3 v zA
FAT F AvaT | fg=re s | Fer 92 -
drr At &1 TR HT AT @ ar
TAF TAET KT HT IH TFTC KT GF97-
faq @ g7 & Ay ¥ geafum
faarTi 1 375 w1321 AT =fed | wffy
qYETT 92 & gl # 99 gg fawm
g7 q1 TZ19 T A9G T F AIEEF
& for g v forary a1 | TR Y AWI-
I UAET ant dF7 mfg W F AU
gz faar &7 € AT agr & AT
A=A AAT FE@T A7 1 a8 qgT qearfRd
g| 9 AR wifse g & 918 a9 ag
TR o f5g 9 9 | @R
T T T I quT Nafa 1 faie
fear s Sgia @ ®W R F7 5
Zifegr, grmemr AT fwT mfs & |7
TR AT qTsq| & #4 gH
q 9T g1 | @I 92 ¥ g9 9gfq F¥
TG TG AR | I FA R e
TFR AT AN FTFT AN & ? 41 7
T AT @7 9 TF TIAET i
FT o1 IfFqY, gimRi, a9t S Fa
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wife @ et A FETaTR gWR aTE
N o T gy wifeT F qETEC
oFi # T ? I & 9T 99 qwg g9 I
=% gfoear FY eqrar g€ & 77 @Y
Fg gal fF g g oqd 99 w9
F1 G 77 # fwad @ g aay AfEwA
§ OF a9 AT Fg q%aT § AT € T
fF gaT ATREad * At AR e
¥ wuTETC 37 Tt © uotaat § foad
f& fegeam oM @1 fagw &7 &
T99T §F TqM § | qg TAHT THTAI
saifea wwr & afeq faar wiemes
T AR TAET &1 foerr S1fgq ag
agt famr & 1 | w7 o fore
H ORI A9 I A9 § | N
FHTERE F1 A Tg WU 7 I AT
9 GEHTAT & | WIRATE WA FT TeAT-
&9 27 & fad 1 THT ARy ST #
qaTaTT TAfEar & 99 %1 fawg w9
steaTea fzar s =nfeg

AT WAt § 3 fa § avaew
# v fadry ara 7 wdr @ f o oo
7z g Qe fax dare A & SAE A
dtqmagam fr agr @ s gfam &
dar¥ fa sar @ fRT 99 #1 wETR F1T
¥ fe Y o G fFan omar & 1 W9 T®
ot AHA F i A AT AT #
&7 TH AR WRAAY & F<L hAA &1
sfaea & fea guim graaar @ f&
g AR F g far s s
1 2 qg AR AN A AL 77
foqt # aamar man & fF 8 &3-S} ®
ot wFTEA frwr § IaE gd F W
A &Y qer o ¥, oy 1 ¥y, dwer
# o, AT AT F Y AT wAtAa
Y g qTaTEt ¥ Y 918 91 AT
frpr & 1 forg 2w § Faw I AT
ST ST AT At S AT
T TH IE FT ATQ 2T FAT AR
FZE aF T LW K TOICHT F TR
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[Cilcaecisduizill
gy | ?

agT arg 37 faAt & Ty § w@y
ST @AY ¥ | ST g wAsy & qe fow
A AT T § A & WY S sy W
ame & g fow dare w3 G
ST € 99 H Y agd et wwc g1 F
STt § 5 57 1 aeAem & | 4y
A F w@wta & fq8 qeq W fa=e
g W} A g e fafiq e
& =nfge |

T weg T S F fawry &9 F FEAT
ARATE T & WTAE WA F 99-
TR & qEAT H ) G 99 AT IT 79
AT FT q9E AW T =1 I @Y
Y 1 49 T T FT SSTAT 4T 1§
ATAATT €To FTHT HY Fa7 47 5 HThTR-
0N F WIS WTATHT & S IT-qFTE
& g%y feafa 1 5wt agm@r =ifeqd
2o FHFZ T IT GHA T7 FgT AT, §
gay: fag aerad: ITHt ITAT AT AGY
mram o 3T & fram wn faw
fawmr & & SAET ToA ST &
TTo AWTHT 5 T2 4T i ag 7w F1 wAT-
a9, grEed T, FAEE & w9
% farer g 4 A 5997 9= 43
F gore § oA, wew g Sufead
T grr ) Afga feafy oy @Y
¢ fFgo dro wHo &Y 4 gmar fafiaq
I qer gE, famd oo g &
are g frafemat g5 afsa go @
wwo Yo FHY waTea M frsaey dewm
Y GO I FTH [T SqHT T
ST FTA 7 A, 97 F qFY =
7T ¥ v fear wan § A% ag ad &
& % ¢ 5 oa I O fawmitg o
T gri 1 T ag ferie o< go
o qHo HTo FY TUAT ¥ LY g Ty
2?
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T wEed, § ;T AT qATA0
e § f5 Idw Se-wmEat &
feafq smarmram % ¥ & ) watE
ST H&qT Yoo & IJTT K aqraT AT 4T
fF woo—gR¥o T & g dT H FH
faeT #T we Su-gmEeE §, faan ¥
S% HUST ¥ W Q3 gEEd WA
WO F §; gay AT #, fawwr aa-
T ¥oo—&Yo W%'ﬁagaqfﬁg'
forit oo s ¥ & W 23 W
TS F; dE G W, faewr aqA-
FH 3 o-5oo0 T ¢, T fATwT 135
safeq €, fo s WIS & "R R
qUE WA A & A 9
¥ H, S fF @ § grer ae g A foraer
FIT-HT J0o—¥cY TAU 2, o¥ qTFT
g fama e st & o ey gms
WA A & § |

Zd WiFET F g TarT 2AT 2 fw
YT AT TA qEAE AWIH FIT-
qrmEEt ¥ o g1 aarar @ ar |
wer g v aryE s & 39-
RS ®1 ZMET W FTAT 93AT g,
FgifF SAF0 ¥ A9 wry £, fyaar
g7 #wAem fee ¥ @wdr o
¥ Fgm @wAr wsAr 2 fagAr are
o Fa 4 g4 frafy &) {5 7 Za
FY A1 ET AT | TT o AMTA T X
Zrt § a7 T wrar 2 4 F e &var
g fr @z 37 fawa & fasme #& W
WO F S-S & qT F @
AT BT GAT F4 |

FTETET % gT wEE g
a1 gl ¥ geq § 7 g e FgAl
AT § | AN qT AT T oAt
# ot g & feufa g1 78 F—anftar
FT fTT WY g FIT A TG T g
W Fg7 7 o gwan 5 A A T
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wAEfa & F7 g7 At &1 qfe o
St fae gl @ 3 foaen wea
& €, @ wanfas 3fe 7 aga =wfrs
g1 AT T & wWrA OH &Y
feafs g9 faogw fom & 0 & faw
FAT Az g T s & A
greate A1 feafs ft awan sETa
aAt AT 2 T A 1A AT
gAfza fazafy awr=ndd &1 9o7 gA0 @A
g, afr gav o9 & arzavea § #fs-
art 1 1% &1 fawz @1 g fags |-
AR w1 fam st 2§ = g fr
qafIg wAT A 3T T 07 9T frEw
F

7A WA T T a7 AR
qr fx Faa sroifas aAraTd @y A
afyw wza 3 76 Frmisn 07 arg-
faw =mwraT w47 W fRar S
Fiftzn oMv I3 A0 qETAT-TA{ZA
T 3 = Zr wfer ) oEre FAET
3T AT A FAAT o frar an, afEe
oy wrma 2 B owdr AT 37 A §
&2 137 vy &1 oatvsia G &
qmm 7

fao o Fram & smaeg F wed-

T LT g1 SIeg Arsdr afer &

A
IR A7 AT =97 74&T 7 F347
& " FfEa 2y 9z WA £ fF S ww-
TFT F AAIT gIIFALTAT ATt AT,
g1 P war fagor 3 797 290 & A7
qia T AITTFT KT AT TR TTAT 7
@ Mo TTAFIATZ ATTZ AT 7% 7T%-
qf 1 77 &7 T-HE g0, A TAE AN
# fazzr A&t farm 7 Y Jr wafe
agt &1 1 & e = g froqar em
farT &1 IZT@ WA AWTATG AT
W™ IAFIAT F1 S1eATZA A0 Y Al
IAF 7T IR FAT & 1 w7 FawATw
2 fx =7 o Y Afq # afaga M
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HTTTHAT & |

faegar fpem armady & a1 § &
g T ATeA ¢ weArery &) fd
# T mat & fF sy & w1, 2888
A T TATT 39,00 0 FTAT HX I,
QREY T HTAW, 9297 AF FY AT A
§5%,0%% T A FAETE F1 H-
T F ®7 7 241 7137 | F771 39 amq
fazta & & =97 7 75 9, i o9 gEEe
F a1 | NI #9941 e wig
1A 59 ardr & B fevar wemre g|
AATTEN & 717 721 20 A wnzan g
g7 famter wfyaforn & g g
AT | WAty 977, J1 0 7=
& 14T wifed A1z 34F T 2w
ar § 3t fqorg faar s

71 4 ffem Faz qE Fat §
W7 AEAT AEAT 0 frgs O wmand
faq a1 wa &, o1 f5 wradilorm oe Y
FT7 35 47 w-fmin & fAarant A
vz & wE R Tant 40 @ e
fadt R ATTE T7 A %70 07 frgAr
AT LA & ATALT 07, A1 A Sy
GG EC IO T (e B A T ¢
g1 frsr o Afea it 4% TR
Fra-aomiAr & w5 afreda 540 g amar
&V AniEn JATar sirzar £ b S am
EOF A1Z qUT AT 2, 3HH T AR RE
Lie R i EACE
“qTE AT AT F, ARarE o 2,

TR #41 fr1 Y F7A77 ) 9 Art &7

weaw wgrag < ATy AT 3 M
g T qA FT 7R W AT HA
T AT

o swrTT Sre ; F AR a1
w@rg !
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[5f sFmEIR ]

F =rzar § fF w9 A ®1oTW
g% 1= #37 faar sirq f 2o v afaw #i
arfefas wx 7 frts =17, wvoar
g 7307 3 a7 A L AT H g
TYT JATI WERT @1 AATIAT F BT H
FHzAT AT ¢ 5wy q srsd famgmat
qTA A1 AL F 77 AT 947, Al
T AT F TAAT &7 AFATAT B
THY AYZ A TUAT F, AT I AT H UF
W57 grezEAa T4a1, G ey faenmar
T a7 Z 0 gAfAT F o g fR
za fagr ¥ 3 aofiAr 7 fanr faa
Eie il

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
Mr. Speaker, Sir, I am grateful to
the hon. Mcmbers who have partici-
pated in the debate. They have offer-
ed very uscful suggestions with re-
gard to the working of the mass com-
munication media. AJl told, I must
say that our media received support
from all scctions of the House and
hon. Members had a good word to
say ubout them. They want that they
must be utilised 'more effectively in
order to bring out our plan publicity
on the one side and the integration
which we are  sceking for on the
other side, and in the third Plan, all
the media must work for the advance-
ment of our prosperity.

Indeed, as I look back on the dis-
cussion yesterday and today, there are
not many things which were not very
friendly to the department. Mostly
they were all complimentary, I take
it, sanctioning these demands with
a little commentary and sometimes a
suggestion for improvement. There is
no hard-hitting criticism against the
department under my change. Any-
way, the necd for improving our mass
media is recognised. They have to
play a very important part in the
coming few years of our advance-
ment. We have perhaps to unfold
our ideologies and ideas before the
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people through all the media—the
press, the radio, the film, etc, be-
cause we will have to utilise them
for the bcnefit of our people.

There are large sections of our
people who are still illiterate. They
cannot read newspapers; they can only
listen to some talks over the radio
and sometimes see a film and try to
gey some idea of what is being done
in our country. These media  also
can be utilised to improve our tech-
nology. Talks about improvement of
agriculture or industry can also be
thought of and the way in which we
have to carry on our indus-
try and agriculture, trade and
commerce can also be good subject
matters for these media. Anyway, with-
out losing our roots in our holy heri-
tage, we have to advance into the new
age of technology. We have to remem-
ber that our socicty itself is changing
to a large cxtent. Our approaches and
attitudes change and the advent of in-
dustrial age is having its impact on the
socicty. So, there is no use saying, we
do not want television for the next 15
years. That is not the way of looking
at it. When we see that the entire coun-
try is moving towards technology, we
cannot say we do not want teclevision
and even the little unit in Delhi may
be closed down and the provision for
the television unit in Bombay also may
be cut out. After all, for some time it
is bound to be an urban amenity. but
it does not mean that we should cut
it away altogether. We should make a
beginning somewhere and try to extend
it to our villages also.

We have to be constantly unfolding
our ideals to our people and we have
to take them also with the spirit of the
time, Otherwise, there will be a hiatus
between the urban people and the
Government on one side and it is not
at all desirable. But our media also
can prosper and progress only accor-
ding to our economic advancement. In
all the economically advanced coun-
tries, these media also are very much
advanced. Take the radio licences or
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newspaper reading public or cinema
theatres. They are all in large num-
bers in advanced countries. But
because we are economically poor, our
newspaper reading public also is very
limited. The number of radio licences
is very limited. The exhibitiong are
also limited. We are unable to reach
a vast majority of people through our
media. Therefore, we have to effec-
tively strengthen our media and uti-
lize it to the maximum extent possible
to reach the pcople, because the ideas
have to be carried to the people. Whe-
ther it be the spoken word, or the
written word in the press or films,
whatever it is, we have to carry them
to the people. and thus take them
also with ug in the march towards
prosperity and integration.

As 1 said, we are still backward. We
have only one newspaper for every
86 persons, as against one for ecvery
ten persons. as visualized by UNESCO
as the minimum gstandard for develop-
ing countries. While they want a
newspaper for cvery ten persons, in
our own couniry we have only one
for every 86 persons. Then, we have
only one radio for every 219 pcople,
as against the minimum standard of
one radio for every twenty persons.
So, onc can imagine what progress we
are yet to make in strengthening our
media, in making our people media-
minded. We have to take up the
challenge of the future by utilising
them to the maximum extent.

The All India Radio received a good
deal of compliment in  the general
compliments paid to the Ministry.
Compliments were paid to AIR for
restoring the prestige of classical
music and for extending patronage to
a number of abl~ noets. musicians and
authors. Also, along with other or-
ganisations, the All India Radio is
working for national integration. I
am sure, the All India Radio has
brought people together either in their
conferences and seminars or by their
music and spoken word put on the air
every day. Naturally, therefore, the
All India Radio deserve this congra-
tulation and, I am sure, it will become
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a powerful media of bringing people
together and in giving them enter-
tainment, education, technology and
other fields of industry and agricul-
ture. I want the Al] India Radio to
make rapid progress.

The listening range must also be
increased. We are taking all steps in
the Third Plan to imcrcase it to 74 per
cent. It is now round about 50 or 55
per cent. With the 66 transmitters
that we are trying to have in the
Third Plan, it will go up to 70 per
cent by the end of the Third Plan.

My hon. friend, Shri Kumaran,
complained about the Trivandrum
station. It is true that it is a weak
station. It is only a 5 kw medium-
wave station. But very soon we will
have a 20 kw station there, which will
be powerful enough to be  heard  all
over Kerala. Likewise, even  Hyder-
abad has now only a 5 kw medium
wave station. A big State capital like
Hyderabad. . . .

Shri Warior (Trichur): Will the
transmitter at Trichur also be streng-
thened?

Mr, Speaker: That does not neces-
sarily follow.

Dr. B. Gopala Reddi: Our whole
country is not in the listening range
of medium wave stations. Short-wave
stationg canbe heard perhaps in all
parts of India. My hon. friend, Shri
Bhakt Darshan., wanted a station in
the Himalayan heights.

Shri Bhakt Darshan (Garhwal): In
the Himalayan region, not in the
Himalayan heights.

Dr. B. Gopala Reddi: All right
There is a short-wave  station at
Lucknow which all those parts can
hear. I do not know whether a medi-
um-wave transmitter will be an jdeal
thing in a hilly region. Anyhow, we
shall try to examine it. When the
present programme is finished, we will
have ample opportunities to review
the position and see what could be
done.
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Shri Bhakt Darshan: That is to say,
after the Third Plan?

Dr. B. Gopala Reddi: Yes, because
the programme for the Third Plan has
already been decided,

Mr. Speaker: Now the hon. Mem-
ber will realise that it was not wise on
his part to have put that question.
Somectimes, interruptions are harmful.

Dr. B. Gopala Reddi: The program-
me for the Third Plan has already
been fixed and thcre is no scope for
any deviation in the programme. Any-
way, the All India Radio has brought
music to its full stature and  film
music, tribal music, saral sangeet,
Vivid Bharati all these aspects of
music are put before the public. The
listening public have generally ap-
preciated the music that is being put
on the air every day, and we are
really huppy about it. So, it must
continue to make good progress, try-
ing to bring all regions together, all
communitics together, all States toge-
ther through the medium of music.
The melody of music must be the uni-
{fying force and not the dividing force.
Music hag no language ang it can be
melodius without crossing the fron-
tiers of language.

But when we come {o the question
of language, perhaps we come to a
difficult terrain. Because, we have
so many languages  in our country,
which is very peculiar to All India
Radio. Wec¢ are broadceasting in so
many languages in India today. The
BBC does it only in one language but,
so la. as our internal services are
concerned, we have to do it in  so
many languages, so many tribal dia-
lects and languages. All this means
huge organisations. Sometimes we
cannot pronounce some proper names
correctly because we have so many
languages from Trivandrum to Kash-
mir, from Nagaland or NEFA to Guje-
rat and sometimes it is very difficult
or not possible for one single announ-
-cer to get all correct pronunciation.

Shri Hem Barua (Gauhati): The

MAY 29, 1962

for Grants 7514

other day I was taken aback to hear
the name of Shri Phyzo, the Naga
rebe] leader, pronounced as Phyzo.

Dr. B, Gopala Reddi: We are thank.
ful to the hon. Member for giving us
the correct pronunciation, We are try-
ing to have a pronumnciation wunit in
the All India Radio. I do not like, for
instance, Ghalib being pronounced as
Galib or Visweswarayya in some other
manncr, ag thesc does not add to the
credit of the All India Radio. But the
difficulty is one announcer has to pro-
nounce some names of Travandrum,
some other proper nouns of NEFA
and Kashmir. So, he cannot be ex-
pected to pronounce gll proper names
coriectly,  Of course, we are making
constant cfforts {o improve the pro-
nunciation aspect also.  Yel, in spite
of that, there are mistakes. we do
realise that, an our constant endeav-
our is to improve the pronunciation of
proper names.

Then 1 come to the question of lan-
guages, which is a difficult one. Even
outside and inside the House we have
heard spcakers pleading that some sort

of Hindi which is under-
stood by all Hindi regions
should be introduced. There

are others who say that an ideal lan-
guage has now been altained and it
should not be wecakened and if at all
any steps are to be taken, they should
be to improve upon it. and we should
not deviate from the present path.
Three or four speakers have demand-
ed that there should be intelligible
Hindi and, yet, thcre are others who
say that the Hindi that is now being
adopted is quite all right. Anyhow,
that is a big controversy that is going
on both inside and outside the House.
In this matter we have to take a very
broad view. It is our endeavour to
see that our broadcasts are understood
by as many people as possible. After
all, the very purpose of broadcasting
is lost, if it is not understood. So, the
language should be such that it should
be understood by all. It is a matter
which has to be gone into very care-
fully with experts and perhaps a sur-
vey of the listening public is neces-
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sary. Therefore, I do not want to say
anything on that.

But if there is a genuine complaint
from the Hindi-speaking area of West-
ern or Eastern UP or Punjab or Bihar
that they cannot follow the present
language broadcasts, then I think there
is a necessity for conducting a survey
to sce what could be done to make
our broadcasts understandable. Other-
wise, if large chunks of people do not
follow our broadcasts, it is a sheer
waste of time and money to continue
those broadcasts. So. we have to look
into all these things.

When I was a student, and even
later when I wag in the Congress cir-
cles, it was being said that Urdu and
Hindi are the same language and the
only diffcrence is in the style of cx-
pression. I think even the late Pantji
and Gandhiji used to say both are the
same Janguage with different styles of
expression. But I am sorry  to say
that the policy that is now adopted by
the All India Radio is that we have
bifurcated them intg tweo  different
categories of Hindi and Urdu. We
have put them into two different com-

partments We are having
Hindi broadcastg and Urdu
broadcasts, so much so it is no

longer the same language. The aver-
age 'man wil] get the impression that
they are perhaps two different lan-
guages and they are broadcast sepa-
rately. I do not know whether it is
a correct thing to do, or whcther
we should bring them together, in
the interest of integration, in the in-
terest of common understanding, or
whether we should allow them to
drift in parallel lines like this.

13 hrs.

An Hon. Member: Gandhiji used to
call it Hindustani.

Dr. B. Gopala Reddi: I was present
in Madras when that discussion took

place.

Mr. Speaker: In the beginning it
might perhaps have been one lan-
guage. Then the writers of Urdu

782 (Ai) LSD—b5.
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began to draw more profusely from
Persian and Arabic and the writers of
Hindi used to draw more from Sans-
krit. Therefore that division started
and a difference was created.

Dr. B. Gopala Reddi: I am aware
how it started.

oY We TN Ffauq F oA A F
T AT FAT HGE ATAT TE E, 99 5

T WAHT I9F A=Y F | I9 g A

“fgRETEY A AT AL WTAT ARG G

Dr. B. Gapala Reddi: I do not
know whether we should make an at-
tempt again to bring them together
or allow them to continue in  these
paralle] directions. It is a matter
which 1 want to consider myself and
I want the House to tell me and per-
haps we will have to consult ‘many
people outside, cducationists, people
interested in communicating ideas to
the people, ete., whether they should
be allowed to drift scparately or to
come together.

Anyway [ am not quite happy that
they have drifted apart. There is ab-
solutely no controversy about the lan-
guage spoken by Gandhiji, by Sardar
Patel, or even the language of Indian
films. It is understood. And more
than anything clse it is the language
used by our Prime Minister, which
Mr. Bhakt Darshan says is not under-
stood by some people. Whether it is
understood or not our Prime Minister
would have addressed hundreds of
meetings and millions of people; he
has imparted a little of his fire and
idealism to the people and they have
benefited by his words. If that lan-
guage is not understood, according
to some of our friends, but some-
thing else is understood, I do not
know whether . . .

ot WA T AH A FE, F AW-
g f& T it 325w 97 I WAy R
T 7T qEA @ F ) AW qAAT 92 97
fE o afg=dr Wy srr §, @ g
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[ waa =)
a1 T H AT, FART 95, fafa ferdy
quUHAT | FfSqrE gt & 1 F 79 #1 fag
FTAT ATEAT AT |

Dr. B. Gopala Reddi: This is a kind
of argument which 1 do not appre-
ciate.

Shri M. K. Kumaran (Chirayinkil):
There are many pcople in the Con-
gress who cannot understand the Prime
Minister’s language.

Dr. B. Gapala Reddi: Hindi broad-
casts are 'meant for Hindi regions and
not for Maharashtra or Gujarat. They
are primarily meant for the arca cove-
ed from Rajasthan to Bihar. The
criterion is whether the people of this
arca undorstand these broadcasts, and
not whether Bengalis or others un-
derstand it,

1 want ITindi broadcasts to be con-
fincd to the Hindi regions. I must
take into consideration whether the
people of Delhi, or the people of U P
or Punjab understand the languagce
put out. It iy no use saying that
Bengalis would be able to understand
somc¢ other type of Hindi better.

Shri Khadilkar (Khed): When we
are trying to evolve Hindi as our na-
tional language. the All India Radio
is not making an attempt to make it
intclligible to the whole of India, if
the broadceasts are meant to be confin-
ed to Hindi speaking regions. Then
you have to adopt a different policy.

Dr. B. Gopala Reddi: You must
have some other broadcasts for all-
India purposes. These are broadcasts
essentially meant for Hindi  regions.
What is the use of saying that Bengalis
would understand it better and Kera-
lites would understand it better if
some other type of language were em-
ployed. In that case there would be a
complaint from a large section of
Hindi speaking people themselves.

ot e T FT RS fawr

g ? gH A A fawEa W E )
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Dr. B. Gopala Reddi: We would
have to make a survey of the matter
and look into it. If you
want you can have a lan-
guage which is understood from
Trivandrum to Kashmir and
Assam to Saurashtra. That is a diffe-
rent matter. But these broadcasts are
mainly meant for the people of the
Hindi speaking regions.

We have made Hindi separate; we
have made Urdu scparate. 1 do not
know whether it is a correct policy.

Shri A. N. Vidyalankar (Hoshiar-
pur): Do we understand that we are
making two forms of Hindi, one for
Hindi spcaking areas and the other
for other areas?

Dr, B. Gopala Reddi: I take it that
the Bengali broadcasts are meant for
Bengalis and not for Muadrassis living
in Bengal who are trying to pick up
Bengali. S'milarly Hindi broadcasts
are meant for Hindi regions and whe-
ther it is being understood there or
not in thc main criterion, and not
whether it is understood by a Mala-
yalee or an Assamese.

Shri Khadilkar: Do you mean to
say that the All India Radio is not
to play any part so far as the cvolu-
tion of a national language is con-
cerned?  Instead of integrating, you
are going to keep them apart. You
arc following a disintegration policy.

Dr. B, Gopala Reddi: I want the
Hindi rcgions to understand my Hindi
broadcasts first, before they are un~-
derstood by Gujerathis or others.

Shri Sham Lal Saraf (Jammu and
Kashmir): The hon. Minister said that
Bengali broadcasts are meant  for
Bengalis and similarly Hindi broad-
casts are¢ meant for Hindi speaking
regions.  If this policy is followed,
the all-India purpose of AIR is not
served.

Mr. Speaker: He has made it clear.

Shri Hem Barua: By his policy he
has reduced Hindi to a regional lan-
guage,
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s SwTR AT e oW W
1 fr ag fewkr T = & fAa 3
afes g FD SR & A freE
Al 3 Az FEwrAE, Tw4ETI, W2M,
f= 7, FEte 717 arvarg 7 1 qreEE
AT 2 1 A1 5 FaE Fromm feedT wrdy
gAt w far fauifes %9 % 7 a7 W=
T FAN T ATTETER ZRO0 AT IA AL
1 AT - terd 3 feedr 1 oAFA
Fa1 Ffza &1 g ¢

Dr. B, Gopala Reddi: Aft.r all the
pont is very clear: whether I use a
language which will be understood by
the Hindi speaking pcople or not. 1
do not know how many pcople in
South India or Bengal listen to the
Hindi broadcasts. As far as
1 know, there arc not many
people except perhaps Hindi pracha-
raks and pcople like that, who would
be listening to  the Hindi broadcasts.
The average man there is not interes-
ted in Hindi bradcasts. I do not mean
to suggest that I am going to discon-
tinue that, What is being done will be
continued. But I am more anxious that
my broadcasts must reach must be un-
derstood, by all the Hindi spcaking
public first before it is understood by
Bengal, Assam or South India.

It was alleged that our Hindi broad-
casts are not understood by the people
in Westery UP) Punjab, Kashmir and
Delhi. I do not know, So, this is a
matter which has to be considered dis-
passionately. It is no use arguing it
out. I am not going to do anything
in a hurry or huff. It is a matter
which has to be considered very
deeply. But I was rather pained to
hear that the Urdu broadcasts are
different and Hindi broadcasts are
different. If there is a way of bring-
ing them togefher, I should be very
very happy and Gandhiji, Sardar Patel
and our Prime Minister will be cer-
tainly happy if the languages are
brought together in the interest of in-
tegration. understandability and com-
monness of our purpose,
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I am not saying that I am going to
discontinue Hindi Wroadcasts coming
from Hyderabad or Trivandrum or
1 am going to change Hindi and Urdu
broadcasts straightway. This is a
matter which should be lookeq into
very carefully, with a view to seeing
whether we can arrive at a solution. 1
am only suggesting that.

As I said, in the films I do not see
any controversy at all. Whether it is
in Hyderabad or Delhi they sec the
films, they do not complain about the
language. When the question comes
of the radio this controversy comes.
Therefore, if the films could solve the
problem, the radio must also be able
to solve it

Mr. Speaker: In the films there is
<omething clse also!

Dr. B. Gopala Reddi: A large
number of pcople in  South India,
evervwhere, are learning Hindi.
It is good. It is being made compul-
sory. It is also made an examination
subject. And I know, except perhaps
in Madras, everywhere attempts are
being made o tcach Hndi to people.
In this connection, again, I want more
Hindi people also to learn some non-
Hindi language. And I want people
in U. P, Bihar and Rajasthan to
learn South Indian languages, Guja-
rati, Marathi, Bengali, Assamese and
all these things. As far as All India
Radio is concerned we are going to
launch upon a programme of making
it compulsory somchow for the non-
Hindi people to learn Hindi and so
far as the Hindi pecople who are work-
ing at Madras, Bangalore or Hyder-
abad are concerned they must be able
to learn the local language. For this
purpose we may give them a reward.
For nine months or fifteen months the
man may be kept there, and if he
learns the local language, a reward or
an incentive in the form of an incre-
ment may be given to him. You can
make them understand as many lan-
guages as possible. It will be useful
in the radio, because we have to deal
with so many languages. Therefore,
we are thinking of giving such incen-
tives and rewards,
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Shri Hem Barua and other people
wanted that this should be made into
a Corporation. This question has been
before Parliament for a number of
years. A mumber of speakerg on pre-
vious occasions have also been plead-
ing that it must be made into a Cor-
poration. I suppose at the back of
their minds they have a feeling  that
Government is interfering in its day-
to-day work. 1If they are interfering,
they are doing it for the good of the
country, in the matter of music or
literature or things like that, But I
do not think that Government should
interfere with the day-to-day admin-
istration or dictate the policy.

Shri Hem Barua: Bu*' you admit the
interference.

Dr. B. Gopala Reddi: Suppose we
wanted classical music, is it an inter-
ference by Dr. Keskar to re-establish
classical music. 1 do not say that we
are using it for any political or party
purposcs.  Somelimes that is alleged.
I totally deny that. The idea of a
Corporation can certainly be consider-
cd, in good time. We arc cxpanding;
50 many stations have yet to be instal-
led, and a lot of expansion has to be
undertaken. When all that iz done,
perhaps the time will be ripe for con-
sidering the question of making it nto
a Corporation. But just now....

Shri Warior: Has it become a profit-
able concern alrcady?

Dr. B. Gopala Reddi: No, no.
Shri Warior: Then it is not yet time.

Dr. B. Gopala Reddi: We had a loss
of Rs. 1,32 lakhs or so. The income
of Rs. 22 lakhs from the licence fee
is not sufficient to meet the expendi-
ture incurred by the All India Radio.
So it will be some time before we can
make it a self-paying proposition.
When the time comes and when there
is a demand and a need, we can make
it into a Corporation. We do not
stand in the way of its becoming a
Corporation, though we do not see
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any obvious advantages in making it
into a Corporation, or any obvious
disadvantages in not making it a Cor-
poration. We do not see any diffe-
rence at all. Anyhow, if the people
want it, it can be made into a Cor-
poration according to the wishes of
the pcople, as reflected in Parliament.

Shri Sham Lal Saraf: Sir, on a point
of information.

Mr. Speaker: There is no provision
in the rules anywhere to raise a point
of information!

Shri Sham Lal Saraf: My point is
this. Radio Colombo is popular all
over India, and I am told that they are
making tons and tons of money. Why
arc we not in a position to do that?

Mr. Speaker: That has been answer-
cd here several time, that we cannot
make it a commercial broadcast. That
is a commercial radio.

Shri Hem Barua: That is a com-
mercial radio. That is why they are
making moncy.

Dr. B. Gopala Reddi: Anyhow, that
point was not raised during the de-
bate. Therefore I am not replving to
it.

Mr. Speaker: Those who did not get
an opportunity then are now raising
those points!

Dr. B. Gopala Reddi: About staff
artistes a good deal was said, that they
must be made permanent, that there
is no security for them, no security of
tenure and things like that. I do
sympathise with that plea and that
demand that people must have a sense
of sccurity. There is no doubt about
that. Otherwise they will be just
hanging in the balance, and it is not
good for them or for the institution;
because they do not know whether
they will be there in the next month
or six months hence, and they will
not be able to give their best to the
institution. But what happens? These
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staff artistes are ad hoc recruits. He
may be a tabla man, musician or
sitar man. They are being recruited
irrespective of any qualification or
age. More than that, they are also
free to accept outside engagements.
Once he becomes a government ser-
vant he <cannot do all those things.
Take a man like Ravi Shanker who
is a staff artiste with the All India
Radio. He would not like to be a
government servant and be confined
to the All India Radio all the while.
He gocs to Bombay, Calcutta and
accepts engagements in the Diplo-
matic Enclave and other places. He
works in the All India Radio as a
stafl artiste. Take, again, a man like
Bismillah Khan who works in the All
India Radio, or a man like Harin
Chattopadhyay. Some of them have
served for five years in that capacity.
I do not know whether all of them
would like to become government ser-
vants with all the limitations attach-
ing to government servants.

Shri Hem Barua: Every staff artiste
is not a Bismillah Khan or a Ravi
Shanker. Those people would not Jike
to be called government scrvants;
otherwise they would automatically
leave. But there are other staff
artistes, a number of them.

Dr. B. Gopala Reddi: “Staff artistes”
means that all pcople are included in
this category. And they also get gra-
tuity. The only thing that they do
not get is pension. There is no ques-
tion of age of retirement for them,
and no question of qualification. The
general qualification is all right, but
there is no particular educational
qualification  of asking them ‘“Have
you passed this examination or that?”
That kind of thing is not being in-
sisted upon. And there is no ques-
tion of retirement also. There are
some advantages and some disadvant-
ages. Angq the contract is generally
for three years. Previously it used
to be for one year, it seems. Now it
has becen made into three years. If
You want a greater sense of security
for them, we can increase it perhaps
to five years.
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Shri M. K. Kumaran: Like Members
of Parliament.

Dr. B. Gopala Reddi: Is it good?
Will it satisfy the House? If it is
going to satisfy the House, we can cer-
tainly consider making it a contract
for five years instead of three years,
terminable at three months’ notice.
That is, he can leave the service after
giving three months’ notice and the
Radio also, if it find that his
voice has deteriorated or his throat
has gone bad, must be ablec to termi-
nate his service by giving him three
months’ notice.

Shri Khadilkar: It is not a question
of artistes only but also with respect
to pcople rccruited on the News side.
Some people arc taken on three years'
contract, somec on monthly contract,
some on threc-monthly contract.
What is the position?

Dr. B. Gopala Reddi: If it is for a
special purpose, as for instance in con-
nection with a drama festival, people
are rccruited for three months and
so on. But the ordinary staff artistes
arc recruited for a  period of threc
years. But for specific purposes in
connection with a festival or some-
thing, some people may be taken for
short periods. A tabla man may be
taken.

Shri Khadilkar: Excuse me. I think
you have not followed my point. Even
on the News side, 1 know definitely
that two or three pcople, taken by the
U.P.S.C., are made permancnt and
all benefits are given to them. But as
regards the others, they are taken for
three years, four years or five years,
and their contracts are renewed after
threc months. Formerly it was  one
month. But thanks to the good
offices of some people, this is what
is being done. It is a question which
affects about a thousand people, not
an artist like Bismillah Khan.

Dr. B. Gopala Reddi: We want a1l
of them to become Bismillah Khans.

Shri Hem Barua: The hon. Minister
was pleased to say that where an
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artiste loses his voice he is out of
service and so on. You don’t destroy
your horse when it becomes un-
serviceable. You don’t have to kick
out a person because he loses his
voice. There must be some sort of
security for them.

Dr. B. Gopala Reddi: We do not
recruit these people at the age of
twenty-three, twenty-four and so on.
We recruit people even when they are
fifty-five.

Shri Hem Barua: That does not
matter.

Mr. Speaker: Order, order. The hon.
Minister should go on. The trouble is
that he yields so easily that I cannot
help him!

Dr. B. Gopala Reddi: The matter of
staff artistes will have to be consider-
ed very carefully, and we will cer-
tainly see what could bc done to give
them a longer contract.

With regard to external services
also, it is not true that all of them
are manned by non-Indians. Out of
13 languages, seven are manned by
Indians and only four are manned bv
foreigners—French, Suvali, Bhasha
Indonesia and Tibctan. Chinese is
being manned by our own man. We
are trying to send our people abroad
and to see that  they acquire pro-
ficicney in those languages, and we
shall see as ecarly as possible that we
man these external services with our
own people.

13.20 hrs.

|Mr. Drruty-Sprraker in the Chair]

The other point that was raised was
that concentration of the pres: power
may lead to regimentation of ides.
Many hon. Members have spoken on
this matter taking the cue from the
Press Commission report of 1954. They
based their statistics on the 1952
figures. We have been watching whe-
ther any serious development has
taken place between 1952 and 1961.
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We are studing closely the figures of
1961 which have been supplied to us
by the Registrar. We do not find a
great variance between 1952 and 1961.
They themselves said that there is a
sort of a iendency towards monopoly
and concentration of power and things
like that. We are trying to watch it.
We are trying to study the figures of
1961, If there is a case we :-hall sce
what is to be done. Even the Press
Commission did not tell us directly
what should be done if you find some
monopoly, what powers they :hould
have and things like that. Thercfore,
we have to study what is being done
in Ceylon, in Great Britain, etc. be-
fore we can come to any conclusion.
It is a very ticklish question, consti-
tutiona] question whether we can put
any impediments in their way of ex-
pansion,

Shri Khadilkar: The Press Com-
mission suggested the price page sche-
dule,

Dr. B. Gopala Reddi: I am asked
not to yield. We do want that owner-
ship should be diffused ang diversity
of opinion should also be promoted.
We are certainly in sympathy with
the demand that there must be ade-
quate choice of new paper for the
reading public. They should not be
fed by only one paper alone 1n a
particular town. There must be avail-
ability of a number of newspapers for
them so that they can make a choice.
We are studying the changes that
have occurred since 1952. My only
trouble is that they did not indicate
any particular method of breaking a
monopoly, Any way, if a new Press
Commission is appointed, they can go
into the question and suggest and ways
and means of breaking a monopoly.

Shri Bhakt Darshan: Are you ap-
pointing a new Press Commi:sion?

Dr. B. Gopala Reddi: No, no. We
are studying the question. A prima
facie case must be made out whether
any serious proportions have been
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reached or whether there is still the
status quo of 1952, We are studying
the question. We have an open mind
in the matter, We shall see what is
to be done.

In this connection, many people have
raised this—Goenkas, Dalmias and
Birlas. What happen; if a large num-
ber of ncwspapers are owned by a
political party”

Shri M. K. Kumaran: That is not a
business concern. A political party
and a business concern are different.
(Interruption).

Dr. B. Gopala Reddi: 1If a large
number of paper: give the same type
of news with the same slant, day in
and day out whether it also constitutes
a monopoly or not is a matter which
has to be considered carefully. (In-
terruption).

Mr. Deputy-Speaker: Order, order.

Dr. B. Gopala Reddi: There are 24
papers belonging to one politicul party.
If all of them from Trivandrum to
Bengal or Delhi gave the same type of
news with the same slant .

Shri M. K. Kumaran: s it the
opinion of the Minister that a business
concern and a political party are the
same?  (Interruption).

Mr. Deputy-Speaker: Order, order.

Dr. B. Gopala Reddi: They may
have a thousand shareholders. They
have 25 papers, Wherther it is a
monopoly or not is a matter to be
considered. Whether a politica] party
having a large number of papers cons-
titutes a monopoly or not— these are
matters to be concidered carefully.

Shri Warior: Let not the bureauc-
rats decide this issue. This is a very
important issue. Let not the Press
Registrar say this in his report; let
him not certify that such and such
papers are a monopoly.

Dr. B. Gopala Reddi: He can sup-
Ply the data.
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Dr. Khadilkar: The question is a
hypothetical one .

Mr. Deputy Speaker: Order order.
Mr. Khadikar, you cannot go on like
this. He is not yielding to you. Please
sit down.

Shri Khadilkar: This is very strange.

Dr. B. Gopala Reddi: Any way, we
want the quality of the papers to be
improved without much concentra-
tion, We have to reach a large section
of the people. Still, the newspaper
reading public is less than 5 million
people. Taking all the Hindi, non-
Hindi, English, all daily newspapers,
the reading public is less than 5 mil-
lion. It is only 45 lakhs out of a total
of so many millions. We have to make
headway in popularising the papers.
Therefore, we have to keep this idea
and see whether we ca nimprove the
quality of the papers and also the cir-
culation, also without much concen-
tration in the hands of a few people.

The question of giving adverti-e-
ments to language papers has been
raiscd, We arc certainly anxious to
support language papers in every pos-
sible manner we can, becau-e¢, ulti-
mately, it is they who have to de-
liver the goods to the rural people.
English knowing pcople are very
limited, They have their position, of
course, in the urban areas. In the
rura] areas, it is the language papers
that can reach the people. Our policy
in the matter of adverti-ements is to
encourage them to some extent. In
recent years, they have come up very
well. We want to further strengthen
them by giving them advertisements.
But, advertisement by itself is not a
sort of a gift. It is not a question of
a favour, that anybody candemand.
Therefore, it is no use saying, why
not give that paper which has got so
much of circulation. There are so
many factors to be considered before
you can give an advertisement to a
particular paper, It is not a question
of favour or patronage vested in the
hands of the Government. Any way,
our policy is to encourage language
papers as much as possible. We shall
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see whether in the matter of giving
advertisements we can increase the
proportion which they are receiving
today.

Lastly, I come to the question of
films.

Shri Bhakt Darshan: What about
the Press Council?

Dr. B. Gopala Reddi: I am going
to have a Press Consultative Commit-
tee first, That Consultative Commitee
wil]l think out the details of the Press
Council. It will come, because it has
been recommended by the Press Com-
mission and important personalities
also want the Press Council. Therefore,
we are not standing in the way of the
Press Council, First, as a preliminary
Step, we will have a Press Consul-
tative Committee, It will work out
the details it will lead on the for-
mulation of the Press Council. 1t is
a question of time. First, the Consul-
tative Committee will come.

Coming to films, this year, they are
completing 50 years of their useful
existence in our country, In 1912,
they had the first film. In 1962 they
are celebrating their Golden Jubilee.
The film industry, with all its defects
perhaps, has done a good service to
our country. Beccause a number of
people get entertainment and number
of people are also employed in the
industry, in the various theatres. It
has given a fillip to our music, songs,
and drama. Many literary people
have joined the films—men who were
otherwise not getting a livelihood. It
has definitely done some good work.
It is not an-mixed evil. Therefore,
I pay a compliment to the film indus-
try which is cerebrating its Golden
jubilee this year, I wish them well.
I also want them to put out good films
and not any films that are vulgar. We
are all aiming at better quality of
pictures, aesthetic, purposeful. I am
sure they also will realise the need
of the country, the need of our people
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and sce that they serve the cause by
putting up nice pictures and not vul-
garise our laste or induce people to
crime,

Censorship is a ticklish question.
Some people say that we are very
strict in censorzhip. Some people :ay
that we arc¢ too liberal and we are
allowing all sorts of songs, situations
on the screen which are not having a
salutary effect on the minds of our
younger people, These are matters
which have been canvassed from
time to time on the floor of the House.
Some people say that we must be li-
beral. Sometimes, they say that we
must be very strict and we must not
allow any vulgar things to go on the
screcn. We have to take a very con-
sidered view in this matter. Our
Censor Board is also taking the neces-
sary precautions in this regard. We
do not allow things that are supposed
to be vulgar or cheap. In spite of
that, there are complaints occasional-
ly about some songs some situations
or shots. We would like to go into
the question more carefully and cee
how best we can improve the situa-
tion. Recently, Professor Eric Bernard
of Columbia University came to India
—he is in India—and he is writing a
book on Indian Universities in the last
50 years, He came to see me. I ask-
ed him about censorship in our coun-
try as compared with other countries.
He told me that censorship in India
is very strict compared with Japan,
or European countries or African coun-
tries or African countries or any coun--
try in the world. That is what the
Professor said. Of course, we think
that it is not so, Therefore, we have
to take an overall picture compared
with other films also and see what
could be done. It is a very ticklish
question. The industry is always ner-
vous, They spend an enormous am-
ount of money and suddenly the Cen-
sor board cuts a large footage. There-
fore, we have to go into this question
very carefully.

Shri Hem Barua said gbout a sort
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of pre-censorship of the script. But, 1
thought about it and I feel that it
would not serve any purpose. The
script may be as innocent as a lamb,
They may provide some situation, they
may take some shots which may be
very vulgar, cheap. Mere script or
spoken word or song will not improve
matters. An overal] picture of the
entire film has to be taken into con-
sideration whether it leads to crime
or it is vulgar or it has a salutary
effect, That must be considered.

Shri Hem Barua: I saiq that that
would help the indu:try.

Dr. B. Gopala Reddi: We are try-
ing that. There is also a small Board
in Bombay which occasionally looks
into the script. But that is no solution
to the problem, because the word is
not the¢ most important thing,

With regard to the Children’s Film
Society, there was a good deal of
criticism by some hon. Members, We
are certainly looking into the matter.
The executive council of the Child-
ren’s Film Society is seized of this
complaint, and they themselves have
arked for the appointment of three
Government servants to look into their
organisational set-up and all that, and
I hope that very soon, probably with-
in less than a month or so, things will
be set right, and everything will go
on well with the Children’s Film So-
ciety and we shal] look into the ques-
tion as to how it should be organised,
what its responsibilty to Government
or to the masses should be and so
on; we chall see that all these things
arc laid down properly, and that it is
put on a sound basis, so that there
would not be any room for any com-
plaints hereafter.

Shri Prakash Vir Shastri:
about the financial enquiry?

What

Dr. B. Gopala Reddi: That also is
being looked into; their accounts and
other things are also being looked into.

Then, there is the question of field
publicity. During the Third Five(
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Year Plan, we are trying to improve
our field publicity also with regard to
the Plan. We are trying to reach a
large number of districts. We have
only a few units now. That number
is not adequate. We are unable to
reach many villages, During the
Third Plan, we hope to increase the
number of units by another 50 per
cent, and we shall see what can be
done further with regard to these
units.

I am very thankful to the hon.
Mecembers for the support they have
gencrally given to the Demands of my
Ministry. They nced not misunder-
stand me for having raised this con-
troversial issue of language, because
nothing will be done in a hurry. The
thing has to be looked into carefully,
and we want to enlist the co-opera-
tion of as many people as possible in
regard to this question.

Shri K. R. Gupta (Alwar): What
about changing the name ‘Akshvani’
into ‘Vanoli’ which was raised by an
hon. Member belonging to the DMK
Party yesterday?

Dr. B. Gopala Reddi: We shall deal
with them separately.

Shri Hari Vishnu Kamath: In
Madras itsclf.

Dr. B. Gopala Reddi: Anyway, I am
thankful to the hon. Members for the
support they have generally given to
the Demands.

Shri Khadilkar: May I seek a clarifi-
cation? One point has not been ans-
wered. There was a judgment of the
Supreme Court regarding the price-
page schedule. I raised that point in
the course of my speech. After that,
nothing has been said. Is the Ministry
pursuing the matter further?

Dr. B. Gopala Reddi: The hon.
Member may better raise it in the
course of the discussion on the
Demands for Grants of the Law
Ministry. My hon colleague the Law
Minister is more competent to deal
with it
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Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote of
the Huose,

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts; shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 1st day of March,
1963, in respect of the heads of
Demands entereq in the second
column thereof against Demands
Nos. 63 to 65 and 129 relating to
the Ministry of Information and
Broadcasting.”

The motion was adopted.

[The motions for Demands for grants
which were adopted by the Lok Sabha
are referred below—Ed.]

DmAND No. 63—MINISTRY OfF IN-
FORMATION AND BROADCASTING

“That a sum not exceeding Rs.
11,43,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the vear ending the 31st
day of March, 1963, in respect of
‘Ministry  of Information and
Broadcasting’.”

DEMAND No. 64—BROADCASTING

“That a sum not exceeding Rs.
4,27,90,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charge which
will come in course of payment
during the year ending the 31st
day of March, 1963 in respect of
broadcasting.”
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Demanp No. 65—Over REVENUE Ex-
PENDITURE OF THE MINISTRY OF IN-
FORMATION AND BROADCASTINC

“That a sum not exceeding Rs.
3,14 51,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1963, in respect of ‘Other
Revenue Expenditure of the Mini-
stry of Information and  Broad-
casting”.”

Demanp No. 129—CaprtaL OuTLAY oF
THE MINISTI?Y OF INFORMATION AND
BROADCASTING

“That a sum not exceeding Rs.
2.10.00,000 be granted to the Pre-
sident to complete the sum neces-
sary lo defray the charges which
will come in course of payment
during the year e¢nding the 31st
day of March, 1963, in respect of
‘Capital Outlay of the Ministry
of Information and Broadcasting.”

Mr. Deputy-Speaker: The House will
now take up the Demand; for Grants
under the control of the Ministry of
Law. Three hours have been allotted
for the discussion of these Demands.

Thosc hon. Members who are de-
sirous of moving cut motion; may
please send chits indicating  the
numbers of the selected cut motions
at the Table within fifteen minutes,
and they will be treated as having
been moved, subject 1o their being
otherwise in order.

Mr. Deputy Speaker: Motion mo-
ved:

Demanp No. T3—MiNisTRY or Law

“That a sum not exceeding Rs.
33,98,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1963, in respect of
‘Ministry of Law".”
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DEmManp No. 74—ELECTIONS

Mr. Deputy-Speaker: Motion mo-
ved:

“That a sum not exceeding Rs.
1,26,23 000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect of
‘Elections’.”

DEmAND No, 75—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY oF Law

Mr. Deputy-Speaker: Motion mo-
ved:

“That a sum not exceeding Rs.
243,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charge which
will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect of
‘Other Revenue Expenditure of

IR

the Ministry of Law’.

Shri Warior: It is rather presump-
tuous on my part as a layman to speak
on a subject which is very technical
and which is not generally understood
by the common people, but I am at
the same time glad that according to
our Constitution, the law-makers in
this House and in the other House are
not wholly lawyers; there is a majo-
rity of laymen as elecled members,
who are the real law-givers in this
country. Therefore, I think that I can
make out a case for thosc things for
which I have a special interest.

The first point that I would like to
urge is that it is essentia] that the ad-
ministration of law should also be
taken over by the Law Ministry. The
reason for my suggesting it is this. [
sent in a few cut motions relating to
the Demands of this Ministry but all
of them were transferred to the Minis-
try of Home Affairs. Then only I
looked into the matter and found that
however much the Law  Ministry
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makes libera] laws, there is this danda
of the Home Ministry. . .

An Hon. Member: Law and order.

Shri Warior: There is only order
there; there is no law at times.

Shri K. C. Sharma (Sardhana): The
‘danda’ is an objectionable word.

Shri Warior: If the word ‘danda’
is objectionable, then I shall use the
word ‘shoola’, becuase 1 want to use
some word to denote what I feel.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Do not use the danda here.

Shri Warior: However liberally the
Law  Ministry makes laws for the
country, the Home Ministry sees to it
that those liberal provisions are not
administered to the best advantage of
our people.

In regard to the administration of
law, the most important point is that
it must not only decter people from
acting in certain unlawful ways but it
should instil also a sense of respect for
law and ju-<tice among the general
public. We say, for instance, that the
judiciary must be independent. If
the judiciary is independent then the
gencral public—I am not talking of in
dividuals or individual cases—expect
certain justice from that big sanctum.
But when they find that that justice is
not given to them, that there are cer-
tain hidden things behind the judiciary,
that the all-powerful Home Mni try
not only in the Centre but in the States
too, can have a say and rathcr they
employ certain subterfuges to deny
the proper dispensation of  justice
leading to miscarriage of justice, then,
naturally, the respect that we expect
among the general public for the
general administration of justice and
for law goes away.

I may cite to you instances after in-
stances from the expericence I had in
the national movement as well as in
the movements when the Congress
had taken over the leadership of the
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country, or the administration of the
country. In 1937, we as a body of
workers, under the State Congress,
were hauled up at Alleppey, when we
were fighting the rtegime of our
esteemeq friend who is always heading
many of the commissions and com-
mittees, especially those appointeqd by
the Law Minister himself—I do not
want to mention his name; but, if you
like, I can mention his name; it is Dr.
C. P. Ramaswami Iyer . .

Mr, Deputy-Speaker: The  hon.
Member need not mention any names.

Shri Warior: When we were hauled
up we came very close to the opera-
tion of law, Five or seven of us, who
were the ring lecaders, so to say, were
asked to stand in a line, and some
friends were brought from somewhere;
we did not know them, and they did
not know us; and they werc coached
day in and day out to name the per-
sons and identify the persons from
amongst us. But actually, in the
sessions court, when the  witnesses
were put in the box and asked who was
who, naturally, they mistook the
identity of the different persons. For
that not only we were penalised but
the witnesses who condescended to
the pressure of the police were also
beaten. How much respect can any
educated man have? How much res-
pect will remain in me when I see that
law is operated and administered in
this way. If I tell this instance to
people, will the people at least the
people who have belief in me, have
respect for law? Again in 1948 I had
the same treatment but that was under
our benevolent Congress Government.
There also the same thing wag repeat-
ed under the same police official. The
only difference was that at Alleppey
he was only an ASP but in 1948 he
became the chief of the police force in
that State. I do not mention the in-
human tortures we had undergone.

The Minister of Law (Shri A, K.
Sen): You mean, before 19487
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Shri Warior: In 1948. In 1937 it was
imperialistic treatment and now in
1948 1t was alimsaic treatment. We
wcre torturned; we were beaten by
rods. The signs of beating were on
our backs; even then the magistrates
could not take cognisance of that and
protect our lives. We were marched
without a shirt for about 14 miles, the
distance from the lock-up to the magis-
trate court; we werc having this pro-
cession daily and all the onlookers
were al] sceing. This beating signs on
the back could not come out of asthma;
there were reports like that and
medical jurisprudence dealt with it
in such a way. I sencerely believe
that if the administration is also trans-
ferred to th¢ department of law, there
will be a  coalition of ideas and
operation. Our Law Minister is of thc
Cabinet rank. Why should the Mnis-
try be a simply drafting committce on
law,

In modern times the concept of
social justice is not stugnant. It is a
dynamic and changing thing. The
former concept of justice was dictated
by foreign dominated intercsts in
India. Justice is often marked by a
symbol of a balance. If it is like the
balance of an ordinary kabadi, I do
not know whether it will balance it-
sclf properly. In the kabadi’s balance
however much you may put on a
particular side, it will not come down:
the balance will not move. It should
not be a rotten and rusty balance.
Whenever the British interests or the
interests of the British subjects were
concerned, the interests of the ordinary
Indian people will be sacrificed. We
have done away with British domina-
tion. I do not say that all their laws
and procedures should be abolished
or that they are all bad. There is need
for change; they should be simplified.
An ordinary man cannot today go and
seek justice in the hands of the highest
judiciary. At the most they can go
to the sessions court of appeal if it
is a magistrate’s court on the criminal
side or munsif’s court on the civil side,,
I am not taking up court fees now be-
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cause it comes under the Stamp Act
which is administered more by the
States and so we have to address the
people there. The intention and pur-
pose of justice should not be that a
culprit or those who are denied justice
go to some place where they may have
it; rather justice must go to the pcople;
it must be ca ily reachable and it must
be less costly. Pcople should also
have the impression that justice is
being done to them; otherwise there is
no use. Law should be framed to
simlify the procedure so that ordinary
people can seck it, can seek justice.

When I speak of social justice, I re-
member somcthing which was written
by the agriculturc panel of the Plan-
ning Commission. 1 searched for but
I could not get 1t. Whenever land
legislations are undertaken, the pri-
mary consideration should be of safe-
guarding the intercst of the tenantry.
Whenever the question of fixity of te-
nure comes, subterfuges are employed
and the loopholes in the law are em-
ployved in order to defeat the purpose
of that legislation. For instance, when
the tenants at will did not have fixity
of tenurc, there wa:  agitation and
then legislation gave fixity of tenure to
the tcnants at will but within five or
ien years we find that all those tenants
who reccive this fixity of tenure were
brought under the category of share
croppers. Thereby the object of the
legislation wa: completely  defeated.
Perhaps they sold that right but what-
ever it i. they became share croppers.
Then the next time the legislation was
amended and a new and comprehen-
sive legislation gave fixity of tenure to
the share croppers, Now we find that
all the sharc croppers are considered
as wage labourers and not share crop-
per:. Whenever social necessitics and
compulsions make the Government to
take legal action in the form of fram-
ing of suitable laws  the loopholes in
the law are employed in order to
defeat the very purpose of that Jegis-
lation. Such things must be looked
into so that the interests of the people
will be safeguarded. So also in the
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labour lays what justification is there
that there should be a deposit of a
huge amount on behalf of the labour
unions when appeals are filed in the
Supreme Court? How can we do that?
They know the condition, economic
condition of our trade unions. You
know how they are moving about
without the necesary equipment and
without the necessary funds. So, this
must be Jooked into. In a new pattern
of society, in a new evolution of our
Indian socicty, the interests of the
people must have the maximum con-
sideration. That must be the para-
mount consideration behind any legis-
lation and the law must be changed
accordingly.

I now come to the third point,
namely, contempt of court. There is
the Sanyal Committee which has been
appointed. I hope that the Committee
will report very soon. This subject has
hit up so much dust at one time, be-
fore 1960. That aspect also is coming
to my mind. Why I give 1o much im-
portance to it is because, as Dr. B.
Gopal Reddi was just now saying, we
arc having in our country onc news-
paper for 86 people. This contempt of
court is the main or at lcast one of the
main things which is hanging like the
sword of Damocles on the press of
India. T myself have had experience
of being hauled up several times on
this score. It is subjective and ob-
jective. That is why I have an added
enthusiasm in bringing forward that
subject herce. I am speaking on the
criminal cide only and not on the civil
side. I want to make it very clear be-
cause, I have no knowledge of the
civil side. Suppose, I publish a report
today and after two days the police
hauls up the culprit. I am also
hauled up in the high court or the
court which has got the jurisdiction,
for having committed the crime of con-
tempt of court. But I did not have
any knowledge or I could not have
any knowledge of the thing.

Shri A. K. Sen: If that is the fact
he will be acquitted in no time. If the
facts are as the hon. Member says, he
will be acquitteq in five minutes.
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Shri Warior: 1 was not acquitted.
Not only was I not acquitted but I
had to give the usual apology for it
and get scot-free. The point is, if
there is any possibility of an
action being taken by the police
on an incident, you should not
report it. That is how the lawy-
ers say and the judge; also concur
with them. They say that the evi-
dence is prejuldiced, ang therc is a
chance of justice being miscarried.
If the press in India is not given the
frecedom to report certain  things, I
can say that the entire executive will
sleep on a thousand and one cases of
corruption. Wha; are you going " to
do? When the pressmen expose the'e
things, the executive is compelled to
take certain action. Otherwise, what
will be the position? If there is no free
press in thi: country, with all its de-
fects, with all its shortcomings, with
all its inherent and historical short-
comings, I would just ask the Ministry
of Law as to what will be the position
in India. Nobody can report anything
especially any incident in which the
police is interested,

1 have read how this problem had
been tackled in Britain. In the United
Kingdom this became a very acute
problem, and this wa: raised by no
less a personality than Lord Shaw-
cross. In justice to him_ it must be
said that he first brought this matter
in the House of Lords and then he
suggested certain  remedies. 1 have
with me the report of Lord Shawcross.
Lord Shawcross has given a very com-
prehensive report on this :ubject, al-
though it is not a voluminous one,
He has given the hislorical reasons
which had arisen in his time for con-
tempt of court and how it mu:t be
dealt with, He says:

“The nced to consider this is
particularly urgent because the
present state of the law tends
particularly to impede free dis-
cussion in these newspapers and
other organg of public opinion
which are most responsible, while
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others tend to treat the law of
contempt less seriously.”

I am all for keeping the dignity ot
the courts. 1 am all for the general
public to have the utmost respect for
the judiciary. 1 do not say for onc
moment that that must be impaired.
But, at the same time, it is the impe-
rative necessity of our society at pre-
sent, ag it is constituted and as it s
developing. that the freedom of the
press must be defined in clear  and
specific terms, For thap matter, 1 hope
that the Committee now constituted
will take into consideration the major
party interested in this, that is, the
press, cspecially the vernacular pres:s

The press in India has a history of
its own How many hurdles has it
jumped? How many difficulties has it
suffered” How much repression, sup-
pression and oppression has it under-
gone?

Shri P. K. Deo (Kalahandi): The
communisy press?

Shri Warior: Communist, non-com-
munist and Rajas’ press also. The
press, especially, the vernacular press,
has suffcred much from the draconian
laws passed by the imperialist gove-
rnment. . We are now breathing  free
air, and if that free air is not given to
us,—cven now whencver these things
arc considered, the old  ideas  still
linger on—we do not know whether
the law will help us in developing a
free press which is an essenfial  ad-
junct of our democratic sct-up.

Shri P. K. Deo: Mr. Deputy-Spea-
ker, Sir, it would not be proper to
pass the Demands of this Ministry
without making certain observations.
So. instead of dilating on several as-
pecils of this Ministry, I would like to
pinpoiny my observations on certain
functions of the Ministry.

In these Demands, I am reminded of
the minutes of the conference of Law
Ministers which was held at Srinagar
sometime in 1960. The Law Ministers
from various States had assembled
together and decided that it was high
time that legal aid was provided to
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the poor people. I am very sorry to
remark that hardly any step has becn
taken in that regard, The Government
should seriously consider whether it is
not high time that they considered
this problem in all its aspects, As has
been pointed out by the previous
speaker, litigation is very cxpens:ve
and it is only the rich people who can
afford {o have the luxury of going to
the highest level, up to the Supreme
Court. So, with all humility, I beg
to submit that lcegal aid should be
provided to the poor people at the
cxpense of the State. If it is not pos-
sible on the part of the State Govern-
mentg to provide the sum, a 50 per
cent subsidy <hould be given by this
Ministry to the various State Govern-
ments as they have been doing in the
cas¢ of the uplift of Scheduled Castes
and Scheduled Tribes,

About the separation of the judi-
ciary from the executive even though
there hag been a mandatory provision
in the directive principles of the Cons-
titution, nothing has been done in
Bataegard so far as my State is con-
cerned, In somc of the States we
have seen that there has been complete
separation of the executive from the
judiciary. Whatever little has been
done in my State was done only dur-
ing the period of the Coalition Minis-
try. For all these days this important
provision of the Constitution has been
kept in cold storage, and only during
the period of the Coalition Ministry
this was given a trial in five or six
districts, 1 am afraid up till now no
further step has been taken to extend
this provision to the othcer parts of
my State. So, I think it is now high
time that direction should go from
this Ministry to the Orissa Govern-
ment asking them to go ahead with
the implementation of the directive
principles of the Constitution, that is,
separation of the judiciary from the
execulive, in all the remaining dis
tricts.

14 brs.

Regarding the appointment of the
High Court Judges after their retire-
ment, I beg to submit that that prac-
tice should come to an end, Our High
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Court Judges or Supreme Court Jud-
ges after retirement should not
seck any favour from the Gov-
crnment—from any firm, If that
would be in their mind, then
we  cennot expect that judiciary
would be independent in this country.
In this connection, I may point out a
statement made by the Prime Minis-
ter on 27th May in a circular to the
various Ministries that retircd Govern-
ment servants should not be appoint-
ed in any private employment. That is
the proper thing. The same  should
apply to our retired High Court Judges
or Supremc Court Judges and they
should not scek further employment.
If this Hous¢ considers thap their age
of retirement should be further en-
hanced or there should be better con-
ditions regarding pension,  cte. we
shall be too glad to provide those
amcnities to our Judges. But they
should not retice v .o expectation
that they would . given further em-
ployment like ambassadoria] appoint-
ments, election tribunals or some such
jobs,

Article 143 of the Constitution pro-
vides that the Presideny may take
advice from the Supreme Court in
legal matters. But I beg to submit that
this provision has not been properly
utilised. We pass legislations and even
the State Legislatures have got  the
powcer  to legislate. They pass such
volumes of legislation at  breakneck
speed that whenever it goes w0 the
anvil of the court, it is declared ultra
vires and every time we. the legisla-
tors, are put to blame. If we meet any
members of the Bar or any outsidcr,
we are the subject of criticism  that
such a piece of legislation should not
have been passed by a supreme body
like the Parliament or the State Leg-
islature. So, before the President gives
his assent to any of these Bills he
should take the advice of the Supreme
Court under article 143 of the Consti-
tution.

In this connection, I beg to submit
that whatever legislations are passed
in any of the Houses are simply pas-
sed by the brute majority of the party
in power. Take the case of the Kandu
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Leaves Trade Control Bill, which was
passed by the Orissa Assembly the
other day, even though it infringcs
the fundamental rights of the tenans
by controiling the trade. I am sure
whenever it goes to the court, jt will
be declared ultra vires as 1t infringes
article 19 of the Constitution, Even
then it was passed by the majority of
the Assembly. The members of the
opposition brought it to the notice of
the President that assent should not
be given, but stil] assent was given.
I hope it will receive the same “ate
as any of the legislations which are
passed with ullerior motive.

If you scrutinise the Preambles of
the various pieces of legislation pass-
ed by this House, you will find that
nasty sentence cxcluding Jammu and
Kashmir. Jp till now 1 have not
understood why Jammu and Kashmir
should be cxcluded from the opera-
tion of our various laws.
Jammu and Kashmir is an integral
part of our country and the operation
of all the laws passed by this Parlia-
ment should be cxtended to Jammu
and Kashmir and to Goa and other
former Portuguese possessions,

Even though the various legisla-
tures have got the right to legislate
‘on substantive law, I do not think
there will be any two opinions
regarding the operation of the proce-
dural law. The Cr. P. C. was amend-
ed in 1956 and thc¢ operation of that
Code has not heen extended 1o the
territory of Jammu and Kashmir.

Regarding the delay in the disposal
of cases, I beg to  submit with all
humility that justice declayed is
justice denied. There should be
occasional inspection of our High
Courts and the Supreme Court by the
competent authority and adequate
number of Judges should be provided
without waiting for formalities.

‘One interesting aspect of the work-
‘ing of the Ministry of Law is that
‘they have appointed a
Religious Endowments Commission.
8o far as the purpose and the inten-
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tion is concerned, it is g good thing
that the endowments should be pro-
perly spent for the purposes for
which they are meant and they
should not be utilised as private pro-
perty of any individual. At the same
time, I beg to submit that such scru-
tiny on the part of Government
should not be confined only to the
Hindy religious endowments, but it
should be extended to Muslim wakfs
and other endowments to various
churches, ete. I submit that this
aspeet  of the question should be
examined by this Ministry.

Regarding the working of the
adalati panchayats, it is nothing but
a farce. I know that in our endea-
vour for the successful working of
the panchayati raj, we have gone to
the extent of giving powers to the
panchayats of inflicting fines or small
sentences for minor offences. But we
have come across several  instances
where they have encroached upon the
usual working of the variou. courts
and they have done various unlawful
acts.  Before an individual is com-
petent to serve as a member of the
adalati panchayat, there should be
some qualification for him for that
post. So, instcad of throwing open
the doors of adalati panchayats to
any voter, there should be some
qualification prescribed for a person
to become a member of the adalati
panchayats.

My remarks regarding this Ministry
would not be complcte without a
reference to the election laws. Every-
body in this House will agree with
me that it isg high time that we had a
radical change of the election laws.
As pointed out by the Prime Minister
and by Shri Tyagi also during the
debate on the President’s Address, we
have learnt so many new values in
the last elections. The vote-purchas-
ing power of money has been very
well proved in the last elections. We
have seen how money power and
official power were utilised to fulfil
the electoral ends of the party in
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power. This prescription of limit on
election expenses is just a farce.
Coming from the horse’s mouth, I
quote a statement of the Chief Minis-
ter of our State, who happens to be
the P.C.C. Chief there. Immediately
after the elections, he came out with
a statement that the Congress Party
had to spend Rs. 12 lakhs . . .

Shri A. K. Sen: The hon. Member
should not say something against a
person who is not here to answer it.

Shri P. K. Deo: I am quoting a press
statement.

Shri A, K. Sen: For that the proper
forum, in my submission, is the
Orissa State Assembly.

Shri P. K. Deo: 1 am . t ¢ ~fine
a public statement, where he said the
Con:gress party alone had to spend a
sum of Rs. 12 lakhs in the last general
election when there was election only
for the Lok Sabha. Since 19 seats
were contested, roughly it will come
to Rs. 63,000 per seat which the party
alone had spent. Then, the individual
candidates must have spent some-
thing of their own to further their
own election prospects. So, in my
opinion, this prescription of Rs. 25,000
is nothing but a farce.

Various malpractices were resorted
to by the party in power during the
elections.  Promises like cash or
donations are very well-known. We
know very well that where persua-
sion and tei..plation failed, threats
were held out like starting prosccu-
tion for encroachment of land, dis-
continuance of forest rights, harass-
ment by commercial tax officers etc.
People were also told that if they do
not vote for the party in power, no
development work will be carried
out in their area. So, all these things
were most shamelessly carried out by
the party in power.
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Last of all, the noting down the
number of the ballot paper against
the name of the voter in the working
copy of the electoral roll in the booth
by onc of the presiding officers is
highly objectionable. That entry
makes secret voting a myth. It
s an opportunily for the party in
power to threaten the voter of future
victimisation. So, all these  things
have to be remedied.

Then, the marking system of voting
is an improvement on the previous
system. DBut, at the same time, after
the ballot papers are counted, they
should be properly preserved.  We
have scen that Shri Dhandekar, who
won by 1,500 votes in the counting,
had to lose by 500 votes in the
recount. This is the state of affairs
which we are witnessing now. The
hon. Deputy Minister, who comes
from my State, knows very well that
{n the Ranpur Assembly constituency.
irst. the Congress candidate was
deelared ¢lected. On recount  the
non-Congress candidate was declared
elected by a margin of five votes.
Again, in the tribunal stage, when
the same ballot papers were recount-
ed, the defeated Congress candidate
was declared clected.  So, unless some
arrangement is marle for the security
of these ballot papers, it will create
havoc. In this connection, I beg to
submit .

The Deputy Minister in the Minis-
try of Law (Shri  Bibudhendra
Mishra): May I inform the hon.
Member that the recount in that ease
was not duc to any defceet in the
kecping of the ballot papers, because
the law provides that the ballot
papers shail be sealed and kept? In
this case, it was opened only on the
order of the Election Tribunal. It so
happencd that in this particular case
the diffcrence was so small, five votes
or so. So, three vote this side or that
side would have made all  the
difference.

Shri U, M. Trivedi (Mandsaur):
They were kept open all the time.
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Shri Bibudhendra Mishra: No such
complaint was made. The difference of
votes was small, the election tribunal
ordered a recount.

Shri P. K. Deo: I thank the Deputy
Minister for the amount ef interest
that he takes in these affairs, because
I had the privilege to*stand his cross-
examination for seven days when he
appeared on behalf of the defeated
Congress candidate before the Elec-
tion Tribunal without success.

My remarks about the elections will
not be complete unless I make a
reference to the various posters and
pamphlcts that have been used in the
last clections. It is a good thing that
the Home Minister has directed that
the various posters and leaflets from
al] the various  States  should be
collected and a scrutiny should be
made. 1 am surc when that scrutiny
is made many startling revelations
would be made regarding the length
and breadth of the mecanness and
crudeness to which the party in
power stooped in the last general
elections, The most objectionable
and vulgar posters in very bad taste,
depicting falsehood and misrepresent-
ing facts to create hatred against
other parties and individuals were
profusely used by the party in power.
So, it is high time that such things
are stopped. Unless these things are
banned in time, democracy would be
a farce in this country.

Shri Frank Anthony (Nominated—
Anglo-Indians); Mr, Deputy-Speaker,
I start with a certain difficultv. My
learned friend, the Law Minister,
usually fecls that we bring into this
fleld matters which do not really
relate to this Ministry.

I want to deal primarily with what
I would describe as the erosion of the
rule of law, As a distinguished
lawyer at one time, the Law Minister
will perhaps remember that the classic
interpretation of the rule of law has
been made by Dicey. Dicey postulat-
ed three aspects of the rule of law.
Firstly, the supremacy of law: that Is,
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no individual can be punished except
for a distinct breach of the law.
Secondly, equal application of the
law; that is, no one should be above
the law. The learned Law Minister
will say: well, both these aspects
apply in India, I would perhaps be
prepared to concede that these two
aspects do exist in India, but I am
more concerned with the third aspect,
as enunciated by Dicey, and that is
the predominance of the legal spirit.
I say with a great deal of respect, but
I say it also without qualification,
that there has been a steady recession
of the legal spirit in the country.

Yo may say that our democracy
is young, the Government is young,
perhaps inexperienced, but there is no
doubt that the Government or the
executive have shown increasing im-
patience of constitutional and judicial
controls. I am quite aware that you
have a certain sprcading of execu-
tive tentacles with nationalisation and
that form of execcutive creeping para-
lysis is part of the welfare State and
of a planned economy. The most
dangerous edge has been given to
this kind of creeping paralysis by the
fact that although in form we subs-
cribe to democracy, in fact we have a
monolithic political structure, we have
an overwhelming ruling party which
gives a tremendous edge to this dan-
ger of invasion of individual freedom,
and there is this, as I said, progres-
sive erosion of the rule of law in our
country.

I want to illustrate it just by a few
cxamples of what has happened in the
past few years, My learned friend
was not here when the amendment to
the Criminal Procedure Code was
brought in with a tremendous amount
of fanfare, I am against, anyone, any
reasonable person, must be against
inordinate legal delays. But let us
not be caught up in mere slo-
gan-mongening, we are tempted to
fall victims to slogan-mongering. Y
remember. at that time, when the
Code of Criminal Procedure Amend-
ment Bill was introduced in this
House, the then Home Minister ae-
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claimed it ag something which was an
offering to cheap and speedy justice.
1 do not know how much criminal law
my hon. friend has done, but I can
tell you this without qualification that
your amended Criminal Procedure
Code has not added one iota either
to the speed or cheapness of criminal
trial in this country, On the other
hand, what happened? Government
took the opportunity of imparting a
hangman’s pattern to the Criminal
Procedure Code of this country, Vital
rights, rights vital to an accused per-
son, rights of cross-examination were
‘taken out. The capacity, and it is an
infinite capacity, for the prosecution
to do mischief, that capacity was in-
creased and affirmed.

Then, what has happened to our
much-proclaimed fundamental rights.
Somcbody, some people, seem to think
that any reference in some kind of
disparaging way to our fundamental
rights is sacrilegious. In fact, what is
the  position  of our fundamental
rights?  What content, if anv, is lcft
in our fundamental rights chapter
today? What has happened to article
31?7 My hon, friend knows that
article 31 was a clause which prétect-
ed property rights. It has been not
only emasculated but it has been de-
nuded of all content, as my hon.
friend knows very well. The ques-
tion of compensation has been com-
pletely taken outside the purview of
courts in this country, What has hap-
pened to article 19?7 Thank God, there
is some little content in Article 19
which gives us the seven freedoms—
freedom of speech and freedom of
property. etc. some little content.
But my hon. friend was not here, and
is not aware how we protested. On
the pretext of an alleged interpreta-
tion which the Supreme Court is sup-
posed to have pgiven in Romesh
Thapar’s case—which the Supreme
Court never gave—a coach and four
was driven through Articl~ 19 Before
that restrictions could be introduced
in the interest of the securitv of the
State. The expression “security of
the State” as my hon. friend knows
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has a settled, stringent legal connota-
tion. It confines restrictions within
prescribed limits, But you bring in
public order. The term “public order”
is so wide that nobody kmnows the
scope and content of public order. As
1 said, Government drove a coach and
four through Article 19.

Then, Sir, my hon, friend knows
this. We are given to the habit of
cliche and slogan-mongering in pro-
claiming our Fundamental Rights.
But what happened? Some of us,
when the Constitution was being
framed fought for the application of
the “duc process clause” in our Con-
stitution. The majority of the framers
of the Constitution scouted the idea.
But what is the result? What, in fact,
have we given to our citizens or to
our people in o Constitution? Pro-
vided a law is passed by a compctent
legislature, if it is harsh, if it is
immoral, even if it is a lawless law,
the courts are utterly and completely
helpless, because unlike the American
constitution the courts cannot test,
they cannst  strike down legislation
against the background of legal con-
science and natural justice, That is
the stark position sg far as our much
proclaimed Fundamental Rights are
concerned.

Add to this we have this—what 1
regard as a—serious danger. And I
have some hope that my hon. friend
as an outstanding member of the Bar
will at least privately accept this
position. We are in an unfortunate
slage in our country today. We are
in a stage of judicial recession. Add-
ed to governmental and executive en-
croachment, judicial interpretation
has combined to bring about the
erosion of the rule of law in the coun-
trv. My hon_ friend will know it.
What has happened to Article 147 If
tomorrow he is consulted by clients,
would he in his wildest moments ever
suggest invoking Article 147 It mocks
at the framers of the Constitution—
the equality clause. There is not
one jota of content left We have
come a long way from Anwar Al
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Sarkar, By a series of decisions of
the Supreme Court all content has
been taken out of Article 14. This is
a proccss of judicial erosion. Today
you can discriminate against an indi-
vidual, provided there s some kind
of intelligible differentia and the
differentia is easily seized upon by
the courts.

There is, as 1 say, this process of
the erosion of the rule of law. And
one of the wurst and the most dis-
turbing manifestations is the extent
our judiciary has not only becn emas-
culated, but also has been increasing-
ly demoralised. And I say this with-
out qualification.

I do not want my hon, friend to
say: Why do you make the e allega-
tions? Everybody makes them; the
Supreme  Court Bar makes them,
leaders of the Bar in thce cruntry
make them. But we make them not
irresponsibly, We make them from a
sensc of sadness. Today that is the
rule, not the exception.

When the States Reorganisation Bill
was on the anvil, I frught alone but
unfortunately I fought an unsuccess-
ful battle 1 said take thi evil thing,
the Governor out of the consbrtium
that appointg judges. 1 know that as
scon as you put the Governor into
the consortium that is the end of
judicial independence. The Governor
will say nothing. He is a firure-head.
But behind the facade of the Gover-
nor the Chief Minister will make
appoin‘ments to the judiciary., That
is happening increasingly in  many
High Courts in the country. It is a
scandal. T know. I will give mv hon.
friend instances: I do not want to
make it on the floor of the House. The
Chief Justice of India approves of the
appointmen* of an individual But
the Chief Minister, unless he feels
that that person thas the recessary
political ace~mplishments—and  what
is the arcomplichment to kowtow to
Government whenever it is necessary
—he will ensure that people recom-
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mended by the Chief Justice will
never get to the Bench, That is hap-
pening. We know it. The Law Com-
mission has pointed it out. Today
that is the rule. People withou. any
practice at all are raised to the Bench.
This matter came up in Basudev
Prasad’s casc, But the Supreme
Court acquitted him. A leading
Member of the Patna High Court was
constrained to say that Members are
being raised to the Patna Bench who
have absolutely n> visible means of
practice, The sensitive Patna Judi-
ciary called him to the bar and con-
victed him. But the Supreme Court
said: No. this is within the privilege
of leading members of the Bar.

And what happened in that strange
case  of Alagiriswami in Madras?
Unf.rtunately, the Bar Associa‘lons
alsy have sought to enter this general
atmosphcere of emasculation, But even
thev were provoked indignantly to go
to the High C .urt. A non-practising
lJawver was made a Government
pleader with the obvious intention of
ultimately sending him to the Bench
through the back-door.

My hon, friend may say: But what
have 1 gt to do with all this? Why
don’t vou a‘tack my hon. friend Mr.
Lal Bahadur Shastri? I do not make
the appointments, 1 have nothing to
do with it. I have a feeling, and I am
appealing to him, that T may be able
to strike s me responcible cord in
him personally because he has been
an outstanding lawyer. He knows
“‘hese things are happening. He
knows to wht extent the legal con-
science of the Government has be-
ceme increasingly deadened. 1 regard
him in effect as the repository of the
legal conscience of the Cabinet. And
when these things are happening, he
mav nnt have a final say in the mat-
ter, but certainlv he can point out to
his  Cabinet colleagues that these
things have beenme +he general prac-
tice in the country today.

M. hon. friend who spoke before
me, asked: Why do vou allow judges
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to be appointed to executive and
administrative appointments? I have
asked that question over and
over again, and I have had no
answer. Any reasonable person will
accept the position that you should
make use of the legal talents of
judges after they retire, but only in
a judicial or quasi-judicial capacity.
Nothing has been more ill conceived,
nothing has been more utterly perni-
cious, and I say it without qualifica-
tion that you have demoralised the
judges. The whole political atmos-
phere has become vitiated. We know
this that the sedulous sycophant, the
accomplished courtier, is at a premium
in political life, But you have brought
about the same state cf affairs in the
judiciary,

Wien 1 came back after arguing a
case members of the Bar told me that
in a particular High Couit judges
wait on Ministers. When I put this
to the Chief Justice, he cynically re-
marked that if they only waited on
Ministers it would be somcthing; but
they usually wait on Depuly Minis-
ters! The Chief Justice of India told
me this, I say it is a matter which
should sadden us. 1 do not say this
in anger; I say it with sadnes:. What
has happened to the high traditions of
the judiciary in this country? Judges
have joined the queue of courtiers.
On the occasion when the conditions
of service of judges comes up I shall
say: give them a pension equal to
their salaries; but do not demoralise
them. When they are on the eve of
retirement with the prospect of retir-
ing with a pension which is one third
of their emoluments, they are looking
around for jobs. The tragedy is that
our Government encourages it, You
have brought not only the judiciary
into a sort of contempt; you bring
the whole rule of law into contempt
in the country.

Sir, I shall end on a last note. It is
a bad thing, People accuse us of
pointing a finger irresponsibly to
judges. But who does it more irres-
ponsibly than the Government from
the Prime Minister downwards? Not
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only is it in not good tasic; but
deunitely in bad taste. The Prime
Minister has pilloried the judges of
this country, This is not good. The
executive pillories them and they
unforiunately cannot reply. Today the
judiciary is under so much executive
pressure that they have become de-
moralised, They are pilloried for
delay and for mounting arrears. They
are not cntirely to blame. But what
has happened? Today what is  the
supreme hall-mark of justice in the
higher reaches? 1Ii is a careful patient
hearing, Is that hall-mark of justice
existing in our High Courts, and even
in cur Supreme Court, I ask with a
great deal of respect, No one is
morc zealous than I am of the need
to maintain the utmost respect for our
judiciary. Bui what is happening? I
know there are delays, My hon. friend
will say thay justice delayed is justice
denied. But to a greater extent, hur-
ried justice is justice denied. And
that is the kind of justice we¢ are
getiing in the High Courts and the
Supreme  Court today. 1 say this
fetish for disposals is destroying the
whole atmosphere  of judiciality., T
ask my hon, friend-—I am noi making
any statemcent in an irresponsible
manncer—Iet him call for the disposals
in the Supreme Court four years ago
and the disp:sals today. Let him sce
the percentage of dismissals in crimi-
nal matters, particularly in death
matters. Let him sce the percentage
of dismissals in fundamental right
matters. He will be surprised, At
one time many of us considered that
these matters had been so eliminated
by hurried disposals, criminal and
fundamental right matters, that the
Supreme Court had converted itself
in fact into a superior industrial tri-
bunal or an Income-tax tribunal. I
say this. I do not xnow what my
hon, friend regards, as a distinguish-
ed lawyer, what he regards as the
supreme and the over-riding func-
tions of the Supreme Court. I should
have thought it is the protection of
fundamental rights. As one of the
earller Chief Justices said, it is the
sentinel on the qui vive to ~enforce
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fundamental rights. It has become a
cliche that mocks at the people of
India today.

Fundamental rights! To begin with,
there is a preliminary hearing. In
five or ten minutes, even the most
cuampetent and the most able judges
are not able to assess the worth of a
fundamental rights petition? Most of
them are eliminated in the prelimi-
nary hearings, Then what happens if
they are admitted? My friend agreed
with me last year. I said, “Funda-
mental  rights! You mock at the
citizen of this country before a person
can even pursue his right he has to
deposit Rs, 2,500.” Two thousand five
hundred rupees! What citizen in this
country can do it? My friend may
say that the Supreme Court has
prescribed this procedure. But, sure-
ly, in the final analysis, somebody,
either the Government or this House,
has to do it. We are the custodians
of the intention of the framers of the
Constitution, Did we not intend that
the Supreme Court should be some-
thing more than an Industrial or
Income-tax tribunal? Of course we
did. We intended that it should be
there to vindicate fundamental rights.
Last year when I asked my friend,
he said, “Well, I can only convey the
feeling in this House that this impo-
sition—and almost impossible imposi-
tion—of Rs, 2500 should be brought
to the notice of the Supreme Court.

Shei % K. Sen: T did.

shrioeaal Lnomy: And probably
Lo did it, but nothing has happened.
I hope he will do it again, because I

feel that the time has come....

Shri A. K. Sen: I did it with all
the sincerity and earnestness that I
could command.

Shri Frank Anthony: I am making
an appeal to my hon. friend, because
this whole atmosphere which encour-
ages erosion of the rule of law has to
change. We have to re-assess what
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was our intention with regard to the
function of the Supreme Court, and
I hope that when he replies, the Law
Minister will give us some hope in
this matter.

Shri K. C. Sharma: Today we are
dealing with a very important Minis-
try, because civilization and law go
together. Law was there which
settled human relations. Even when
there was the divine law, in the name
of law men lived together. So,
empires and kingdoms passed away,
but the law remains as it was.

So, with the democratic set-up, as
my friend has just stated, and stated
seriously—and 1 agree with every
word of what he has said—, it should
be the rule of law that should govern
the relations between man and man,
between citizen and State. We have
gone so far as to bring within the
orbit of law even things which were
sacramental, marriage and other
things.

Another aspect of it ig that law is
not mainly the book of law: it has
to be administered by judges. Judges,
in order to administer law to the
satisfaction of the people, must not
only be independent, they should be
capable. And justice should not only
be administered impartially, but it
should also appear to be administer-
ed impartially. My friend is right
when he says that the judges should
not look to any favour whatsoever
from the executive. There should be
no such suspicion in the mind of the
citizens, even in the remotest way pos-
sible. We are a new State and it is
all the more necessary, and we have
got to create new traditions,

In this land of ours there was no
such thing as an equal citizen for
centuries together, not only centuries
but for thousands of years. A Brah-
man was a different man from the
Shudra. The Shudra had not the
same right, as a human being, as a
Brahman. 1t is for the first time in
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this land of ours, with its great his-
tory and ancient glamour—whatever
you may call it—that one man stands
up and looks into the eye of another
and claims equal right as a citizen of
this country. Therefore it is all the
more important that today the law
should be supreme, and it should be
the rule of law and not the rule of
man,

In this respect I would like to make
two submissions. One is that the
judges should be capable. They should
be mentally and intellectually capable
to understand the law. I beg to state
that law is not a static thing. Law
is not what it was two thousand years
ago. It is a dynamic, growing know-
ledge of men and things as they prog-
ress in the changing, dynamic State.
No judge is capable of understanding
the law and administering justice un-
less he has some knowledge of the
social, economic and cultural condi-
tions of the country unless he has
some knowledge of criminology, unless
has has some knowledge of psycho-
logy. It is a strange phenomenon. A
man who has decided hundred-rupee
cases, perhaps about two thousand
such cases, as a district munsiff can
be raised to the High Court without
any further study, without any inkling
of the social and cultural studies
about conditions of the country. What
justice can that man administer to the
people? Justice is not something
abstract, it is something concrete. It
cannot be administered unless the
man knows what happens in the
country unless the judge knows what
dynamic changes are taking place in
the country in the relations of the
country with other countries, in the
relations between man and man, in
the relations between man and woman.
As T said, law is not something static.
It is dynamic. It is changing. It has
to do with human bones and flesh.

Judges are a privileged class. How
many judges have libraries in their
houses? How many judges have been
conversant with up-to-date legal lite-
rature? I have moved among them
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and I say with the limitations that a
lawyer should have, with a]] the res-
pect for the judges, that I have found
many of them wanting. Many of them
are wanting in the elementray sense
of duty to the people. It is a sad
thing. My respectful submission is,
whatever the procedure, a judge must
know the history of law, he must
know the origin of law, he must be
a student of the various systems of
law. He must be a student of Roman
law. He must have comparative studieg
inlaw. It is impossible to administer
justice without the capacity to know
law. Itis a strange phenomenon, Can a
doctor administer medicine without
knowing the science of medicine? Ll
a doctor cannot administer medicine
to a sick man, do you think a man’s
life is cheaper than the fever of a
man? You have to train a doctor so
that he can give a doze of medicine for
fever. You have to train a Judge so
that man’s life may be safe. Man'’s
life does not mean his bones and
blood only. Man’s life means his
dynamic energy, his capacity for
work, his social relationship in
society. There are so many clements
that a Judge has to understand. My
point is that there should be learned
and well traineq judges.

The second point is about the ap-
pointment of judges. 1 would very
much like that the Chief Justice of
the High Courts should recommend
the appointment of Judges and the
Chief Justice of the Supreme Court
should look into the recommendation
and that recommendation should be
accepted. The President or the Gov-
ernment may lay down certain norms
because they are finally responsible
for the government of the country.
But, this is a strange phenomenon. 1
know the Chief Justice of India had
to turn down many recommendations
from one of the States. What were
the recommendations? In preference
over Judges whose ability was never
disputed, whose judgments were read
by the Chief Justice of India himself,
the recommendation from the State
was for candidates from the dignified
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office class, that is the Secretary or
Registrar’'s man who had a say with
the Chief Minister or the Governor or
the Government. This is strange. It
is sad. Do you think we can mock at
the administration of justice and
claim to be a civilised people? Any-
body to claim himself to be a civilised
Government must be able to stand
and say hefore the world, I believe in
the rule of law, my administration is
an administration which is under the
law and not under man.

One more word and that is, admi=
nistration of justice and the appoint-
ment of judges of the Supreme
Court—all these should come undcr
the Ministry of law. My simple point
is this. There is such a thing as social
stratification. Do you think thai lew-
yer and judges are to look to what
may be called a semi-educateq man
whosoever he may be in the Ministry
of Home? No Judges should be
placed in a position to bow down
before anybody except a man of law.
There are only two studies which have
made man cultured and civilized in
the world. One is metaphysics another
law. Greck philosophy and Roman
law have civilized the people. hese
have made man civilised; these have
made mon what is called a cultured
animal. Pul for these two studies
which range over a pcriod of 4000
years, man would have been up to
this day merely an animal, a beast.
These two studies gave refinement,
gave a scnse of decent relaticnship
to man. Do you expect that the law-
yer and judges would bow down
before a man who knows not what
right relationship between man and
man is, what culture is, how man has
evolved, what human relationships
there are, what justice is. This is nnt
justice to the judges; this is not jus-
tice to the lawyers. In the name of
dignitv of law, in the name of dignity
of justice, I woulq respectfullv submit
with all the strength at my command
that the Supreme Court, the High
Courts and administration of Justice
in all its aspects should be under the
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administration of the Ministry of law
and not the Ministry of Home.

ot aF (ARIA) © IUTA WGIRA
fafer aexerg & a9 % 91X ¥ 999 quw
9% 3§ T34 H W A & q1gT oy 7%
g A faaR aae g T
TG F1 UF F=eq T AT 9
I A FO0 @ (AT HIT G
ST ®7 g fgee © fe A fafaedy
o< famq fseRstiar a et £ 9 3@
HeATg & FTH &1 & 7 ¥ diF 91
it & qCh fafa wer Sy &1 s
TTHITH F/T |

g 9ge (S A w1 va
ATEAT § 92 A HE [ AR A0 6
qEERg W | WG T W WATAT (Al
& qTE 29 TATEF F1 YUAMET & | AT
AT & W AW AT Z AT ) A4
T 3F Ve H @TF I & AT
A1 T aq ®F § IAT AATAY FT F7AL
g & | a7 T TF TG AT WA
F fSren @ fzar T g | 9z a3 Wl
g, wfEa € v 33 g % 2 Haw
AR A TG G & q1g A AAT 7
OTH SEar &1 redr fsadl Tl
ST =TtEd 4T, I aE g &

Shri A. K. Sen: May [ request the
hon. Member to read his speech a
little more slowly because I am afraid
it is rather difficult to follow him?

Shri Bade: I am not reading; 1
am only referring to my notes where
I have put down three important
points.

Shri A. K. Sen: In any event, may
I request the hon, Member to proceed
a little more slowly?
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o ¥ § T WA F AR A
ooy Fy AR @ @ ) AW 5w
AATE & T F AR A ST A7 foraAr
STEAT JATTT | T I oY a8 w4
aF TEI g5 & | TAHT IR AT q@ E fF
TAET H wfafaaar @ty aiafaat $
femrad agdt &1 g & A gar T
grar 51 @7 ¢ o gHr S FATE ;e
£ 98 QO TaaeAan wi Ao & g
TUAT FTH TG FAT | G gHAT ATA
¥ gl oF gfaar &, are & g
FAAT &, TAT AIAH TEAT & | 77 1840
T ot fefafaza w8 431 fF a7 47
@ A1 & fram T &7 97 79I T 9r
qam &1 A1 (& 987 S=vd 41, T9H1
A3 94T v ATiZATE 7 w7 fTar
T, IEG ATz AT AT 4T 6 are
T F7 AT a7 %7 {gan w@w
ag 7 gtz & & 5o qe 1997 a7 7977
=@ ve1 41 f% atg 37 &1 wrfzawr g
T FEET W@ Al agl 97 T\gT w7 a7
IHIEAT A T W FAN | AT
3¢ fRaFer, vavoe &1 ag g wifzamE
feFmv faar war | gafad arrog
JAGT H gg IEFA &1 AT @ 78 0
A AAE qAAN AT E Afew
] F g9 H TE A fAAEr § AR
T FT I9 T EHTRN TAE & | AT &7
qiEt &, arAT FAgF O, S A DA
SgF A & {og F9 F797 2 q1 AT
H gg fazamr g1 ST qrarer &7 A @
f& @ g qrEf & ag AT Fedr 2
AT FTERT &4T Y FAT R |

s AR SR #owf g &
T U £ | TRl R A9 AT T
q | g agl 9t ggfa 9t 39 & ag a1
fe& qm & fad g @ av v,
FIT AT FAT & | 98 @fq I AR
FENT H AT Agi &0 w5 | o6 fad
A AN § S gqd FTOT AL
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faar 21

Shri Sham Lal Saraf: 1 question
this statement.

sy as w2

Do you agree with me or not?

Shri Sham Lal Saraf: I do aat
agree,

e a9 “faw feve @ w9

&« a¥ 3@l 9% St oy qfog &
AN AT IR fFeeAr H oAy aaamn
qT o TS KT " ST S T AT
4 S FAE qTH 4 a7 TG B WA
qiET &1 & {957 39 & a1 i “grAns-
RS I R Gt 51 B X B At
W 9 Afed a7 d9€ O ag
frd vz & fer g7 & A G A @ qAE
FERT I Er #r e fagr &
a A AtFdr G 3y FAerar
ST FRAT 2 {5 AT JTA IF A AT
H ST 7 | SASI TF AT L4
QAT AT 9T 4 7w A A quE T
®rEr CwrAarzar’ A7 CfergEar
TEE WG aa ¥ 7 97 quE T
F1 et it &1 &7 {1 g9 i
FT AT § A 7 qae quE Al &
®faraEl @ T 41 T
FrE wdiFET AE g @
arwe ez 2 fE gema wram gaE
g ¥ ATF s 2 ] gre
T AT H EAT L R
Shri Sham Lal Saraf: On a point

of clarification about what the hon.
Member is mentioning.

Mr. Deputy-Speaker: Order, order.
If the hon. Member wants to clarify
anything he may speak later.

ot q¥ g7 Arw ¢ fx A9 9w
1 § Sak ATy # 7 o & qEh T
1 afem mataTge @ AT gEe agd
A9 Fom b ar | fefefasw gn)
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A MR W FA Qevy § A
aTaT ¥ w gfea qiEffar & v T
qt faa¥ Fhra, sy, dafaee ot
Y7 Ffees o 4 1 SfwT 5w qaT
# AT AW T I qGT F1 a2 faqr
N7 gFE A H F1E @ g
fear | weg s A7 o9 H agr @
¢ f& wifs gor war wigw & fao
ANEHT & o1 gAfery Iawt agw fqar
T ) g|fAq gIET 9T &1 1Y F
siiafarge qEty #1 w91 77 AT @
T | gEN AT § gegr sevae AdY
AL

A wfatvaa wa fraza 2 fw
717 7AW # Mo wo uHo A AWM
TG F LR & I F §3I7 F sufqq
@ 19 9riee arfe a feoqar T
T OF |

Faz QOO0 97 @O A § T
weast gi & | mfzard 7 # 9 arY
T AW AT AT 999 Fgl a4 fw
fam qv ST 'R SR WTHT 0
ifeardy a9¢ 2fae 97 T2 oo w7
®IY §72 99T U7 A R 9 | AT
SFIT 94 A7 a2 qqv gadfas
ZgTUan | 49 frararfEgmat v
@ # wead gl @ wfFa ag 18 w@ma
T fear @

@RE A1 F oaa A1 fewe
X Y 997 2 ITRT AN FT 9T |
T at a8 T=a aua g fgara fear
ST & 1 @ ST WU gaT ¢ f e
J gaar @1 fear & T gELl ¥ gaAr
et faan ¢ ofwa fgara o fear strar
g ar g gATT L3 1T AT Y AL
& w3 g € 1 fasges e Wit
fasgee aresw & w@vn & fgmTa |
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Tl w1ar | 78 feame awE ¥ fav @
I F 9 I & | ITH! a9 F AT
gt 2 1 il 37 awE o el
Tegafa § owmw Amw # wRroar fE
IATT FT @AT Ggal 91 @1 L 1 a1 A9y
m%f*fmaﬁma—.ﬁ%ma
AT a9 9l A FTr g A,
¥ v femva 2 fear aman, ot 5w
FAA § FTE =1 afwomy €Y #aT
# wama £ f6 g5 w9 @ e
AT AR | 39F A A A G T ATy
# g fedzT Fv T gAT 7

& %o Fo A : AT AT €T AN
A

& g W (ArEAyT) 19
faggre a7 fasaes zme &
e AT 39 fa@ &nT 7% dr HE
grm ity St fasger st wiw
fargges e & AW ¢ fod & 9wt
fema afae £ # wfsmre 98) gt

it &Y TR TR A fagge Fwee
are sarer gifeare W1 | §
R & AT H T g1 AT | a5 WEY g T
12 F9 22T qada & qiF5A 37 qAw\g
F1 UG F1 79 faog # Mg a1 AT
aMfEn | 2| T F awg § © w94
g1 12 B9 oY, fE6r we wg ¥
IEHT & Tt wiawa ##% faar qarHic
o9 IOF1 g9 T FL fear@r g o qEw
arar 2 fe 39 ary § oot & smew o
gre | A W W FE G a7
agrY T WY & | ¥97 FT Ifg ER @
IYT FR G FgE JET 1 AN
wagT ag § fF A7 oy ardt we §
ATaT § g HIA I F WA foE @
FT ITAT § WX TH TFX IH Ag
arr famar & | ¥ g § fF oW
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R Fwg g 9fed | 39E g F o
FHRA 7 FET 2

“Other States provide hospitals
which give free treatment to per-
sons who are physically afflicted
but if a person is injured in the
matter of fundamental or other
rights, we bar his approach to the
courts except on payment of
heavy fee”.

% gwera g f fafg smam #r gq g v
ATHENT &1 AT A AR W7 S
KT FT gET FT QTG GIA F ARIY F7
gfaur 4 arfem

AT GATY OF HTAATH 92 F Figl
fo gt #17 # arf g7 W fearfare
FEMET qzal & | 99 araw # fxoow
=afaq & qr FTE g1 AT AE) 97 gHiac
I gimEE i rafaear #feag
AT AFT H FE A T FET FE
W TEY 2 gEEy ary § o Ar EHEE
#1 fYqiE 2d | Igia Fa1 & f Ay gy
Q7T I F SR foeo ¥ Ag &
BT & ®q H T 747 97 5479 X
T | WY Ig HT a7 AT T @I &
AT T5gT § ¥ @17 § ZIg A A )
o gra fafam seq 1 "9t fagred
&1 sgeq T s1ar 21 1 g\ Ay
TT Fgl AT AT =417 &7 {1 &gl A0 |
That is selling of justice.
T Y17 7717 7Y oy Y @ carw ana
T g & 1 aF Faway wF § fag
ar ag oW &Y ava @ fr agd =g ¥ fag
43 fau 90 A 67 ge=y sarg faar
| 7 AF G P

A ara F fedr ¥ At ¥ Far
Srgar § 1 A {5 &1 g ey
T foFgT @ FfEA gIret & Serie
oY W wAAY I g A § 1 e R
I qgd ST FRT T AR FrE AT F
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s gt # g1d F Afda o= waa
% g &1 warert § srorie fget § §R
arfeq | F a Fgar g f5 giw 7€ F
Sore ft fgrdt § g w1few | 9 W
ERFIE & Sorde JHT AT9T H g 8 |
ST § SO i #Y H9T 3 S
ST F e ST 19T F 1T S |
ffx aar w1 & fF g} AW ¥ g
FE F Forite fgrly & 7 &Y 1 7/q T HAqT
F qEAAT TMEY AR A ATE AN F
FH ISET TIfgT AR fe) & ag &9
FIAT F1(EY |

it 9% FaEufaEr A FE-
AT 1w g TG T |
it Wt [ F FE W TH oo F
FES FrgaTaET & gra fEy ena §
FHR 937 & JM9Y & SM 9T fou
4 39 IATC AT HIR ITET 23-33
gfergt STt T B SAHT 99T 99|
O 915 913 /19 § ST 9347 97 47
qFo o Hlo R 9T 7 I17 9 | AT
# 9rear g f gfefaast 77 geigfes
&1 ST T {FAT FAOT| AT AT AT K
o1 g fea % g § § ag A8t @
arfem | it 7w g o 79 @Y

7w fqaeq av & fF 1 gfeaw
STHFE # IAF1 T8 FIE FT o F141
T | HEF FIA H AR qfTH AT
e F1E F I fagqaa faw I &, aereq
HIT AR A+ 9397 § 0 qafas grr-
FIT F1 gTERIT A1 o frrpaa o war
2 1 o ofeds SEIFIE I FAA
fwfrasr @1 #1 7@ TEar & AR fafaw
T & Arfes wegr AGT g |

Dr. L. M. Singhvi (Jodhpur): In
Rajasthan, they were Government
advocates, not public prosecutors.

Shri Bade: They are Government
advocates, but not from the Bar
Association.
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[ =2]
TR TARTIT F A TG T F AR

& | e 994 aoTg qafae T
FI AT E | WY ATE AR T HE TTAHS
Ffew | it grEwE ¥ Frw F9q ¥ ST
TaAHE UTAGET FEd £ Al SAET
FTET A T T & 1 T ) wafas ww-
T T FRI AN E
Therefore, there is no difference bet-
ween the cadre of public prosecutors
and that of Government pleaders;
there is a difference of name only.
7 FgaT g fa = wefie o At e w
A amEw Ay A w1 g F
T S AT & SRfE a3 ) 9 A
7g €T g2 A1 R wra W 3 a9
£1 T8I & AfF -z 7341 (9% foree
g1 Wi & 5 37 1 w9 qET 34T AR
FTH G &1 9T £ U, qaf45 TH-
Y T AT FT AT AgF AT
ST | IR AT (H A A A
@ar g fafaa 91 o a1 & w . TEERy
FZY AT & W A1 A g § o o
TH TS & @A THE AN AT FH
ST & AT ITRT T T A fAgrAn
qSAT € | IHT FAATAT 94T € f AR
sEfaw 7 &1 39 ArsF f77 7R AR
arsw fz@

15 hrs,

EUCR AN C R CE TR Coo
T HHG FETA T TAT E |

oft 93 T qGFY TG F A
AR A qE FT AT AEATE
A T A & fr mfxamn ofars §
ANIAET FEW g9 F A1 wF W
FremaY &1 dt qger former g9 wT
T & T AT I N AR @A
T FTGT wAT Y, Yo TH AREAR
IFH fawd & ag " oz @ 2
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F f ugH AT qrEe F1 gAE fTan 47 6K
are {6 T § fa gH 9T FEd &
ared i afaege @ vav =nfeq < fa
ITH! TR T AR IR qFHLAL
F aT< §TTAEH & | A9 ST &Y g Y
# FUAT HTIOT AT FATE |
Mr. Deputy-Speaker: Hon. Members
may now move their cut motions re-
lating to the Demands under the

Ministry of Law subject to their being
otherwise admissible,

Appointment of pleaders and advo-
cates to help legally the poor class
of people in the country

Shri Sivamurthi Swami: I beg to

move:

That the Demand under the
head Ministry of Law be reduced
by Rs. 100. (1).

Need for free legal aid to the poor
Shri B. Barua: I beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs, 100. (11).

Need for free legal aid to the poor
Shri Warior: I beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs. 100.  (12)

Need to form a Committee of Parlia-
ment to inquire and report on the
working of Acts releting  to
contempt of court in relation to
Newspapers
Shri Warior: I beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs. 100. (14)

Need to expedite the work of the
Study Team on Panchayat Courts
Shri Warlor: I beg to move:

That the Demand unde: the head

Ministry of Law be reduced by
Rs. 100. (15)
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Need to erpedite the work of the
Contempt of Court Committee con-
stituted under the Chairmanship of
Shri H. N. Sanyal

Shri Warior: I beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs. 100. (16)

Need to expedite the work of the
Hindu Religious Endowments En-
quiry Committee

Shri Warior: 1 beg to move:

That the Demand under the head
Ministry of Law be reduced by
Rs, 100. (17)

Need to exrpedite the work of the
Official Language (Legislative)
Commission

Shri Warior: 1 beg to move:
That the Demand under the head

Ministry of Law be reduced oy
Rs. 100, (18)

Need for appointment of pleaders and
adnocates to give legal aid to the
poor people

Shri Sarjoo Pandey: I beg to move:
That the Demand under the head

Ministry of Law be reduced by
Rs. 100, (19)

Defective Ballot paper used in the
Third General Election

Shri Sarjoo Pandey: I beg to move:

That the Demand under the head
Ministry of Law be rcduced by
Rs. 100. (20)

Delay in disposal of election petitions

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Elections be reduced by
Rs. 100. (5)
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Recognition of political parties espe-
cially in Mysore State

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Elections be reduced by
Rs. 100. (6)

Need for abolition of all sentimental
symbols in the elections

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Elections be reduced by
Rs. 100. (7)

Failure to take action against officers
found guilty of offences during the
general elections

Shri Sivamurthi Swami: I beg to
move:

That the Demand under the
head Elections be reduced by
Rs. 100.  (8).

Withdrawal of the recognition of Lok
Seva Sangh as a political party of
Mysore State, just before the Third
General Election

Shri Sivamurthi Swamy: T beg to

move:

That the Demand under the
head Elections be reduced by
Rs. 100. (9)

Delay in disposal of election petitions

Shri Sarjoo Pandey: I beg to move:

That the Demand under the
head Elections be reduced by
Rs. 100, (21).

Failure to take action agninst person
found quiltu of offences during the
General Elections.

Shri Sarjoo Pandey: I beg to move:
That the Demand under the

head Elections be reduced by
Rs. 100. (22).
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Defective enrolment of the voters

Shri Sarjoo Pandey: I beg to move:

That the Demand under the
head Elections be reduced by
Rs. 100. (23)

Interference by the Hindu Religious
Endowments Commission in the ad-
ministration of Maths and Temples

Shri Sivamurthi Swami: [ beg to
move:

That the demand under the head
Other Revenue Expenditure of
the Ministry of Law be reduced
by Rs. 100.(10).

Mr. Deputy-Speaker: These cut
motiong are before the House.

Shri D. C. Sharma wants to speak?

Shri D. C. Sharma: I want to speak
on Defence—not on this.

Shri Sham Lal Saraf: By way of
clarification, if you permit me I will
say a few words about what Shri
Bade has said.

Mr. Deputy-Speaker: 1 will call
him later,

Shri R. Barula (Jorhat): Mr. De.
puty-Speaker, I am in complete
agreement with what my hon. {rieds
said about deterioration that is creep-
ing into the department of law. I am
concerned with this subject because
democracy can survive only when
there is the rule of law. I need not
quote history or instances to show
how democracy depends upon this
cardinal principle of the rule of law.
That is why our Constitution
makers made definite provision for
separation of the executive from the
judiciary. But in spite of so many
years, no real attempt has becn made
to separate, the judiciary from the exe-
cutive. There seems to be a subtle
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attempt to influence judiciary by var-
ious meang and some amount of new
despotism seems to have eroded this
field.

In the matter of appointments to
Supreme Court or High Courts, there
is sufficient safeguard to ensure inde-
pendence of the judiciary and the
dignity of the judiciary. To that ex-
tent I have no quarrel but the way
and the manner of appointment in
other places is causing some concern
to every sensible citizen in India. I
am completely in agreement with Shri
Frank Anthony when he said that the
method of recruitment is highly re-
prehensible and I need not dilate on
it. Thcre has been a tendency on
the part of the executive to criticise
the wisdom of the Judges and their
judgment on the floor of this House
fand outside. Sometimes even the
Prime Minister seems to have a ten-
dency to bring down the dignity of
the Judges. In the Sholapur Mills
case if I am right, T fecl some seathing
remarks were made against the judg-
ment of the Supreme Court by the
Prime Minister and that was followed
by the hon. Home Minister also, That
is not a good tendency. The other day.
my hon. friend Shri Khadilkar also
made a very caustic reference about
the judgment of the Supreme Court
here and he quoted Mr. Denning in
support of his argument that the
Supreme Court Judges were no good
or at least were not competent to give
the judgment. If I have read Denning
right he meant something other than
what my hon. friend wanted to say.
Denning has said that there is a new
impact in our present society; there
has becn scientific rescarches and
technological improvements. All these
things have brought about revolution-
ary changes in our social relations and
political bchaviour and economic ad-
justments. When we frame our laws
we should do it in such a way as to
give weight to all these aspects. That
is what that jurist of eminence want-
ed to impress. It is entirely a differ-
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ent matter. The Judges are there to
interpret the law as we make it here.
So this tendency of new despotism is
highly dangerous and it is high time
that some checks were put here and
now.

The executive has become very
powerful in the nature of things. In
this modern State we expect the exe-
cutive to exercise more of delegated
powers. That is also another reason
why we want an independent judi-
ciary; it should be so in the interest of
democracy. Parliament or the legis-
latures cannot sit all the year round
and cven if they sit they cannot afford
to go through gall the detailed laws.
Therefore, powers are delegated to the
Ministers and officers to frame rules.
While framing these rules which have
got the force of law we find there is a
tendency to eliminate control of the
courts of law. That is a dangerous
tendency creeping into  the various
rules made by different departments.
In order to give a correct interpreta-
tion to these rules in the light of what
the legislatures have actually meant,
we want an independent judiciary and
to that extent we want the dignity of
the courts and of Judges should be
maintained.

There seems to be a dangerous prac-
tice of patronising the retired judges
by giving them some temptations.
That is a bad practice. Article 124 of
the Constitution wanted that the
Supreme Court Judge should not prac-
tise in any High Court. Our Constitu-
tion makers were no fools to incor-
porate a provision like that. In the
same way we cxpect that our execu-
tive should bchave in a way not to
give such patronages to the Judges
and make them occupy some govern-
mental offices after they retire, Our
people in the country have got a de-
sire to maintain the sapling of demo-
cracy and they are even prepared to
pay higher emoluments and a higher
pension to the Judges if only our
Ministers and our Government come
up with such demands. They should
not, when the Judges retire and are
in need of some additional emoluments,
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again offer them patronages. Human
nautre being what it is, it is natural
that some of these Judges may be
hobnobing with Ministers or Deputy
Ministers. I am not opposed to free
mixing of Ministers and Judges but it
is really very unfortunate that our
Judges are to hobnob with these per-
sons simply because after they retire
they have to get employment, in addi-
tion to some pension. Therefore, from
these points of view, I want that the
judiciary should be independent and
be separated from the executive. In
some States atempts are being made
to separate the judiciary from the
executive. But, in fact, it is neither
complete nor real. In some cases, the
lower subordinate judiciary is already
under the control of the high court
but there is no machinery to imple-
ment the orders of the judiciary so
that they can function freely. The re-
sult is that there is very little co-
operation between the exccutive and
the judiciary.

I do not make any fetish about law’s
delays. 1 completely agree with Shri
Frank Anthony that we are making
much of law’s delays. If we go to
the districts, and see the functioning
of the district or sessions court, you
will be surprised to find that sessions
judges sit for hours together, waiting
for the witnesses and for getting the
exhibits ready. It is the duty of the
executive to produce the  witnesses
and the necessary materials  before
the judges for trying the case before
him. There was a time when every-
thing wag recady for the sessions
judges to 1ry the case, the Govern-
ment did its best or utmost to see that
the case was not adjourned due to any
delay on the part of the officers. But
today you find the reverse of it.
Therefore, when you talk of law’s de-
lays, it is not that the Criminal Pro-
cedure Code is defective; it is not
that the judges are bad; it is not that
the courts are not functioning. But it
is because the executive is complete-
ly callous about the functioning of the
judiciary. The result is that we find
the common man suffers immensely.
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[Shri R. Barula]

About the accumulation of cases 1n
the h.gh courts and the Supreme
Court, my hon. friend Mr. Anthony
has already made mention of 7it. With
regard to the cases that are pending
in the lower courts, namely, the dis-
trict courts and the magistrates’
courts, I submit that most of these de-
lays are due to the lack of co-opera-
tion. And the worst sufferers in these
matters are the common men. They
come and wonder how thingg are
happening. On the one hand, there
is the executive which always puts
pressure on the magistrates and judg-
es for quick disposal of case. On the
other hand, the exccutive cannot
switch their machinery or gear up their
machinery to hclp the magistrates or
the courts or the judges to try the
cases quickly. The result is that these
judges who are dependent on the
sweet will of the exccutive for promo-
tion, for transfer, etc., must satisfy
the whim of the  excculive;  must
satisfy the Ministers concerned and
the Governments concerned so  that
they could cut a good figure in regard
to their quick disposals! Therefore,
in many cases the common mun suff-
ers from ill-considered dismissal of
cases and denial of just'ce thereby. If
that be the standard of disposal of
cases by which we are to  eliminate
the delay in the disposal of cases, 1
submit we are heading  towards a
erisis.

Then comes the question of  legal
aid. This question of giving legal aid
is not a new thing. This matter has
been agitating the people both inside
and outside the Parliament. Even
before Indcpendence, we had a pro-
vision whereby the poor people could
have the privilege of filing suits in-
forma pauperis in the courts. That
provision or principle was there. But
nothing has so far been done to ex-
tend that principle so that more poor
people can be covered.

An Hon, Member: Very complicat-
ed.
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Shri R. Barua: What I submit is
that the principle of giving aid to the
poor is not a new one. It is
already there in the Civil
Procedure Code. But nothing so far
has been done to extend the system
to a larger number of people. On the
top of it, at the present time, there
are so many pieces of legislation to
help the tcnants and marginal land-
owners and there arc many pieces of
legislation to help the poor people to
free themselves from the clutches of
landlords and maneylenders. These
people cannot fight against the land-
lords and other monied people be-
cause they have to vindicate their
right in the court of law. When they
have to go to the court of law, they
must have sufficient moncy; they
must incur sufficient expenses. Those
people who could not just ged rid of
their landlords or the moneylenders
have no money and so they cannot
fight their cases in the courts of law.
The result is that in spite of there be-
ing so many good pieces of legisla-
tion to help them, thesc people can-
not get proper advantage out of these
laws. Therefore, I submit that some-
thing should be done to help the help-
less people.

In matters of succession certificates,
I may just point out one thing. I have
come across many people, mostly
Government servants, and petty
officials, who, on their death, may be
leaving anything between Rs. 1,000 and
Rs. 5,000 or so either in the post-
office savings bank or in other banks.
But when the pcople concerned have
to get succession certificates, they have
to pay a lot. Of course, it is a matter
relating to the states. but the
Law  Ministry should do some-
thing  to have a co-ordinated
policy and that will be a good step
to give aid to the poor.

W Wo Ao H¥W (FETET)
IUTEqET APET, 99 ¥ TTH § AT T
= 38 FX e wrean § fr faw ae
™ W ¥ e EeaE 1 @ R
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X faF/@ FT F9 99 W, I
faafad & g &1 wiwFr Al
gEfas A F R AT T I @
qdY g §, 99 fF @R A1 qAHFR
A F Sfraw ax feAi-far agar s <ar
g, 7 TeEd g9 ) I§ & faars
AT F FfFFT FT FE IO T QAT
AR faam & SaT ¥ fAussar /g
37 faat & 2@ § f fagR faam o
# o ot FATHEIWEE, SA AT A
§ aNE ) gaEqr @l oF@r g fw
FIFT R FIEATE & TATL HT AT I
gFT, 39 & ¥y H A1E IER F
faar® T A fran o7 wFar & AR
F2  F Ffwferam ®1 a # faan
STET & | I A% 9 FTLAL 7 Tg
T Fx & o g R oA w
FHAMET F F1707 5 T F1 F9
&R, a1 39 & #1000 39 & f@aTe $
TTET AT T | 3 T FT Arfagq wqre
fag ¥ g7 wx A # 97 [T A
fart & = & =mmerar § g4t avE A1
ar w1 g ¥ fgrgea g @r é |

A FET F1 qq97 g€ £ {6 7 Fm
& ST 9 AT FT ARFT ITUAT
qEAT T gL, Al ®12 F Jrafera
%Y oFFEFfed F TR J 221 1 UF
g ¥ fewmzvfan Fmw s 20
zq fau & = fafa=dr @1 sam 39 7K
da T =T g WK 4 TeAr g e
FY TR T 3T G 1 AT F1 TT-TR
faret T a1 0 & qRF av FAr oA
FHEA ATAET FON €, 99 § 7RA-
f& HaF F T F1 AIAT 3 SATAAT
& deg 927 T ¥ qM1 § st
S F Tt A% eaAar & Afg gy
g o Fg aF w@dra gpfamgd @

o JT OFATT AT §, 99 H
afqsra #Edr fogs aas % #wK
a8 & | o feafa ag & & oo fey
782 (Ai) LSD—T.
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7 fdr ardft #1 T WK g 1)@
oY fawad & FT A A J1T TR,
T 99 F) &9 § 4 § : 19 §7C =180,
T 98 F12 § a1 F Fiag FT qwar
g1 WX FAET & IA4T9 H, wgF @
AR F TATD FoAfFR T AR
TITAY F AT 9T I KT qToFaT FAY
gr Tnfgy, fadt Ty #1 A9TET T0F
& AT SATAT & AT AT 1 AT & W I
¥ sfawre & fag ag ~narag § s
aTeaT &, Afwa ag gq fag @) o gar
e aagaradl &, ag & qRgwaw
g, JAIT T FAT KT ZA 1 FT
AT &7 #1397 A T AT ATfEC

T M H 4 gaT g R
farer AT FY AR 0 BT A FA Y,
39 1 7z Ay grar ity fE w7 &
AT FE H AT, AT IT FT FaAT T A
9% 1 fom AT F1 7 QI FTAT =G
IR TATL FT T% HIT qHT FI
arfed fF 97 39 9@v & €7 qdg
o999 F ¥3r F7 | fowz i W
ATHRT KT T7F A IR qHT AT A4
afz o TIFF AT STIEAT FY AT
aifzr |

77§ Tq AT AT a7 AL H FF
FZAT ATZAT E F1 A AW IR
A1 zar 2 fr fas wdr f Pz AT A g
TUT TF AT AE(A4T A FET
faez & 74 29 7 1 39 Afgs Tl
i A g1 faee 1 7 grAr FaAT & fag
TgA G A7 A & 1 Wfaqw d @ d
o g7 aifan &1 g1z g7 #1 wfawe )
afa ITFT A9 127 fowe | e g7
7 T AT AT AT & o wraw qF A
AAM & 98 AFTH & a1 AT RIgEA
TTgZ g arfad 1T 1 § M7 fama
o9 g8 W F49 & f& qg "9Ar 99 g
FIF OUAT ASAT K AHER A7, A
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[ 5o o wee]
wfeae #1 9Te $F 0 Y AT E 7 AT WATAT I AT & A IR 3T

o avg & SV I qFAT | F e
g fx sirawes fezr a7ar 8 ov 3q%
3 fagy w® I E A1 T 59 FOw @
St F o wvwr w oam ogvq
avg TE @ A IRy ATTEA F7 Aq
§ q favew 3 & darm @Y g ¥
& mwe § fx oz @z Ay S g
fergeam i Afaera o wrr % Prarae
g

sft gTo Ao frmrdy (T
I wHRT AT g1 A 2

& o Ao WIN : WAATT TIET
e § w3 fan e 3o
TFAT & "I fAer wy wEE A
H/EAT & A A A AT 3o w7 frafa
forgsq am migfas Ifz 7 omgy A
73 g7 &, agA & W £, S A g
TT FAAT FT OFFE F AT T &V AT
AT 8, 59 7 FTHTT wyAr e
TH TG wFAT E ) GEAr A9 AT 97
AT F1 A= (T w17 @A A
FHIATE ZAT AT T TAE g
B £1¢ 99 g7 T WF | T AT w
2 & o ofam 77 F97 a7 o 77 AT
Tfrartvs gfeqan 4 a9 £, 3ET AW
& & Fr o fee H oA g
Fifed 1| AiwA AT SN0 ? fF ww AT
T8 grar & 1 ferd &1 TF garew 7Y
qife & a7 # fv A7 &7 Ao AT oA
BT & Srfee 9| AT 1 AT FIS T
s femoan & 1 90 w7 a7
e 35 4 fam snar A adr wgeEr
FWAT & WX AR AT AR AT ATHAT
FIAT 9TAT & | N9 W ST &7 67 agd
TEASY it & | FEY TE A A JH A7
A FEY AT ST E, FHHY WY =T AT
wifgd | ¥ =gar § fF o 5@ i Wt

arfea 1 fam qEt & grg & avwre #Y
ams gHr &, IEer & gwe i
TAINT AT 319 F | o9 T §
7z drz¥ fee o ave avg A weafeat
FAT T FEAT 21 FAT w4 € fa o
qr=T &7 717 f7vg & AT 39 a1 &7 AT
Afemw 37 feqr s &1 T A A
F1 = fatz fewes 7Y a7 7T # )
SIAYA F7 T 77E F I F7 AT 2
T A7z &1 v3afzar a4 31 o7 Av6 wraaT
I AAT AT | AT AT T A
vz &t azafzar 7@ £ Ay AT 39
qA7E &Y ATT ALY AT AR 1 F 2 F
f v feardite gv gaaama afvee &1
21 TT AT ST | FEAIT T A7 AT
Feten § fr fergermmr o 27 e o f
T T AT AETT VAT 2, 3707 ATH
a7 fawz o 29 21 wuv qAvaIT &v
ATTTATEY 71 FT2 TZTIT FT AT E0 AT
WY AT AT Z W ORIT ATHT SeA A
gL, T30 &1 &7 § F1E a@aear Y
STy FfeT o § =eAr § fw A wfam
fefgizaq o Troes vez o fa=nv a3
AT ATA TG IFG (4907 qGE I g,
ar faaq AY a7 #% gAAt 9w fawry
FLHT TR T{T F79 aFd 39 99
AT T T TH |

9§ KEFTT W FE & A H TG
FEAT AMEAT § | T AIAA T FITT HITHT
T A A | TE g 2A A 3y
FETT IR F12 & &fqw &1 7797 & A%
f72qre fF ¥ adt & q17 914 &
T FY I TIAST AT & 1 FEE FT AT
faarstea miTavgan ¢ saxr eifaafe
it ST 2wt ol w9 g A
Fe9e g & agT &) W9E g & W
s F wfaq SEET SHagtT wsgr Tgr
2T & 1 o grer i s A R
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FG TTILY &1 AT ITH FEUE ATE F1E
Y g ¥ g AT THAT § | WX IqHT
Feae AT & gAY &1 agowd 7
AT E1 AT a8 T FLIE MMH AT FIE H
oY § a1 T ot F, § qwwar g 5w
IR FIAT THAA A6 T@F g | AT
Ffama # A 7 vy v F e
g aHT £ 39 g7 ane A | fan
STt 91fgd fF & & feafaEy 2,
3 fenfat #1 W27 %77 & {27 W
faarzta mfeere w1 #Fz92 w9z &1
IAFT TR FTHZ T AT T A9
g g7 e o T #7 feafa darEran
ag Wt SaaT 1 7veATa F1 faa B s
AT AIEHT Z1 TRAT F |

1 & owim AT fefaer § &
T Y7 FIT TEAT ATRATE | ATEIT T
19 2 o vx Avw war $2037 gATAA
97 g 297 T SqTR1 T A TE
FTHFAT 2 1 Fafra faAm & gt ' o=
99 gAY WYY OF TF AT BT AT
T AT wbeR A= T w2 mT g
St fad wieg & FES @rx 7O aA
S AFAT AT | AT AR ATIA H A
g a7 &1 eAaeqT A1 2 mra &y e
et #1 7T S 7Y AT IAF 1A
& fF 761 T 77 7 @=9qI gl 7 2,
i 7w fafae & agz a1 v 1% aF
&7 Tl & W7 3T gy a7 s fyan
T aF | # ArEArg fr w ave § 9wan
dfer &7 &1 smaeqr w1qA H A
arfed 1 97 frire faeft & f fergeam &
SU™ AT F7 AfeezgoAT § a9t #1737
o &1 wfeeegad & 7% afqafagad
Ft W € | & woer FferzauEy €1 &
T W aqararl g fF #3 faers o
IqwAT @Sy AT 91 HT AT T ¥ 40
ITT @ AT HYT ITR! Ay &) qe
I @Y Y, ATT AT 7 Y A | AFH
fafreex #t sfegesd & & F

JYAISTHA 8, 1884 (SAKA)

for Grants 7584

g ¢ fr fegeam & a% a9 Fgwy
dfeat ¥ Fag ge 91 ag o Rgw
# ot g fr @ fafaeex 7Y $fea-
HY A Figwe dfoat ¥ #7@3 9 A
g AT W12 T A IAHT FE fowrar
Tt gt | fad it & AT A
Tar g7 fF fFad a2 dom o7 £37
KT =FATT AT 2T & | IO7 §F avg #7
ard AW 1 AFT H A A7 T
faems g o7 @ Ji7 a7 3% &4t §
g 1 fF T 1 F9T a1 wreAy &
16T Tg FAATT AW I 9FAT 2, 75
A6 =T WX THAT FT AT 2|
gt F stz £ fr A o A AT
FAT A9, A TEHAHE i gfm ar
e Faer i I foryy B o &y
T w0 £EReT 1 dfeq faar o
qE AT ITFT FATT AT F Frare fprr
ST T4 |

U A1 g W A FEAT qneA g
o {57 ot vz av faew 797 &
3 U WA ¥ A g & | wO gATT
7 % T3 AR AT G AACA F5,
g AT § a7 fFar a5 fe]
ITH FEATT G AHT H FAE
| & e g fE g $ 3AAm
TH TTH F 7T 7 =TT |

# FAA1 g fF T Y e FA
& form orsr S FT7T FT 3 &, oA
FT U &, TAF! T8 F T € |
ZH! agaq & A0 fi= AfF w1 F101€
FC &1 T8 & | F I § fF F1AT
A % (A0 FrA g% T AfqHT Ar
feurede ®1 31 & | =1 feqrZdz €1 a7%
{7 Ao 7 fFT ST S 7 g
AT FTHT F TTET g1 | T FAEA
FT A1 HTH el &, AT qg [aHT9 T F1H
g1 H =g qrE aeEn F19 g, 98
ot g f Afg ¥ AR v A
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[t o o Hew)
afgd | I = e § oF Afq @
TAMFIRAL @O AT Fak ¥ 2
R AT T F qR A A TX F
AR TR AT AT T d TwE
IR H & | 39 gV § 989 A 9F a8
Fz 1 & fF R fegeam ) ST |
7% 4 9T AIIET @I FAT 2, WK
2 #1 fawmw 9% IfF F3a@mT 8, A
79 19 FfqgT FT ATAT FT HTHC GAT4T
T A & | 7T F 97 § A0 Afq 0%
FG FEAT AZAT § | IS AT ATET A
7T & AR 1 feafq €, 98 a8 & fv amm
7Y o & IF T @ 2 AT FY
ATE F FTH FT agd T TAH F oA
o1 v & ) ferg o & 9w & FE7
T TF FET AN ATHT FT IAT AT @
Ziferg md §AMS ST THS H Az
T 4T | UF FT AW § A AR g
AW | AT W AT FT ITHT TIAT
AT & W TGI AT 5T A IAAT
Fragr 78 gz 72T & 1 gEian 77 e
g f& =traw § OF TR0 FKToAET AOfET
w1 fagsy AuTs & #wRHAT £ 1 79 fogdr
ams & #, ferai &1 waAr g afrwat
®T @A F, FfFAfagi &1 FqT g,
frgs g f%fz=aai 1 @ar g, ok
AHANET ¥ qF977, AfFmr zearz s
TAAT E 1 FT AR FTOAFH H Go
afqae & 7 72 A9 sz 0 e
ZR F WIS A AT AT AET F W
AT FT AT AT AT a8 alT
UFEH GIA SATAMT | WIS A TAT q@A
¥ g & f S g7 TR Frarg
g 7ET &, 3T FATE § A7 fgegeae &1
e g, S awfaw fegem
fergea™ T St T &, IF F AR AT
R faar SITaT @, 39 & Ty # 1 ey
Y &Y Y & 1 39 & T 1 yEAfEy
& & far ag @@ Aifa o1 67 w0

MAY 29, 1962

for Grants 7586

T 1R g frwae
Fr s Aifa g g A9

WHAR T AT F AR A A
FET AT § o H A9T F w9 s ¥
Gefafraa 1 g & fag 7k
AT agfema & fad st #1 9@
| S 97 fgegEam F AW T
fergeart w7 & 1 9@ ¥ Y W A
MOT & 99 # & 99 T FqHr
=fzq aifw Agi & &FT IF F1 FAR
TH |

T T & A W F qrfeE @ 99
# ot § gagar g 5 aga ww 33 W
orIEEFAT € | 5T & fAd agT |/ A
FG1 ITT £, i 39 faertas § § w50
agATg fF f a@t F1 oI &/
rEEgEaT § | OF a3 fv fFam #
FO Z IH GAA FTIH AT § ag
T 9fed f& 99 ¥ 91 o9 @
TIAT & 39 T FF AATH AT F I
79 F71 fA9 | 31 a¥E ¥ ST AwAEes
g1 £ 99 &1 I ot ag #F H
Iz =g\ @I g {5 37 A A AT
@ g1 99 ¥ I3 TA ¥ SR W
ST &7 AGY g 9T, HIT R a8 fF
A1 T FT A F &H § g w1aq
foar 7 | & AR E fR WA AT A
FAA AT FATF FT 6 T A |

At SqTHEATE WIMH AT, H A
F€ fF qF weiad wra § 39 aw
FET F17 T ST & A H | TTRF &
T2 39 e FY wEAHe § faw T oAw
TEi FAT & | THFIA & IR F ghiad ag
2 5 4% fgegeam # A WET )
A FHEE w1 qffesaa § I
FRYA@ITMEAT T dFga &
THFTA HT A FTH 97 | I FLHEAT
foF 981 AT H) qH ¥ qTF9 feF 19,



7587 Demands

I ¥ qg [ 9T, qg 99 97, QA w@q_T
¥gmizeAigFaaagefroudq
felt g &7 g9 a1 WX 7 foer
qiet %1 g9 41 | wafeaa ag & 5 a8
RS TAFTA HAT & GFd ¥ AR
¥ A T F A IT T w9 wIfEy
Fg IfF AR G e AT g 1 a9 aw
T HYE TIFT g1 THT 97 AT T THHRA
1 gf=at T 7% 9 | e R & g
¥ g1 g1, q1 97 FF W 4T, 39 &
aR ® ag av 987 FgT 7 g%ar € agi
X TaAEE § 39 #1 2 famr

s framfa et (Frore)
I AR, FAAT ATEA & AR H
TG TG FET 0 a1 | T e
1 a1 agi F fafesw F1 =g gfas
F & fag 1 N g O w g,
IT & I F 3T A9 H qgT ¥ AR
WEGT ¥ aaaEr & | A g9 & aiR #
& T fo fAAET # HUA AT WA
|EAT § |

TS FIE T FAIT FIA & qaIR
H 1 | ATaT @ 39 & fag F gwwar
g fF wmw #1 S Aamw 3 & gET §,
SY 39 & FA & 39 F1 faw g=vIAQ
& g & AgY 31 =1ed | 3§ & awng
UF UF qreqd § St &1 ar 9 [\
fasistsr g1 & agi 9 o1 UF OF TR
T FTA FT TATT a1 &1 &, I & g9
# a1 =fgg 1 g6 axg & W gfor
FIE g T & a2 TH fFar F AT
TaTETE ST FT FqETEd #Y a<E o
o F FFA 2|

a4 am ug & fF wrs weay
¥ g7 grafdas® fY a6 A7 G g | afF
o St O T frggr g 7 & wiat
FT I &1 FEA T T gHF gaa
FC H S TR GHT FAT §, I9 T
9T & &) T 9T FFAT § | H SO

JYAISTHA 8, 1884 (SAKA)

for Grants 7588

g fF oF aga a3 9w #Y 97T, foo
TS S & avfers g ge Y, 3§ 1
Ty gfas FT § gad) awe s gl &
e fermadi 1 a@g o & 5
39 AT F1 qE gifes w37 & for
qRE T TAAHE F1 F TG GIEE S|
F T FIfE GG €32 H I HW
AT G §E & o AT 91| TEE aw
g 9maY @ 1 uE W #1 A aifaw
FH & fAg #or g9t F ARt
TH AR G F T E ) 99 AR
FT AT IR It #37 & forg, o1 f
Yo qTHT Bl FFAT §, Yo TTHE &Y
FHAT &, 3o T g1 AFAT &, W
qF W H qE Afewdl F1 WA
FAT 92T § | a81 § 7477 Z1fFe FT I
¥ FIfe EW §U &9 FEA & A
T & g 98 & qow fzey FY qW
FH & fag I agsomr &1 qwT
TUAET 99T & | T ¥ g9 ¥ fod
T ag AEl GIm 39 A § av ofr
a OEEE ¥ FgAT a5Ar & fE 9w
FTH TG} g1 9T & 1 39 9% ¥ 7 fa
uF fefaqme dw w7 aris T #7
w®Ig | ¥ a1 faw ag Fga7 9rean g f&
fergeram & FA % qE AW & fF A F1
= grfga AT g1 91T € 1 WIS Qooo,
Rooo, Yooo TJT go,ooo To P
afad T SwHE &1 FAT grEe
FTAT TF AHAT FARHT AT TF WAL
TA &1 aTFA & Fe F1 a1 8 |

7 A1 Ffw F a1¥ § 3797 qqATn
et g f®
“That less administered country
is the best administered country.”
fom qew # foaw #9 F147 g0 78
TAAT &Y TEAT ARAT AT & | AfFA §H
T WGad H.ZA Jo0 & FLT T
2 & fr ame &Y F1€ a9 99 w9 @1
a1z T Er 1 29 Fa o o 3T



7589

.

Demands

[ femfa wra]

& FAA &, a1 AN gAY ) mre
FT TAKIT I I FAA § Ig qH
FI & Y TZT HEAF FTAT 1 9
& FTAw W T |

29 & 4% § UHHA & a4 § 77
AT &fgA & AR ¥ =9 ganm
TEATAFATE | AT A197 2 6 37 95F
¥ Tifafera 1@ a § 1 7 Tifafoeg
TiEte & faars 7Y 3 =T avae
AR AA1 T 97 77 307 7 27 07
a1 Fr fez F FIIT TR FTAT

ZZRRA F7T F 3IA G (AAF A%
2 ozar or 9z S 4 TR PegaAy
FIAFITATGT | Z0 3T B AT FoAT
Fifzd 7T &1 wfaaq & qir £17 qrow
gt grar afza o 7t 5 37 ifafera
A &1 FrFAEs 7% 97 39 7 AT
oF o fregT (RET Y ) OAT TR o
A1 7 IR A ¥ oar [0 gy
FITET & 37 BN OAFAT AT 7 TN
AIGRATT F AT 7712715 | Freaa
FIPRET LT 1066 6 AT TIfeai 1
xR A0 AT FFATATIZTATE
Pra® T TI U A ANITE R AE
T ATE WIOAT TAT T ZN TET
of A gdn wA & fAare aErs
I50 AT AT 7790 7 93 F7 ifzai A
fafraar T3 wodr 2 M7 wEE I 7
FRTFTAT R | T FA TIZ & F74T W27
A ww A owenn BF aifzar oo i
AT FT PO A= A AL ATTAET a2
3 3q &1 qEATA Agl T gq faa
R H1TZ T TF ATTT TITAL 7 A1a7-
aTor &1 #rag wAr Tifgg 1« wfear g3
139 F A3 E AFATE | OMfeqi & gRT
%1 fog I @ gar Gfgam § 78 v
qaTE IHI AT A W A1 g WA
fed | g It faeea Faqg A g &
AR F THFAT TAHAT FY TAE AT

MAY 29, 1962

for Grants 7590

Tz § 5 92y fre gl & e
F weFe fRaT 3 1 39 F A § Y g
& 1S a5t a7 farad F g% | fH
§ 9 gAM 39 & sfaemT & fAy
TGAT ATZAT § | 97 AT UrFEa wfgs
F1 F7E GIfHl A1 AT T Y AT

2 FW § FF USFAT F TF 47 ) 9
TE% FIAT AT | 77 AGY FAT TMOEF
& 7 UFaA & OF A0 &1 AEY T A0
I AP 0T FAAT IT H1 AT FL
war w841 ZrAr Fifzd 5 g o9z
trr ardt &1 fopargT 9 77 % 92
w1 (ea T SR g raad 4z aaa
g1 % az wr faerg T4 & 91T 39 &
FT0 T BT AT FC AT WO 2
TAAEF TAIC AT ATTE L 3T
7 faTe g1 A gIFaq wwIA A
WAL HAITT 6 GO ZAAT 33 70eAT § fF

& T AT A TF OF 1A a0l
TR/ AAWN Z0 45 T &1 94 259
AA T T AT T AT ) T
 ATAT Frg A% whAAT T qATE W07 |

F 0% g AT WV AT @A
Tz Z Wy AT E T I AeF R
FHLpfz v@ 0% AN 1 0T & A
FU AT &1 AL A fFETT 6% FT
feqr aar & IAF AT AGT A AN
Iz q ATFT AT FT AI F HOOA
FFT W AF T AF F | AFQIA o0
T gz F0z F1 79 G531 F FRT &I
e Z o ungamd fr mwar 39
Ao &1 191 7 fgegq F1 VA | fwag
frar @ ot 7+ farge &y fase ¥
frmr frar o | w fadga & i A
gaAy & fF &q g @ FT 8
zafaq ITHT qE [T FMET | ATIT
Fre Sfedw ¥ s & fF fee
F feeiorg &A% F1 7 AT TF WK
ST Gt R A At A $ Sfew



7591 Demands

gl | FTeT 7 I91 A @ g
SR & qwean g fr fage # w1 gk
st ¥ A g geir 1 gafag "
fraea & f5 ag St 441 #71 favaw w9
F fau feord &< faar o § 3981 w4
FT fear s

=t @o Avo faamy : garr ar gg
FT A1 F7 ¢ FfFA aw fa0 |15 I
g1 8 |EEr

=Y frwfa e @ Sfaa 37 A
T far &7 a1 die for s

FrfesT qEW AT AW &
Fg Prrrader & 0 gTe S
TAlfar ZIE ¢ ST TR &9 &
faq 4 UF ZiTIAT F ATHT 4 AR
ATZA 97 T AT ATST LTS T
ST &

“Then the petitioner reccived
a telegraphic reply as per Ex. P
105, dated 7th February 1957 that
symbol “Cart” would be allotted
to him and that he might apply
immediately. From this corres-
pondence, it is clear that the sym-
bol of “Cart” could have bucen
given to the Petitioner and his
party meinbers at the ver outset
even. As none of the officers con-
cerned in the matter has been ox-
amined it is not possible to find
out who was responsible for this
bungle. At any rate, I am inclin-
cd to believe that this affected the
Petitioner’s clection prospects to
some extent.”

o= # F wgar A g i frera
qAA &7 &7 AfA wAr g fom fw
ga fret T A e 3 T o A
qTE} T ITEIZAT AT fF IT 7 F
T@TeT 1 a1 9 e 3fte J Fodiaey
faargm aa a1 faeae for mor 1 =
faraa &1 fagre Tgreay T F TF
faster oire 7 frar @1 1 S famae w
I AT AT FT T4 AGH THo THo

JYAISTHA 8, 1884 (SAKA)

. for Grants 7592

To §T AR TF THo o FAT | IqF ATX
WRA F -0 &7 939 y Qe
fara fzar o fs AT daF g9 7
fFemrrer faegr frar stmam & 1 gEwT
FT {A ACH TG | § A AF daw
a9 § 9 F ATAT 47 | T O § o
HIEHT THo T 7o To 4 T HX TH
Tfo dro AT TAT AR FIATEF § gAY
IEF T AR 9 "@TE FXF ¥o-Yo
A Fa 7 | 3 gfer gz ol
I # A famwr  feEwdrE
faegr & faar | 931 0% aE FAEE
4 Fa & faare o 1 gw faug &
FZFA FHEH K1 T AZL AT SfFA
Zaq FaFT FomEr 1 309 g fa
fetE g0 1 TART T A9 qF ST
AT 91 AT IR T a7 F A7 JE
a1 7 1 1 A1 frar T faggr #3300

= Tagram fag (T ) 3
HZUTT, WA A7 § J1 o979 o1 §
figs a5 T ¢ vy F1 fagio frar
qrOTEFT FET FA J UERAT ATAH
T a7 g1 AT6F i 1 M aq i
& T FT ART AL AT G T T AT H
AW A | ATIHT AT AT A4 (IR
g1 4T PR FTET0A WTAR AT
FITCET AA | TT 900 &1 TR RN
F1 fiqtor fear war qr 1 TEF AR
g g

“125.  Promoting enmity bet-
ween classes in connection with
clection. Any person who in con-
ncetion with an  clection  under
this Act promotcs or attempts to
promote on grounds of religion,
race, caste, community or lan-
guage, feelings of enmity or hat-
red between different classes of
the citizens of India shall be
punishable with imprisonment for
a term which may extend to three
years, or with fine, or with both’.
T At ¥ fam arfe dro Hro & T
3y2 W31 Fd AT qAT FY qIAT
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[ fegrea fae)
Afsp 3@ & wow I amat & fog @
T # T @ &, o whom ¥
Zq At BT OTHT AT

79 g § W1 ag T3 IS AT AT
fF g9 @izt & a7 & a9 9T 4R
sifg & Ama 9% =1 far w) 9rE
frerer # difew fasr | sEAHET
IAFT qFAT & @ N 77 A= A7
fos T FIH ISTAT ITF | TE TH FATAT
& 5 fa=nT & s o1 £ 47 Tt &1
& AW qT | AfFA QFATH A F
TEHT TEIETN FAT HIT TG AL 3T
# e srg ¥ G mfzat ot sufam fa
9T qFy g A 19 s @
TFTT FT TAIT FTH! 12 A/ | ATH
gafay w1 aeme fF & 7 St 9
FYT FHATE &Y AT A BAL TE AT
2 A g AT @ 4 AfEE wmae
Tq FMA § gfe® F1 qFAT AT F
siferre T8 faam | oform ag g fE
Fgl Y AT TG =+ | W AfagEr
qEFeAT A FAT & AT A fany
Fgr o § f& @ w45 F
[

aEda H T AR BT AT A
T e 1 fo=re an 8 T ¥ o
# faw 7 &% | "JfFT @ FAT BN
HEARAAT FT AT | GHIYT FIAA FT T4
FEATAT & W Fer anar g fw ag T
FF T &qrfam & /R T LT
197 F19 AfAT g & 1 afew 97
g §FIT i FAA FT HIALAT FHT B
SAGT FT FTIT 97 § AT g€ A F
{o #1 FTT FT FE 3T T EAT |
gy fam g9 waw & S fEr on
fa wrr Y T AT T4 R 99 99
FO godr fammr @ A g9 5
Y st qrg @t femmar v 1w Y AT

MAY 29, 1962

for Grants 7894

s ma v feg o @at # &, &
M war T e e ay
H &, %) gy o fy anfg @ax H &)
T TAAHE T T AL w1 w0 o
FTF FATAT AT AT THT LY FT ftoy
famar ar A1 waAdT F1 Fe A1 fr Ay
T for T FTAA FT HaAgAAT 7 1 AT
IAET FET AL 7 9T A g
TaAHE ®7 99 T FT AT TG BT
QT & A7 gH AT a8 Fear & fwoa
TR FTA FT QT & Ay F7 A )
AT B I AAT AL TEA AT IGHT
& qAAT W FAT A VA FT, AT F
fFaTa § 799 F7 IA FT TIGAAT T FL
7T SEHr fawra 37 1 @ "/ T
& Fer av | w3 g fafeer A
e wmais ma mrae % o8 59 gy
F ar 7 9w ww R, TAANTAT BT
Y fafaedty s @ Sfaeanq & &
ag ar fafaeedy Y w7 7 & arg A
2 98 TT G4 F1 AT HIT AL AT
qad fF a8 FA9 & 97 39w 7Y
qHIAT FA A7 q0 AT AFT A2 7 6
oI ITHRT FAT § F frwra T o9 i
AT H A AT F TAT G FEAT L

g o fors frar 1 g oAt ¥ oaw
fa=mz oz & =g 2 fx @ T A
G mifaa w34 & fag &8 swger
arAT =5 A TEAT Snfam W i A
REYR & AR HTAA L qATEE AT
TR TR o feaa 3 oarm g
I X W9 L T 9T 29 &1 UF
FARATAT JTPAA H7AT 31 AT
ST e TS g afa T E
ag @gr & | ag A3 A A | 2
AT L& H TIATHT FT TH F40 TAA
5a # faarer faar w00 & w9 o AT
G W TF A 4TS TG G



7595 Demands

e fe N oEwt o oF@ O
g ? AT AT A f
fF Woeo T Fufim 7 &Y,
qiferarie & fag 34,000 Fmfam AN
o s o fAg g000 ¥ &
afas 7 811 & TFar & fF & W)
MY T w9 g AfEA IAL TR B
7 aren g 5 agt a7 77 afdfa g0
IR ®Y ¢ | Y gAR U NI F F716F
qrfegrEedl dieg & fan M@ 19
/T @S wva £ ar g9 qfeefaT & g@
S " FH T FH H3 AT T q A
aqifd ag = fat & drefvay =2t & f
RY,000 HIT &,000 & qgd g &
FET SATIT @F FIT § | 7T UG FeAT 06
TadHE f7 qEEEl § FE) TG g |
TET ATHT ZH FTLA FAT § FTATLT KT
FAq1 & wiafafq o gw &€ agi 9%
99 &7 A1 § ag A waar @y fgqna
q 2 9% a1 g9 I & ATeqrieHT T H
FIT IS HT HY FHoqAT F T & 7
2@ &1 AregifeRsd T A A w0
IIAT T AaHi & gfq N o# q€
oo &Y f gz &g dar & 9% EE
faama 2& & o7 o w9 A W2

wg Taq fgw@ }| AT JAE
graedr gfTafaaam at@q &1 Tei a%
T & ZAH FAET AT AT FAEY AT
FNE FaTa AdY & | &FI &7 & HIGHY
=1 & fm Erd & | F JoaE T aqars
& 7R fawg ot AR @3 & ag 9w
& AT 97 @3S 30 & AR IgiA A &
Fg0 ST 'O @9 fEar sfEd g9
agA 1 7 @« {741 A7 F wwaar g
e straT AT 2T H qg FH @I EN |
FOT oo FETH 7 @4 fFar | § 7
ar A frar an 5 s 1 7 qa
dTE ZAT gWIT AT g 29T HIT JAT T a7
g ar | &M AfEE A ozEw R
awfFam &R R AT "

JYAISTHA 8, 1884 (SAKA)

for Grants 7596

FTE &7 Y =it fgia fiF A, 000
¥ 78 wfus @« fFa7 1T, o1 w S
97 @9 (3 g | T T, AGTASTH
&1 & & Aforg | ag g Fww et ¥
g2 gl #gar fwet oy qEf §, ag @
FTRE ETYT @ FIS & | TAT, RIS
T FT I g aee A AN ¢ 5
qg AT T T FH @9 F | R A
g & f5 Tor W ST gAT & A
ez q & fqU ag T9g1 @9 FX | F
Hfg<T fege G371 g1 ST & 1 HE W
oI I &1 UF A TFS § I TR
FT1A7 %1 a1 & frer fifsrd | Fwa a0
R FT STAIH FT H3 ar g6 Agl
I 9T, ERARIE AV IAFT @AY
19 1 fewa W@ & fan Fgr 9t §
f& = g fgam @y § A AW @
ar ag s ar @l I aafE g
A FT TJT FAT GWIT |

|fF ¥ qwy @ g T@r § TAfay
§ taa mfaw amq Fg T gATT FEM
MY 78 A A1 JFefaud ge ge-
#gfea § | qfefag wR gashiagfea
& AT FT ATHAT q L ¥ AT A Yo
¥ T AEr §, Wk &fawE ¥ @
Taat 99t § | 98 whaE &1 faun g
f& g7 FT {3 a1 ¥ T4 g T A
ITET WE ANET AW AT AG g
O AT aF IH1 wAeaT @) fFF ag
¢ | gfaum #1 ag @17 5 Ffsfaod
F1 g9 UFAAI T F AAT T F7 aF
T HwA & 91 R 7 gy Wt A
I A1 H G 739 T30 # | I qLA
a9t z4 fazr § 9w gor@T € 1 A FfEEa
T F71 € f@ g7 m=w 9 FvA1 SE-
TIAT 9T OF WIT ¥ | HIT g7 UF =T
&1 & F74 (7 a7 7o g2 39 Afz-
fawy w7 wasitagfes &1 gev waq
7 & Fgifw Gfqy ¥ qre dar w37
1 sradama g 1 3 T wmx W9 @
dfaym #1 Avgar AEY W & =i
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Ffifaedr A waiagfea w1 s
FIT F AR AAT FI9 731 T209 &
ar $8 T T9a ? wifER a1
3Ias! FA § Fav avar § 7 fafew o=
F AW H &1 ZH AMATT T AT
Sz 4 fr Afsfandy w1 masarfey
F w7 fRar sra AT AAT THET g
T 4 AfFa AT A1 oTW AT A
TIFT FAT ¥ 7 AT 73bv 20 wrer
TG §U AT AIAGT T AT 717 7 A7
Fgr ga1 & fF 71 a0 &1 wAw fran
qA AT AT AY ATTA AW T TT
faga g f% =3 <% &% 39 A% 7 77 719
A AF [ AD AT FOMT AT A9
fav gam g0 g7 & 5T F3T 3
ECREI R I (R R P e R o
IgL 3 AT AT THY WA AT AT
AL Z AT A I AAFT AT A9
AT GLELAFT SGUT AT N
ar |

Shri A, K. Sen: Mr. Deputy-Speaker,
Sir, I have listcned with very great
interest to the various speakers re-
presenting all the Groups and Parties
here taking part in this discussion, and
I am glad to say that 1 am happy
1o notice a large area of  agreement.
As we find every year, so far as the
Demands of this Ministry are con-
cerned, we do not exactly expect a
polarised attitude, and it shows how
deeply this country and this House
feel about a proper legal system serve
ing the needs of a growing society and
yet preserving the essential of free-
dom which our Constitution guaran-
tees. And 1 apprehend that all the
speakers who have spoken with dif-
ferent strains have really been moti-
vated by these larger considerations.

While taking the points that have
been raised, may I take the important
points leaving out the details and try
to say something which will express
not only my own personal point of
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view but, I concive the point of view
of the pcople regarding these mat-
ters?

Let us take the question of legal
aid, raised by Shri P. K. Deo. I do
not think there is any controversy
over the subject. And we have during
the last five years also gone ahead in
formulating a scheme which might be
of goncral application. It will be re-
membered that so far as the Scheduled
Tribes and the Scheduled Castes are
concerned, the Centra] Government
alrcady bear fifty per cent of the costs
of litigation. It ha: been said occa-
sionally ~ “Is it presumed that every
member of the Scheduled Castes 1s a
pauper.  Or every members of  the
Schoeduied Tribes is a pauper? Is it
presumed that cvery member of the
non-Sceduled Castes or non-Scheduled
Tribes is not a pauper? I am afraid
tha! that argument has certain sub-
stance, because we cannol cut across
the different  groups and  castes
and determine,  on the yard-
stick of whether a litigant is a mem-
ber of the Scheduled Caste or not, the
question ‘of cligibility of legal aid that
is to be made available to him. Pov-
erty docs not follow the lines of divi-
gion of Scheduled Castes or Scheduled
Tribes. It is not certainly beyond our
experience that there are individual
members of Scheduled Castes who are
much richer possibly than individuals
of other castes. But the wider consi-
deration of bringing the fruits of a
free Government to the door of cer-
tain castes who have been more ‘or
less deprived of the benefit of a just
society for a long time was felt  so
paramount that in such cases, not only
in regard to legal aid but also in re-
gard to educational facilities and
var‘ous other matters, we have, by
and large, followed the division of
Scheduled Castes and  Scheduled
Tribes in the matter of making avail-
able to them just assistance. I think,
in the larger interests of the country,
these considerations have worked



7599 Demands

properly, and brought justice to these
people who were oppressed for a long
time and who are just coming to
realise ‘their importance. The question
of making legal aid available to the
poorer sections of other communities
is, as ¥ said, not a matter which is
controverial at all. We are all agreed
about it. But, the question is, where
are the funds? In the last Law Min-
isters* conference to which reference
was rightly made by several speakers,
we dig approve of a schemc, but il
was resolved that the Centre should
find 50 per cent of the funds necessary.

16 hrs.

The demands on Central assistance
for many arcas and for many pur-
poses are so great that, unfortunately,
I must confess 1T have not  succeeded
in making the Central Governmoent
agree to treat legal aid to the poor on
the same levai of urgency as other
matters. It is no secrel and 1 admit
that possibly a power house or an
irrigation dam or a steel Tactory
would assume o much more important
place in our sale of prioritics  than
matters like legal aid. T hope that it
will be possible before Tong  to find
the resources not only from the Cen-
tre but also from the States to enable
a proper scheme of legal aid to be
worked out as in other countries like
England where the scheme now  in
operation has been remarkably suc-
cessful,

The next question raised by — Shri
P. K. Deo is a larger question, namely,
that of no appointment of Judges to
executive or  administrative  posts.
Shri Frank Anthony joined him in
that. I think all of us fecl that  our
Judges occupy a spccial position be-
cause in this country, we have come
to regard the institution of frce courts
as an ecssential element in our free
Constitution, without which many of
features of our Constitution will fall
to pieces. We, therefore, always like
to keep our Judges away from the field
of controversy, and all administrative
posts naturally bring the holders into
the arena of controversy. There is no
doubt about that. By and large, I do
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not think tthere will be much disagree.
ment amongst us on this proposition
that Judges should not normally be
appointed to administrative posts.
But, as will readily be conceded, there
are many posts to which Judges should
rightly be appointed. Take our Elec-
tion tribunals which should be entrusi-
ed to adjudge disputes in which
important persons are jnvolved—Ilet us
say, Ministers are involved. It has
been our practice to appoint ex-High
Court Judges to abjudicate on these
disputes. Naturally, this is a field
where ex-Judges would admirably fit
it. Those who have had no judicial
experience would not at all be a happy
choice for doing this particular work.
Iet us take the work of the Iaw
Commission. Here would be a field
where our Judges would be suited for
the purposc of not only guiding the
work, but also for the purpose of
bringing Lo bear their mature
exporience. td and wisdom. We
nced mot claborate all the fields which
would be of a simiiar nature, where
our Judges, by reason of their train-
ing, temperament, cducation and
various other qualities, would be ad-
mirably suited for the purpose of per-
formin‘;_c the task  assigned to these
bodics, diverse tribunals, cnquiry
commissions and so on. I do not think
anybody dispuie that our Judges
should be appointed there.

[Srrt Muncnanp Duei in the Chair]

But, as I said, I am very sorry,
taking notice of a few lapses here and
there, we tend to induipe in such
generalisations that  might  possible
create an impression that our judiciary
has rcally come 1o a state of disgrace
or that they have fallen low in their
standards., I am surc it has not been
eiher the intention of Shri  Frank
Anthony or other hon. Members who
have  given expression to views
on these lines, 1o create such an im-
pression in the public mind that our
judiciary has dcteriorated. Lapses
there would be anywhere. 1 think we
shall be doing the gratest disservice
not only to ourselves, but also to the
country if we allow our respect for
the judiciary, our confldence in the
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judiciary to wane at all. I am a firm
believer in the majesty of the court.
1 do not acknowledge the accusation
of Shri Frank Anthony hat we have
been pillorying our Judges, Judges are
also not above criticism in matters in
which criticism would be appropriate.
But, it would be very unfair to accuse
either the Prime Minister or any of
his colleagues or myself. Shri Frank
Anthony will agree with me that, on
the floor of the House, every year, I
have defended the Judges. I have said
that I have been a proud member of
the bar who hae always admired our
judiciary. I personnally feel that our
Judges have set a standard which is
still to be reached by many other
countries. Whenever our Constitution
has come to test any where in India
whether in times of crises or emer-
gency our Judges have risen to
the occasion. That shows that we
have been drawing good cle-
ments. But who can guarantee that
every one woud be a gem? Even if
Shri Frank Anthony were to make a
selection he cannot guarantee the
selection of undiluted gems always,
especially in a field where the future
can be only tested by guess work, by
current performance. It is true that
therg have been cases where, as he
says, people have been appointed to
High Court in preference to others
who have, possibly, enjoyed, in terms
of money or busy work, a heavier

practice. I would like him
to mention a single inst-
ance where such  selections have

been made by the Government. Not a
single instance can be given. I have
been here for the last six years. The
case that he referred to, the case com-
ing from Patna, referred to a pcrson
selected by the Chief Justice there.
The Chief Justice took exception and
hauled up the person making the accu-
sation for contempt. The accusation
was not that the Government had
appointed them, but that the Chief
Justice had appointed the pcople who
had no practice. I think it is most
unfortunate to make any such accusa-
tion even if that be a fact, because it
brings down the High Court. From
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my own limited experience, I can
say—and there are others who are
coming from other High Courts; Shri
Frank Anthony himself is an emient
member of the Bar, and he will bear
me out when I say—that it is not
always the man who had the heaviest
practice who proves the most success-
ful judge.

Shri Frank Anthony: But they
must have some practice.

Shri A. K. Semn: That is a different
matter. But to say that the man
having the heaviest practice would
always be the most successful judge
is a mistake. I have seen that it is
not so. From my own limited experi-
ence, I can say—I do not want to
mention names—we have had judges
who have turned out into fine judges,
who when they were in practice were
not thought so much of, but once
raised to the Bench, their talents
really blossomed and they made their
mark, It is not, therefore, always
right to make such gencralised accu-
sations which create an impression
that our judiciary has come to a state
when the public have lost confidence
in it.

Many of the things that Shri Frank
Anthony has been expressing on the
floor of this House year in and year
out have evoked complete accord, sc
far as I am concerned, because I per-
sonally think that ours should be a
very solid society to live in. If our
fundamecntal rights had come to
nought, if we found that it was
impossible to enforce the great rights
which not only our Constitution but
our laws provide for us and there
were judges who were, only on consi-
derations of expediency or expedi-
tion, loath to attend to cases where a
challenge against individuals’ rights
was involved, then it would be a sorry
state of affairs. And there the great
role of the courts comes in. They
have to play their role rightly and
truly as the guardian of our Consti-
tution. I shall be very sorry myself
if ever a citizen finds the door of the
court barred against him only on the
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ground that there are too many cases
with which the court is bothered and,
therefore, his would be possibly one
of the too many. I am sure that that
is neither the intention of the judges
themselves nor of those who adminis-
ter our courts. But, nevertheless,
certain things have happened, when
possibly we have started to emphasise
the role of speed more than it should
be. After all, when a man comes to
‘the Supreme Court, which is the last
court of appeal, it is not always the
speed which should determine the
value of the justice that he gets.
‘There is the quality of the justice too
which will impress upon the public
mind, and, it is, therefore, absolutely
necessary that the man who comes to
the last court of appeal does not find
that the procedure is such that speed
has assumed a more paramount and
important role. and the needs of the
individuals have been relegated to
the background.

On the question, therefore, of the
imposition of a condition of furnish-
ing security of Rs. 2000 by any per-
son who comes up to the Supreme
Court to make an application under
article 32 I expressed my own con-
cern last year, when Shri Frank
Anthony raised it. I took it up with
the Chief Justice, and told him that
we were oursclves reluctant to pass
a law here telling the Supreme Court
how to try its own cases. Well, we
have allowed them under the Consti-
tution the right to frame rules, sub-
ject, of course, to the paramount
authority of Parliament. I do not
know if T have been able to convince
the Chief Justice, but it appears that
that condition has still not been
removed. It will be for Parliament
to decide in the future whether this
is a matter which would justify
interference by Parliament, and
whether Parliament would think it
wise to impose a rule of procedure on
the Supreme Court or not. I hope that
such a course would not be neces-
sary, because, as I have always said
here, and I have found complete un-

JYAISTHA 8, 1884 (SAKA)

for Grants 7604

animity on this, we should not inter-
fere with our courts in the matters of
procedure and similar things except
by employing the method of persua-
sion to express our own points of
view as citizens. Because Parliament
has a certain super-riding authority
which would be binding on our courts,
and because it is endowed with these
great powers it should exercise those
powers with restraint, especially
when those powers concern our courts.
It is in the measure that we observe
this restraint that the dignity of
Parliament particularly in the field of
its relations with our law courts
would endure.

I, therefore, hope that it will not
be necessary for Parliament to inter-
fere in this matter and that whatever
impediments there are at the present
moment, which appear to be genuine,
would be attended to by the Supreme
Court itself,

The next point raised by Shri
P. K. Deo and various others—I do
not want to mention the names of
each individual speaker—is about our
election laws. I was surprised when
he made this bold statement that our
election law should be changed, and
he has said that everyone was agreed.
I must say that he is very free with
his inferences and assumptions.

Shri P. K. Deo: I am very optimis-
tic.

Shri A. K. Sen: To say that every-
one was agreed that our election law
should be changed was a very bold
assertion, because if everyone was
agreed upon one point in this House
and outside, it is this that our
election laws have set a standard for
the rest of the world, and if any
machinery has worked wel] and im-
partially, it has been our election
machinery. Three general elections
have been held, from time to time,
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some amendments; have been made in
our election law. All the amendments
have been made after consultation with
the representatives of the different
parties, ang then Parliament had am-
ple scope for expressing its point of
view, and never have we carried any
amendment to our election law simply
by using our majority. Shri P. K.
Deo may say that we have used our
brute majority, But what is brute
majority? What is a majority which
is not brute, is very difficult to define.
Majority there must be for a decision.
Bruteness comes when the other :ide
is stifled from speaking. I do not think
that Shri P. K. Deco has ever bceen
stiffed. On the countrary 1 think he
has cnjoyed, and I have always bcen
glad to hear him—the largest measurce
of freedom, not only in regard to his
comments on our clection law but in
regard to his comments on every law.

One branch on which many speakers
have dwelt on is the question of elec-
tion c¢xpenses., The Election Com-
missioner in his report on the second
gencral elections had said that this
formality of filing eclection  returns
should be dispensed with because he
felt that nobody possibly, in the ulti-
mate analysis, furnished a corrcct re-
turn, and thefore, by imposing this
condition, one was possibly putting a
premium on filing incorrect return.
Government felt that if they had ac-
ceded to this demand Shri P. K. Deo
and other possibly supporting him
would have been the very first to say
‘Look at the wretcheq Congress Gov-
ernment; they have removed this nece-
ssity of filing election returns, so that
they can rpend as much money as they
want on the elections’, I am not pre-
pared to believe that Shri P. K. Deo’s
party has not been spending....

Shri P. K. Deo: It is much less than
what the Congress Party has :pent.

An Hon. Member: They are insisting
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because then they will be able to come
back on the strength of money.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
They have exceed the limit in any
case.

Shri A. K. Sen: I shall be very glad
to be convinced that Shri P. K. Dco’s
party has kept to the limit fixed by
law, I am opcn to conviclion in this
matter, as in all others. Thercore, it
the blame is to be foisted I do not
think that it should be foisted only on
onc head. As I said, cvery party
spends, and it is very difficult to abo-
lish parly expenditure on individuals.
Some partics show their expenditure
and openly proclaim them; others do
not. There is no law which can com-
pel a party to disclose its own expendi-
ture because that law again will pos:
sibly involve incorrect —declarations.
The Chief Minister of Orissa  was
quoted. T am glad that he made such a
declaration which show; the forth-
rightness and the candour with which
he discloseq the election expenses of
the Congres Party in Orissa. Far
from criticising it, I should have wel-
comed it as one to be followed a: a
matter of candour by other parties.

Shri P. K, Deo: That would invali-
date the entire election,

Shri A. K. Sen: Party expenditure
would not do that. You remember the
great debate held on the floor of this
House. It i; only individual expen-
diture that matters. Party expendi-
ture is a continuous factor. A party
in a democracy works only or elec-
tion. After all, ultimately it i: only
an election machinery because a party
in a country like ours works for cap-
turning power and without power 1t
cannot achieve anything. Therefore,
in a parliamentary democracy, the
party is nothing but an organised elec-
tion machinery. Over all the five
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years it works as part of an election
machinery -which is geared to the
purpose of winning tre next general
election, This is a matter which has
defied other countries and it will con-
tinue to defy this country, so long as
you make it compulsory for a cand:-
date to file election returns. Fir.t of
all even correct returns will be as-
sailed. I found some hon. WMember
here discussing the amounts .pent in
the Prime Minister’s constituency and
other constituencies, Living in Pala-
mau, I do not know how he could have
had .uch specialised knowledge about
the expenditure incurred in the Prime
Minister’s constituency or other con-
stituencies.  One has to marvel at
thi®. Pcople have possibly specialised
knowledge in these mafters which
others do not have. I do not grudge
them that knowledge. But in order to
arrive at a gencral conclusion, 1o use
a specialised knowledge of a few
cases would be rather precarious.

What impresed me was the high
level at which Shri Anthony spoke. 1
am happy to say that whenever it is
a matter of law, he moves to the high
level and keeps to the great traditions
of the bar and I am always happy to
see a fellow-member of the bar keep-
ing to our lofty traditions. He says
there is g dangerous tendency which
is manifesting and he calls it the cro-
sion of our devotion to the rule of
law. For that the other partics are,
1 suppose, equally responsible. The
rule of law i: to be upheld by the party
in power as much as by the party
which i; not in power.. (Inter-
Tuptions). Let us not throw blame on
each other. I agree that no democracy
can survive unless it stands on the
solid rock bed of the rule of law but
no rule of law is sustained by law
alone, The ultimate sanction for the
rule of law in every country where it
ha; survived is the faith of the people
in the rule of law and the faith that in
ob-erving the rule of law justice is
assured for the common man Every
one has his due if everyone observes
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the rule of law. He has to obey the
rule of law and wunless the law is
changed he has right to try to defy it.
The executive has to obey and if it
does not, the court is there to correct
it, and those over whom the executive
assumes control have equally to obey.
They cardinal policies on which it
rests are two, apart from this psycho-
logical foundation. They are, firstly,
everyone has to submit before the law
as the paramount authority and
secondly, everyone is equal before the
law. These two things govern our
every way of life under a democratic
Constitution,

Our courts, as Shri Frank Anthony
right laments, have no doubt to meet
the exigencics of a socialist economy,
the growing mnceds of a progre:ive
communily, and have deall with this
rule of law not from the purcly tech-
nical point of view, and have refused
to follow the rigid precedents of
Amecrican cases. It is true that delibe-
rately we did not introduce the re-
quirements of the due process clause
in our Constitution, because we knew
that the Government would be the
main instrument in creating a welfare
State and the Government must neces-
sarily act according to law. That law
must necessarily, therefore, deviate
from the rigid canon; of equally which
the American courts had enforced.

Let us, thefore, not be obsessed.
If the courts have made article 14
weaker than it would be elsewhere,
let us not lament over it, and I think
let us congratulate our courts for being
visionaries in allowing our progressive
legislation to ~urvive the challenge on
the rigid notions of equality.

Many of our laws would have becn
struck down. I remeber I argued my-
self the case where we had challenged
the amended provision of section 34A
of the Income-tax Act which was in-
troduced after the Income-tax Investi-
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gation Commisison Act was struck
down. The decision was critised on
the ground that the courts had stretch-
ed to the maximum point the article
in question which might be contrary
10 orthodoxy notions. But judging in
retrospect, and judging from the re-
sult T think the decisions of our courts
have been very good. While they have
kept rigidly to the basic ideal of equa-
lity before the law they have not
shirked from doing away with those
forms of equality which fetter the
Goverment in pushing forward with
progressive legislation and bring about
more rapidly a socialist economy.

With regard to the panchayat courts
the committee which was appointe
after the last Law Ministers’ Confer-
ence has now made the report. It
would be printed very soon and would
be laid on the Table of the House im-
mediately after the Government have
considered it or even before that pos-
sibly. I shall not be anticipating very
much if say that its work will com-
mend itself to all. It hs done a magni-
ficent piece of work and the report
‘would be of valuable a:sistance for us
in tbe future

I think Shri P. K. Deo and Shn
‘Warior said that we have no work and
asked why we should not have more
work. I think Shri Frank Anthony
said the same thing. I c<hall draft a
memorial for him if he wants to, but
that memorial has to be addressed to
the Prime Minister and not to me. I
shall voluntarily give him my as-
sistance if he want; to increase our
scope of work, because I am not afraid
of more work.

There has been some minor criticism
about ballot-boxes being defective
‘here or there. The rules are quite ade-
quate in order to meet such situation
as in Jammu and Kashmir where the
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boxes were found mechanically defe-
ctive. They were changed immediate-
ly when they were brought to the
notice of the Election Commission.

Shri Bade: After the mischief was
done.

Shri Sham Lal Saraf: The faults
were detected long before the actual
clections took place.

Shri A. K. Sen: Can the hon. Membe
guarantee perfect mechnical perfor-
mance without any failuré? If he does
certainly I shall recommend him to as-
sist the Chief Election Cbmmissioner.
The hon. Member possibly has not
seen these boxe:. These boxes are
mechanically quite complicated in
order to prevent any tampering. When-
ever ther are mechnical complica-
tions, failures also occur. I think
there is no rule which can guarantee
against mechanical failure. All that
the rules can guarantee against i; that
when these failures occur, the rules
would be adequate to provide for their
remedy. If the rules are deficient in
that respect, I am prepared to consider.
But to say tht there will be no mecha-
nical failure would be indulging 1n
something which is not practical,

This is all I have to say. We have
come to the end of our time exactly
to the second. I thank once again all
the hon. Members for their valucd sug=
gestions. I have done five ycars of
my work in this Ministry, a few more-
months now., 1 have recived the
co-operation of this House till now
and I hope so long as I am here, I will
continue to receive that cooperation.

Mr. Chairman: I think there is no.
objection to all the cut motions being
put to the House together,

All the cut motions were put and

negatived.
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Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete, the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1963, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 73 to 75 relating to the
Ministry of Law.”

The motion was adopted.
MINISTRY OF DEFENCE

Mr. Chairman: The House will take
up discussion of the Demands relating
to the Ministry of Defence.

DeEmMAND No. 8—MINISTRY OF DEFENCE

Mr. Chairman: Motion moved:

“That a sum not exceeding Rs.
35,06,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
‘will come in course of payment
during the year ending 31st day
of March, 1963, in respect of
“Ministry of Defence’.”

DEMAND No. 9—DEFENCE SERVICES,
EFFECTIVE ARMY

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,84,74,75,000 be granted to the
President to complete the sum
necessary to defray the charges
that will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Services’

29

Effective—Army’.

DemaND No. 10—DEFENCE SERVICES,
EFFECTIVE—NAVY
Mr. Chairman: Motion moved:
“That a sum not exceeding

Rs, 15,12,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Services,
Effective—Navy’.”

782(Ai) LSD—8.

JYAISTHA 8, 1884 (SAKA)

for Grants 7612

DemMAND No. 11—DEFENCE SERVICES,
EFFECTIVE—AIR FORCE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 60,05,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, In
respect of Defence Services,
Effective—Air Force'.”

DemanD No. 12—DEFENCE SERVICES,
NoN-EFFECTIVE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 15,75,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Scrvices,
Non-Effective’.”

DEMAND No. 114—DEFENCE CAPITAL
OUTLAY

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 24,99,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Defence Capital Out-
lay’.”

Dr. Ranen Sen (Calcutta East):
Sir, at the outset, I pay my compli-
ments to the jawans and officers who
liberated Goa from the Portugucse
imperialists. This act of the Govern-
ment of India, though much belated,
roused, the deepest praise from the
people who cherish freedom and
peace. This act of the Government
of India was supported by the social-
ist countries, namely, USSR, China
and the new-born States of Asia and
Africa. This action in Goa was op-
posed by certain military powers.
Certain military powers, who are now
in CENTO and SEATO and who are
in the Pakistan-U.S. Pact, have shown
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their real faces and the defence of
India is endangered from these quar-
ters. Our long and continued associa-
tion with the Commonwealth coun-
tries, with the U. K., and our depend-
ence on the western powers for our
equipment and armament are en-
dangering the defence of our country.
Even now our Army officers go for
the Commonwealth military excrcises.
On page 16 of the Report of the Minis-
try of Defence we find that a high-
powered delegation, on behalf of the
Defence Department, went to a con-
ference at Oxford in 1961, presided
over by Earl Mountbatten. Ig it not
showing respect to our imperialist
master cven now?  Again, from the
same Report we find that for a mili-
tary tattoo in Edinburgh in 1962 our
Indian soldiers were sent. Arec these
things not derogatory to the national
prestige? Are these things not dero-
gatory to the anti-imperialist tradi-
tion of India?

While discussing the defence bud-
get, we have to find out who are our
friends and who are our cnemies. It
has been proved again and again
that the United Kingdom, the United
States of America and other military
powers are not our friends. We get
our equipments, outmoded equipments
at higher prices from them. Let me
here quote a news item which ap-
peared in The Indian Express:

“Six or seven years ago when
the Canberra-bombers were due
to arrive, it was found that they
were without installation of latest
radar equipments, Even when
they came, the heat in the cock-
pit was unbearable even for the
Indian who at a pinch can insu-
late himself against 115°F.”

Such scandalous affairs are going on
because of our association with Com-
monwealth countries and the United
States.

We all remember that some time
back there were newspaper reports
about the desire of the Government
of India to purchase from the Soviet
Union MIG jet fighters. It was also
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reported in the papers immediately
that the US Ambassador and the UK
High Commissioner in New Delhi
became very busy. They started
protesting making enquiries and put-
ting pressure on the Government of
India. It is also reported—I am again
quoting—:

“On May 19, the Commonwealth
Relations Office in London publi-
cly stated that the British High
Commissioner in Delhi had deli-
vered a mnote to the Secretary-
General of the Ministry of Exter-
na] Affairs and that the High
Commissioner was next day re-
ceived by the Prime Minister him-
self. In the same statement, the
Commonwealth Relations spokes-
man expressed the hope that the
Government of India might still
decide otherwise about the deal’.”

What gives them the authority, the
audacity to decide as to what equip-
ments India should buy; or what not
to buy, and from where? We all
know that conspiracies are being
hatched round India. We all know
the nature of the Pak-US military
Pact. What is this hullabaloo about
the MIG jet planes? Under the Pak-
US military Pact, the United States
has supplied Pakistan with jet fighters
F-104, which are much more powerful
in match power than the British and
French planes that we have. With
the Pak-US military in force, we
cannot expect to get such type of
bombers or fighters from America. So
in the interests of the defence of our
country, we will have to get jet
fighters from somewhere else. And
who else would help us in this res-
pect? It was the Soviet Union, un=-
doubtedly one of the most, if not the
most, powerful countries in the world,
which came to our rescue. And the
MIG jet planes are cheaper than the
British and French planes and do not
entail any foreign exchange. If Dr.
Seokarno and President Nasser can
defy the imperialists and get in touch
with Czechoslovakia and the Soviet
Union, why can we not? We are a
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bigger country, a much more powerful
country than Indonesia or the United
Arab Rcpublic. It is a ques-
tion of national prestige also. It
is a question of national de-
fence. This morning we know what
happened in this House. Our Ambas-
sadors abroad is only to give the in-
formation they get from here. In this
House our Defence Minister has more
than once declared that our defence
measures are strong. But our Am-
bassador in America gives out before
mollions of Americans and billions of
the people of the world that India is
very weak. If India is weak, it is the
Parliament of India that will discuss
and find out measures to strengthen
it. But what happened? Even the
Prime Minister did not say that this
was a most despicable thing for our
Ambassador to have done.

Sir, our Ambassador cringes and
crawls before the American imperia-
lists knowing fully well the role they
played in the United Nations after Goa.
We chould be ashamed of such talk
of India’s representatives abroad.
Thercfore, I say that the SEATO and
CENTO powers who have armed Pak-
istan are the real danger to the defence
of India. China is not a real danger
to the defence of India Tt is no good
fencing in the air against an imaginary
enemy, while the border differences
have to be settled peacefully. It is
the Government of India that has said
that az between war and peaceful set-
tlement, peaceful settlement is the
path of the Government of India.
Therefore, I say that the Government
of India must be very careful, We
must all be very vigilant about the
SEATO and CENTO powers, the
Governments of the United Kindgom
and the United States of America.

The second thing I wish to bring to
the notice of Government is the ques-
tion of raising the morale of
the army. This is a very important
question, The strength of our de-
fence depends on two factors. One is
the growth of heavy and defence in-
dustries; the other is the morale of the
army personnel, Sir, it is a welcome
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sign that our total defence produc-
tivity is being fully utilised. What
surplus capacity there is must be uti-
lised for civilian needs. It is at the
same time a welcome sign that de-
fence production is making inroads
into the private sector also. So are
making trucks and tractors—and very
good ones also. But I would like to
know why there is a shortfall. The
Audit report mentions about the short-
fall, I must say that the Defence
Ministry is still a little complacent
about the defence industries. In all
matters, even for conventional wea:
pons we go to Great Britain and Ame-
rica or France. Therefore the first
thing to be done is to strengthen the
defence industries.

Next comes the morale of the army.
I must say there is not the least trace
of domocracy or fairness in the army.
I have to say this with regret. There
are discriminations practised even to-
day. In the Ministry of Defence Re-
port page 86 we find that a subedar
gets a family gratuity of Rs. 1,100,
while a Jemadar gets only Rs.
525, Are lives graded in such man-
ner? Is this conducive to the morale
of the army? Sir, it is high time that
this discriminatory treatment meted
out to the diffcrent ranks is removed.

Sccondly, our army is completely
detached from the people, It is known
to everybody that army personnel
cannot mix with the people . They
cannot attend any political meetings
not event election meetings. They
are used sometimes, I am sorry to
say, to break strikes as the Army was
used in 1958 in Jamshedpur to break
a strike, to brealr the food movement
in Calcutta an? Yowrah as the Army
was paraded in the streets of Howrah.

As I have said before, there is no
democracy inside the Army. In fact,
in the name of disciplinc the army
jawans are put down. (Laughter).
Well, some getlemen may laugh. But
if they had known the plight of the
jawans they will not do so. If a sol-
dier has any grievance against his
officer, he has to pass his petition
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through that officer, and he is always
at the mercy of that officer.

An. Hon. Member: That is discipline.

Dr. Ranen Sen: What happens in
the Sainik Sammelans? Formerly they
were called Fauj Durbars or something
like that. These sammelans are a
mere fuss. If you have any experience
of them you will bear me out that
they are a mere fuss. No army pri-
vate, no jawan can open his mouth
there. It is known to everybody. I
ask the Congress friends sitting there
to make enquiries in this respect, and
they will then say that all that I am
saying in this respect is correct.

Shri Tyagi: Don’t try to infiltrate
into the army.

Dr. Ranen Sen: There is the Terri-
torial Army, there is the Lok Sahayak
Sena, there is the N.C.C.—very good
organisations. We must strengthen
them. But should they be used against
the people? The Territorial Army was
used two years back, during the Cen-
tral Government employees’ strike, to
break the morale of the strikers. It
happened in Calcutta, and in so many
other places. It is known to every-
body. This thing was discussed in
this House also.

In the course of this debate I am
compelled to refer to another topic
which is the topic of the day.

Shri Tyagi: You want to pave the
way to infiltrate into thc¢ Army or
what?

Dr. Ranen Sen: That is for you to
discuss. You will get your chance to
speak, If you cannot bear any criti-
cism, please keep quiet.

In the course of this debate I must
raise the affair of ** a fine
officer. He is the seniormost officer,
most meritorious officer.

Shri U. M. Trivedi: Can an officer’s
name be mentioned like this, Sir?
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The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): It is very bad.

The Miinster of Defence (Shri
Krishna Menon): It has been the un-
derstood practice that names of indi-
vidual officers who can neither plead
nor defend themselves here are not
to be mentioned.

Dr. Ranen Sen: All these things
have appeareq in the press. The press
is discussing it.

Mr. Chairman: The press is diffe-
rent from the House.

Dr. Ranen Sen: I am not putting the
name. But if a seniormost officer
and most meritorious officer is super-
seded, is it not for the Defence Minis-
ter to get up and explain and clarify
the position? If this officer or if an
officer had held important positions in
the past, and all of a sudden such offi-
cers are superseded, naturally that
does not go to help the morale of the
army, the morale of the navy or the
morale of the air force. Therefore,
I say there should be no hush-hush in
this respect and the Defence Minister
should clarify the issue as far as possi-
ble in this House.

Shri S. N, Chaturvedi (Firozabad):
Sir, on a point of order. When the
name of the officer has been brought
in, I think these remarks should be
expunged from the proceedings cf the
House.

Dr. Ranen Sen: I have already
said that I withdraw the name of the
officer. I have done that.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
Hc has said all those things alrcady.

Mr, Chairman: The name of the
officer may be struck off.

Shri B. R. Bhagat: Those remarks
may also be expunged.

Shri B. R, Bhagat: Those remarks

to the officer’s name should be struck
off. But, as Dr. Ranen Sen indicated

**Expunged as ordered by the Chair.
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earlier, in many reputable papers like
the Amrit Bazar Patrika, which sup-
ports the Congress Party whole-
heartedly, there have been reports and
editorial comments in regard to this
particular alleged supersession, and
the name has been mentioned and dis-
cussed in the press and all that. It is
our duty, as Members of Parliament,
on such occasions to bring such ins-
tances to the notice of Government
and to get satisfaction. Merely by ex-
punging the name and preventing it
from being mentioned in the House,
we do not solve problems. I wish
to have your ruling in this matter.
We want satisfaction from the Govern-
ment.

Mr. Chairman: Even so, I do not
think it is possible to bring in names
here. Even though it may be in the
press, it is a different matter alto-
gether. The press is not the same as
Parliament. Anything can be tulked
outside. Everything cannot be talked
here.

Dr. Ranen Sen: I withdraw the
name.

Mr. Chairman; He has withdrawn
the name. There the matter ends.

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
The hon. Member not only mentioned
the name of the officer but also went
on to make a few remarks which are
comprehensible only in the light of
reference to an officer. These are not
general statements. The name as well
as al] the consequential remarks which
have a bearing on that have to be ex-
punged. I would submit, in any case,
since the remark has been made, there
has been no supersession here. The
higher posts are all selection pests and
the Government selects the best offi-
cers.

Mr. Chairman: Since the name is
withdrawn, I do not think any fur-
ther objection is admissible.

Shri Khadilkar: If these remarks
are kept there, it would be very diffi-
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cult to maintain discipline. He has
quoted one reputed journal from Cal-
cutta which is taking shelter under
some sort of chauvinism while criticis-
ing promotions and other things.
Therefore, I would certainly support
the plea made by the Minister of State
just now that these remarks may be
expunged.

Mr. Chairman: 1 agree with you
there. But, I do not think it is open
to me to strike off all these remarks.

Shri Tridib Kumar Chaudhuri
(Berhampore): Sir, I rise to a point
of order. On a previous occasion, in
this very House, in the previous Par-
liament, this question of promotions
and supersessions was discussed in ex-
tenso. I remember, on that occasion
the present Speaker, who was then the
Deputy-Speaker was in the Chair. He
merely advised that individual names
might not be cited. But, it was never
the ruling in this House and it was
never the parctice in the House of
Commons to avoid references to indi-
vidua] officers when certain questions
of principles are involved. Here, in
this case, which has been referred to,
it has been allegedq that Navy rules
which are seldom superseded have
been superseded. Allegation has been
made in public. Whether it is out-
side the House or inside the House, it
does not matter. The Government
owes an explanation. I specially make
this point because an hon. Member
here has made a charge of chauvinism.
In these matters, I do not know what
chauvinism is thcre. We are all
Indians here. If a particular officer
belongs to some particular State, there
are other officers equally senior com-
ing from other States also. This kind
of vague reference to chauvinism and
regionalism is very objectionable.

Some Hon. Members: What is the
point of order?

Shri Tridib Kumar Chaudhuri: The
point of order is, I seek a ruling from
the Chair that so far as references to

.Individual officers are concerned, they
cannot be ruled out.
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Mr. Chairman: The ruling is not
before me. He is only saying some-
thing orally. I cannot rely on oral
statements where a ruling is referred
to.

The hon, Member may go on.

Dr. Ranen Sen: My point has
nothing to do with provincialism or
chauvinism.

I come to the last point, in respect
of labour relations in Defence indus-
tries. The report claims that the
labour relations are good. But, un-
fortunately, I have to say here that
the workers in the defence industries
do not enjoy mostly the benefits of
the Industrial Disputes Act. Section
10 of the Industrial Dispute Act is
never applied to the defence indus-
tries. There is no permanent necgo-
tiating machinery functioning in the
Defence Ministry. These are all facts.
The majority union representing the
majority of the workers icpresented
in the Defence Federation is not rc-
cognised by the Ministry, whereas the
minority union which is affiliated to
the INTUC is recogniseq by Govern-
ment.

Shri K. N. Pande (Hata): How
does my hon, friend say that they are
in a majority The matter has been
enquired into.

Dr. Ranen Sen: Ity is known to
everybody. Therefore, I say this. It
is known to everybody. Even the
hon. Minister himself knows thatl the
union recognised by Government is
not a representative union, whereas
the representative union is not recog-
nised as yet. Thercfore, all that I say
is that all is not well with labour rela-
tions, and, therefare, something has to
be done in this respect.

Shri Surendra Pal Singh (Buland-
shahr): I rise to support the De-
mands for Grants of the Ministry of
Defence.

Our Defence Forces have given a
magnificent account of themselves on
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all occasions, and in all sorts of try-
ing situations, and our soldier has
earned for himself a unique reputa-
tion in the world that he is not only
a good valiant fighter but he is also
perhaps the best behavedq soldier in
the world; he is respected everywhere,
and this is something we can be proud
of. |

The only thing that our Defence
Forces are in need of is good and
modern armament, and it should be
our Government's endeavour to see
that al]l the requirements of our De-
fence Forces in regard to arms, ammu-
nition and equipment are met at the
carliest.

I congratulate the Ministry of De-
fence for having achieved a great deal
in this respect, in so far as the defence
production has gone up by leaps and
bounds during the past few years, and
we are assured thay very soon we will
be absolutely sclf-sufficient in regard
to all our requirements of basic wea-
pons and equipment etc. This is very
good and very heartening news.

On this occasion, I would like to
draw the attention of the Minister of
Defence to the question of the auto-
matic riflee. 'We have been hearing
about the introduction of thig rifle for
the last six or seven years, but this
weapon has not made its dcbut yet.
We are naturally curious to know
what decision the Ministry of De-
fence has taken in this regard. The
automatic rifle is a very useful and
basic weapon, which has been adopted
by practically all the modern coun-
tries of the world, and I am given
to understand that even the Chinese
have adopted it. So, I cannot under-
stand why we have not gone in for
it so far. We cannot afford to manu-
facture or purchase such sophisticated
weapons as guided missiles, rockets,
and nuclear weapons of all sorts and
types. But there should be no diffi-
culty in our way to go in for this use-
ful and basic weapon, namely the
automatic rifle, which can easily be
manufactured at home.
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17 hrs.

As for the Navy, Sir, we all know
that we have acquired an aircraft-car-
rier, which I am told, has enhanced our
prestige considerably. We have also
increased the number of surface
crafts of all types and sizes.
But I fail to understand why we have
not introduced submarines in the
navy upto now. I dare say there is
no connection between the aircraft-
carrier and submarines but the fact
remains that there is no other country
in the world today which has carried
out a naval expansian programme
without introducing submarines at a
much earlier stage and the question
naturally arises as to why we have
not been able to introduce submarines
till now.

As for the Air Force, I am not an
expert in aeronautics nor do I pre-
sume to possess a very thorough
knowledge of the things concerning
the Air Force. But from a layman’s
point of view and from the common
sense point of view, in my humble
opinion in our expansion programme
we seem to be purchasing too many
makes of aeroplancs of the same type,
same performance and same class.
That in my opinion would only create
difficulties in the work of repairs,
maintenance and stocking of spare
parts, and it will create a lot of
unnecessary confusion at all levels.
It is my suggestion that in future we
should purchase all our planes of any
one particular type and class from
one source only, and we should not
buy them from all the four corners
of the earth and just multiply their
breed. s

I would like to say a word about
the welfare of troops. In the post
Independence period there used to
function a women’s voluntary orga-
nisation. It was called AFWWO—
Armed Forces Women's Welfare
‘Organisation—which consisted of
service wives and civilian wives and
these ladies used to get together
occasionally and arrange amenities
and entertainments for our troops
serving in Jammu and Kashmir and
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other far off places. This organisa-
tion did wonderful welfare work for
our troops. They sent gift parcels of
woollen garments, sweets and books
and magazinés to the troops in far off
places and they also arranged enter-
tainment shows and concerts which
werc greatly liked and appreciated
by our troops. The things they sent
as gifts may not have been of very
great value materially and it can be
said that our soldiers could do with-
out them ecasily, but the fact remains
that the very idea at the back of the
whole scheme was so good; it made
our soldiers fecl that there were some
people way back home who  were
interested in  their welfare and
happiness;, and that kept their
morale high and that is a very great
thing. I am sorry to learn that this
very usefu]l and beneficia] organisa-
tion does not function any more. We
wonder why. I have been told—I
cannot vouch for the authenticity of
the information I have received—that
this organisation stopped functioning
because there were some differences
of opinion and misunderstanding in
the higher echelons of the organisa-
tion. I cannot say  whether it is
correct but whatever it is I would
earncstly appeal to the hon. Minister
of Defence to take personal interest
in this matter and use his good offices
to persuade these kind hearted and
good ladies to come forward, and
revive that useful organisation of
theirs once again for the welfare of
our troops.

A word or two about the family
accommodation for our troops. We all
know tha{ there is a tremendous
shortage of family accommodation for
our armed  forces. Our Defence
Minister was at one time very much
interested in  this subject and I
believe a few years back he tackled
this problem very energetically and
he launched several schemes for
building quarters and houses for our
troops. But subsequently, for some
unknown reason, his enthusiasm cool-
ed off, or he lost interest in it, with
the result that the whole scheme lost
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its momentum. So much so that to-
day it is moving at asnail’s speed, and
at this rate it might take anything
from 30 to 40 years to finish the work.
This is not a very satisfactory state
of affairs. 1 would request the hon.
Minister of Defence to revive his
interest in this subject and get the
work expedited.

Then the question of resettlement
of our defence personnel is also a
very important one and I am sorry to
say that not enough is being done in
this regard. Thousands of able-
bodied, disciplined and willing
workers leave the services every
year, and they have great difficulties
in finding employment in civilian life.
I know there are Soldiers’, Sailors’
and Airmen’s Boards in every district,
and these Boards are supposed to look
after our ex-servicemen in all such
matters. But my expcrience is that
these Boards do not function very
effectively and their achievements in
this regard upto now are not very
laudable. And generally the men,
are left to fend for themselves.

There is a so-called Resettlement
Directorate in the Defence Head-
quarters in Delhi which for all prac-
tical purposes does not function
either. This is a very important
question from the point of view of
our military personnel. While they
are in service they give of their best,
and they are even prepared to give
their lives for their country. So,
naturally they want an assurance
from the Government that when their
normal tenure of service is over,
when they retire, the Government
will give them all possible help and
assistance to resettle them in civilian
occupations. This is a very legitimate
demand of theirs, and in my opinion,
the Government should come forward
and give them this assurance; and not
only give this assurance but they
should implement this assurance.

Sir, with your permission, I would
like to air a grievance of the people
of my State of Uttar Pradesh.
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Considering the size of our State,
both in population and in area, and
considering the representation of our
people in the armed forces of this
country, which is considerable, we are
at a loss to understand as to why we
were completely overlooked by the
Ministry of Defence when they were
making out their scheme for esta-
blishing Sainik Schools all over the
country. We were hoping that we
would get at least one Sainik School
in Uttar Pradesh, if not two at the
stage, but unfortunately we did not
get even one, and naturally we are
very disappointed. I would request
the Minister of Defence on my behalf
and on behalf of the pcople of my
State that he may very kindly
reconsider our case and concede our
request and give at least one Sainik
School to Uttar Pradesh straightaway.

The RIMC, at Dehra Dun, is an
institution that is in a class by itself,
It caters for students from all over
the country, and it can harly be said
to cater for the demands of Uttar
Pradesh alone. It does not fall in
the category of the new Sainik
Schools. We want a Sainik School of
the type which have been opened in
other places recently.

Now, a few words about the NCC.
In my humble opinion, the scope of
the NCC should be increased to such
an extent that all our students are able
to join this very wonderful organisa-
tion. For imparting all-round train-
ing, for building up of charter and
for inculcating the spirit of sacrifice
and loyalty in the paths of our
country, in my opinion there is no
other training better than the NCC,
and no cxpense and no effort should
be spared by the Government of India
to make this scheme more popular
and more widespread.

Shri U. M. Trivedi: Mr. Chairman,
Sir, the Demands of the Ministry of
Defence are really very big and they
touch every Indian and every coun-
tryman of ours. They feel that the
expenditure that we incur may not
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be grudged but it must be wisely
spent. What we find, by looking at
the various reports about this Minis-
try, is that the handling of expendi-
ture is very haphazard and reckless.
We cannot understand why it costs
more to get a thing done by the mili-
tary engineering service than by the
Centra] PW.D. The Central P.W.D.
is already a notorious body and the
expenditure incurred by it is not that
of a wise and prudent man. The
expenditure within which it can be
done by a private person is always
exceeded by the Central PW.D, but
our military engineering service beats
the record.

Our report shows that when it costs
only Rs. 50,000 to Rs. 60,000 for a mile
of road to be constructed by the
Central P.W.D,, it costs Rs. 4 lakhs if
it is constructed by the military. In
December, 1952, 308 and odd miles of
road were undertaken to be con-
structed by the military. By Decem-
ber, 1958 about 98 miles of road were
constructed. The original project
was going to cost us about Rs. 304
lakhs, but already the construction of
these 98 miles cost the exchequer
Rs. 392 lakhs. Why this extraordinary
expenditure was incurred could not
be explained by the Defence Ministry
even before the Public Accounts
Committee.

It is the same Indian engineers who
work; it is the same Indian labour
which works; it is on the same soil
that the work is carried out. And yet,
this difference exists between the
expenditure. That merely shows the
carclessness and recklessness on the
part of those who have to administer
our funds. I will only give a very
few instances of this waste of money,
which is not of a fruitful nature.

There is the expenditure on naval
dockyards and the expenditure by the
naval headquarters for the pur-
chase of store carrier, Let me
give this illustration. The naval
headquarters wanted to have a store
carrier. We purchased an old and
decrepit thing for Rs. 38 lakhs, because
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we were in a  hurry. You will
remember, we were in a hurry and
we said, “All right, let us not have
anything new; let us have anything
that we can get”. We were in great
hurry and we purchased an old and
decrepit thing for Rs. 38:30 lakhs. We
find that it is not very useful for us.
We spend another Rs. 8:°30 lakhs for
alterations. After we have made
these alterations and taken one or
two years over it, we think that the
necessary machinery must be fitted
on it. We purchase the machinery
worth Rs. 20 lakhs to be fitted on it.
We fit in the machinery and take time
over it. Our hurry is there. Then,
we find that although the machinery
has been purchased, we must instal
the machinery on the store carrier. It
takes another 2 years to instal it and
we spend another Rs. 16 lakhs over
it. What a waste! Where has our
hurry disappeared? @ What would
have happened to us if there was
some battle or warfare? In the year
of grace, 1959, we find that all this
expenditure has not been very useful
and we start quibbling about it. Is
this the method by which such a big
Ministry should be run? Or are we
merely running the show in the same
form in which the whole thing had
been handed over to us by the
British?

One very great thing which will
appear apparent to anybody who
studies this problem is that all these
years the whole complement of
officers who had to work on this
carrier, who were appointed in the
vear 1952 and were there till 1959
without doing any work, were paid
full emoluments, What a colossal
waste of money?

We all know that we started a
defence production organisation. It
has manufactureq certain items. It is
a sorry tale for anybody who looks
into it. Items after items have becn
manufactured by this organisation,
and items after items have been
rejected by the services. 30 per cent,
40 per cent or even 50 per cent of
items are rejected and yet we are
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running the show. And it is a very
big organisation that we have got
with all the officers. It is a very big
show indeed. Perhaps, we have this
wasting of money in an epidemic
form in India. Other Ministries are
so vying with each other, as whoso-
.ever wastes more is the bigger one. I
had occasion to criticise this in the
case of the activities of the Transport
Ministry. Perhaps, the Defence
Ministry cannot lag behind in wast-
ing money. But there must be some
limit to it.

The constitutional control which
this Parliament can excrcise and 1is
trying to exercise must be welcomed
by the Ministers and not shunned by
the officers concerned. It is a very
healthy sign. Nobody grudges as 1
said before, the expenditure that
has to be incurred for the purpose of
defence of our country. We are all
one in this respect, whether we are in
this side or that side. Of course, I am
not talking of friends on my right.
Excepting them, all agree that expen-
diture has to be incurred for the
defence of our country.

Shri Warior: We are thankful that
he is not representing us.

Shri U. M. Trivedi: I do not repre-
sent them.

Shri Raghunath Singh (Varanasi):
He represents the people.

Shri U. M. Trivedi: Yes, I repre-
sent the people of India.

Apart from these questions, om
which from a cursory glance certain
criticism has been offered by me,
there are other problems of our
defence which have to be studied. We
have a big border., What have we
done with the borders? We have got
people infiltrating into our country,
whose loyalty is questioned. What
have we done to protect our borders
against these persons? What law have
we made that within a particular area
of the border people of questionable
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loyalty should not be allowed to
remain? We are in a very dangerous
position. Infiltration is going on in
Assam and Tripura, Our whole bor-
der on the western side of India is
entirely open.

17.18 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

How many raids into our territory
have taken place? What have we
done? Arc we depending on the State
Police to do it for us? Or are we
going to utilize the army for this
purpose? I do not know whether it
will be conducive to the good of my
country if I were to disclose the
strength of the Central Reserve Police
today, which is also counted as a sort
of armed force in our country. The
definition of “armed force” has been
given to it by the Election Commis-
sion with a desire for 12,000 or 15,000
votes to be secured by the Congress
party. That is why that definition
was given to it. I know that it was
constituted under the Central Reserve
Forces Act of 1949, That Force is not
governed by the Army Act; nor is it
governed by the martial law regula-
tions. It is considered by the courts
of this land as armed force and yet
the municipal bodies are controlling
it. It is there. The point is that even
if we were to give the protection of
our borders to the Central Reserve
Police, their strength must be suffi-
ciently increased, Our borders must
be properly protected; the arms sup-
plied to our armed forces must be of
such a nature as could be used against
those who are so well-equipped.

This morning we had an admission,
a very sorry admission, that our army
is not so well-equipped. This is a
most disgusting state of affairs that
we have been today that our
army is not so well-equipped. We
have been told in season and out of
season, year in and year out, that our
army is strong enough to repel any
attack on our country and I do
believe it is so, But the assertion
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coming from an Ambassador, waell
placed and well posted is not a very
happy assertion. If really the facts
are such, we must do our best and
do it immediately to raise the
standards of our equipment, We
know that we are surrounded on all
sides. Unfortunately, due to our so-
called non-alignment and neutral
policy, we have not been able to
engender many good friends, Our
friends are those who want to take
hold of our country. One friend has
taken 30,000 square miles; another
friend of ours has taken 18,000 square
miles. We are patting the latter on
his back and giving him loans and
supplying him water.

The Deputy Minister thinks that
mine is an under-estimate and he
would correct me, It is not a very
happy sign that our Ministers do not
take to this in a very serious manner.
We know it, Sir, that cven our so-
called friends on whom we counted
and who have given us money, are
not our real friends.

Shri Raghuramaiah: I am sorry to
intervene. The hon. Member said
that Ministers do not take his remarks
seriously. I was actually pointing out
to my colleague that the remarks are
meant for him.

Shri U. M. Trivedi: Then I with-
draw my remark.

As I was saying, special type of
border training for our armed forces
is necessary, We do not know when
we might be involved in some sort of
an imbroglio.

Ours is a big country, with a big
name. We are five times the size of
Pakistan. Yet today it is they who
are raiding our country every now
and then. How many raids have been
there, we do not know, We have lost
count of them, and we feel it is enough
for us to have sent strong protests.
These are of no avail. We had in fact
to yield our land, We had to pass a
law and Berubari had to be given
away. The trouble still remains.

So we are dealing with persons who
are not satisfied with polite methods.
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As regards these persons we must be
prepared to meet all eventualities. We
cannot sit with complacency and say
that we have done enough, We have
not. They will learn only by our
action. We know that the conse-
quences of war arec not very good.
But war or no war, we cannot afford
to be complacent sg far as the defence
of our country is ccncerned.

I also personally do not like the
idea of favouritism shown by the Min-
istry in promotions of officers; because
it is this force on which we are de-
pendent; it is on the blood of these
pcople that we are dependent for
saving our country from going to dogs.
At least we must be very very fair
in the matter of the promotion of
these officers, We should give no
cause whatsocever, either to the rank
or the file, to feel that there is some
sort of injustice done tp them. A
proper machinery must be set up,
cither by way of an administrative
tribunal or by scme other method,
so that any injustice may be stopped
and nipped in the bud.

The report says that in our re-
cruiting power, in these days we re-
quire men with scientific knowledge
in  our country, Hundreds and
thousands of science graduates are
turned out by our universities. Yet
the Defence Ministry’s report says
that we are lacking in scientific man-
power. Why is it so? Is there any-
thing wrong with your method of
recruitment, or is there anything
wrong in the emoluments that are
being offered? Are they mot suff-
ciently attractive? Do you want 0
place them at a par with the ordinary
jawans, or do you want that every one
who has to sacrifice his life for
the sake of the country, and give his
knowledge also, should be paid suffi-
ciently well to keep his belly and
soul together? There is something
wrong. Why is the attraction not
there? 1 was just wondering whe-
ther the caste system of recruitment
in the army prevails, I know that
times without number it has been sald
that after the enactment of our Con-
stitution it would be entirely illegal
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to have recruitment on a caste basis.
But we cannot keep our eyes shut.
The strength in the army, the per-
sonnel in the army indicates that re-
cruitment is not spread over the
whole of the country. In February
1961, I went to Ujjain and I found a
notice in the notice board hanging in
the Tahsildar’s office; It asked for
recruits, In asking for recruits, I was
surprised to read that in the recruits
wanted as military transport drivers,
the reservation was for Mohamme-
dans. I can never conceive of the
idea that still in our country Hindus
are taboo for the purpose of recruit-
ment of motor transport drivers, I
was wondering that it must have been
a notice before 1947. So, I walked
over to the Tahsildar and asked him
when this notice was posted on his
notice board, He said, I received it
from the military recruitment depart-
ment only a week back. This is going
on. I would urge on the hon. Minis-
ter to look into this affair and put a
stop to it. We cannot afford to have
this method of recruitment.

.Shri K. R. Gupta: You have not
given an example of caste; this is an
example of religion.

Shri U. M. Trivedi: It means the
same thing, whether it is a question
of caste or religion, ag I have already
said. You were not there.

When I was talking of Pakistan, the
note that was lying by the side of
Mr. Kamath reminded me of the note
by the Chinese Embassy. Attack by
the Chinese on our soil ig g'ro'winé,
Infiltration of Chinese in Nepal is a
Source of menace for us, We do not
know how to stop it Unfortunately,
as I said, although Nepal is another
sovereign State, it is our own flesh
and skin and with that Nepal we are
not carrying on very well. We must
exert ourselves in this direction and
our relations with Nepal must be
smoothened, Because, Nepal has for
all time provided to the Indian Army
even In the British days, the largest
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number of fighting forces in the
infantry, We cannot afford to lose
sight of that fact. I have not offered
my criticism on the wasteful expendi-
ture in this Ministry for the sake of
just criticising them. I have offered
it in the view that the Government
must look into it and with the stop-
ping of the waste, we could have
better men, more materials and more
equipment and a large Army and
more money to meet the requirements
of our State.

Mr. Deputy-Speaker: Hon. Mem-
bers may now move their cut motions
relating to the Demands under the
Ministry of Defence subject to their
being otherwise admissible.

Encroachment by China on Indian
border

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100. (7)

Failure of the Ministry to re-occupy
the Pakistan occupied area im
Kashmir.

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100, (8)

Need for participation of army, navy
and air force in development pro-
gramme included in the Plan
Shri Sivamurthj Swamy: I beg to

move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100. (9)

Need to dispense with the compulsory
passing of Basic Hind; examination
for promotion to higher ranks
Shri Ramabadaran: I beg to move:

That the Demand under the
head Ministry of Defence be re-
duced by Rs. 100, (10)
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Need to sanction yearly increase in
the salary instead of sanctioning in-
crease every five years.

Shri Ramabadran: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (11).

Need to ensure civil employment after
release

Shri Ramabadran: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (12)

Need for production of civilian goods
in the Ordnance factories

Shri Ramabadran: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (13)

Fuailure to provide adequate facilities
for re-employment of personnel after
discharge

Shri A. V. Raghavan: I beg to move:

That the Demand under the
hecad Ministry of Defence be
reduced by Rs, 100. (14)

Failure to provide free educational
facilities to the children of service
personnel

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (15)

Need to appoint service personnel in
the Defence Productions Organisa-
tions after release

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (16)
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Need to introduce the system of verifi-
cation through the District Soldiers,
Sailors and Airmen’s Boards instead
of the Police

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs, 100. (17

Need to provide more facilities and
amenities to armed forces

Shri A. V. Raghavan: | beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs, 100. (18)

Need to increase the salary of Jawans

Shri A. V. Raghavan: I beg 1o move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (19)

Need to remove regional imbalances
in the matter of recruitment in the
army

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (20)

Need to make the army q formidable
force of National integration

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (21)

Need to expedite the revision of regu-
lations for the Indian Navy

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (22)
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Utilisation of imported equipment for
testing over hauled fuel pumps of
aero-engines

Shri A. V. Raghavan: I beg to move:

That the, Demand under the
head Ministry of Defence be
reduced by Rs. 100. (23)

Delay in disposal of surplus land and
building at Landour Cantonment

Shri A. V. Raghavan: I beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100. (24)

Need to abolish the condition of com-
pulsory passing the Hindi test for
purposes of promotion,

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100, (25)

increment in  the
salary

Need for yearly

Shri A. V. Raghavan: 1 beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (26)

Need to review the cases of Jawans
discharged on political grounds

Shri A. V. Raghavan: Ibeg to move:
That the Demand under the

head Ministry of Defence be
reduced by Rs. 100. (27)

Need to utilise surplus manufacturing
capacity of Ordnance Factories for
manufacture of civilian goods.

Shri Warior: I beg to move:
That the Demand under the

head Ministry of Defence be
reduced by Rs. 100. (56)

Need to have coordination between
Ordnance Factories Technical Deve-
lopment Establishments and E. M. E.
Workshops.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (™
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Need to produce Pcople’s Car in Ord-
nance Factories

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (58)

Need to have a special alloy steel
plant under Defence Ministry

Shri Warior: 1 beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (59)

Need to manufacture heavy uvehicles
in Ordnance Factories and allied de-
fence establishments.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (60)

Need to expand HAL at Bangalore to
step up production of more aircraft.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (61)

Need to remove the discrimination
between the mon-industrial and in-
dustrial employees in defence estab-
lishments in the matter of service
conditions.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (62)

Need for construction of more quar-
ters for civilian employeeg in de-
fence establishments.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (63)
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Immediate need to implement the Pay
Commission  recommendations re-
garding leave to industrial workers
in defence establishments,

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (64)

Need for abolition of contract system

in M.E.S.
Shri Warior: 1 beg to move:
That the Demand under the

hecad Ministry of Defence be
reduced by Rs. 100, (65)

Need for implementation of orders re-
garding 80% permanency of indus-
trial and non-industrial employees.

Shri Warior: 1 beg to move:

That the Dcmand under the
head Ministry of Defence be
reduced by Rs. 100. (66)

Need to revise the pay scales of
D. S. C. personnel

Shri Warior: 1 beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (67)

Need to institute negotiating machin-
ery at three levels to discuss griev-
ances of civilian Defence employees

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (75)

Effect of recommendations of the
Reghuramaiah Committee on the
J. C. Os. and other ranks.

Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (76)
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Need to have more quarters for the
army personnel.
Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (77)

Need to have better educational faci-
lities for children of other ranks
Shri Warior: 1 beg to move:

That the Demand wunder the
head Ministry of Defence be
reduced by Rs. 100, (78)

Need to produce AVRO-748 by I.A.F..
at Chakeri, Kanpur
Shri Warior: 1 beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (79)

Purchase of Supersonic jets from
U.S.S.R.
Shri Warior: I beg to move:

That the Demand under the
head Ministry of Defence be
reduced by Rs. 100. (80)

Need to abolish the system of police
verification at the time of enrolment

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Services, Effective-

Army be reduced by Rs. 100.
(32)
Need to enhance the pay scales of

Jawans

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(33).
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Failure to safeguard Indian’s frontiers
from foreign aggression

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(34).

Failure to evict foreign invaders from
the Indian territories

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(35).

Need to bring about proper wunder-
standing and cordial relations bet-
ween the security forces and the
civil population in the frontier
areas

Shri Rishang Keishing: I beg to
‘move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(36).

‘Need to strengthen the defence
measures in the frontier areas

Shri Rishang Keishing: I beg to
‘move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(37)

‘Need to build network of all-weather
motorable roads to connect the
strategic borders of the East and the
North of the country

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
£38)
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Criteria for promotion in the Armed
Forces

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Army be reduced by Rs. 100.
(39) '

Need to build g number of air strips
in the Eastern and Northern fron-
tiers of the country.

Shri Rishang Keishing: I beg to
move:

That the Demand under the
head Defence Services, Effective-
Air Force be reduced by Rs. 100.
(40).

Need for reservation of seats for
children of ex-servicemen in the
Sainik schools

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Services, Non-Effec-
tive be reduced by Rs. 100. (41)

Need to enhance the maximum rate of
family pension

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Services, Non-Effec-
tive be reduced by Rs. 100. (42)

Need to construct more family quar-
ters for Jawans

Shri Ramabadran: I beg to move:

That the Demand under the
head Defence Scrvices, Non-Effec-
tive be reduced by Rs. 100. (43)

Need to change the District Soldiers,
Sailors and Airmen’s Board into a
permanent body

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Defence Services, Non-Effec-
tive be reduced by Rs. 100, (47)
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Need to open Sainik Schools in Koz-
hizode, Badagara, Cannanore and
Tellicherry

Shri A. V. Raghavan: I beg to move:

That the Demand under the
head Defence Scrvices, Non-Effec-
tive be reduced by Rs. 100. (48)

‘Sainik
ex-service-men

Need to provide copies of
Samachar’ to the
free of cost

Shri A. V. Raghavan: 1 beg to move:

That the Demand under the
head Defence Services, Non-Effec-
tive be reduced by Rs. 100. (49).

Need to give more ‘B’ vehicles to ex-
servicemen on hire ourchase
through  the  District Sailors,
Soldiers and Airmen’s Board and
the Post War Reconstruction Fund.

Shri A. V. Raghavan: I beg to move:

That the demand wunder the
head Defence Services, Non-
Effective be reduced by Rs. 100.
(50)

Need to provide grants to ex-service-
men’s Co-operative Societies

Shri A. V. Raghavan: I beg to move:

That the demand wunder the
head Defence Services, Non-
Effective be reduced by Rs. 100.
(51)

Failure of the Defence industries to
produce all the mnecessary articles
for the army and civil supplies too

Shri Sivamurthji Swamy:
move:

That the demand under the

head Defence Capital Outlay be
reduced by Rs, 100. (53)

I beg to

Need for production of civilian goods
in Ordnance factories

Shri A. V. Raghavan: I beg to move:
That the demand under the
head Defence Capital Outlay be
reduced by Rs, 100, (54)
782 Ai LSD—9.
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Need to establish an Ordnance factory
in the Malabar region of Kerala

Shri A. V. Raghavan: I beg to move:

That the demand under the
head Defence Capital Outlay be
reduced by Rs. 100. (55)

Mr. Deputy-Speaker: These cut
motiong are now before the House,

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, if there is one
service in free India about which one
can feel proud in an un-qualified
way, it is our defence forces. I believe
our decfence forces have given an
cxcellent  account of themselves
wherever they have been called upon
to help our country: in Kashmir, in
Goa, Daman and Diu, in other places,
in our international commitments, in
the time of famine, in the time of
breakdown of law and order, in the
time of the breakdown of some of our
dams. In all these emergencies our
defence forces have come to the
rescue of Indian citizens. And I
believe that anyone who has the good
of this country at heart will pay his
humble tribute to our Defence Ser-
vices. I think of Karam Singh (and
his companions) who braved the ruth-
less cruelty of the Chinese, and who
came here with his feet frost-bitten.
1 think of the four airmen who were
the prisoners or the captives of the
Naga hostiles, and who are luckily
with ug today. I think of the people
who are doing a magnificent job on
behalf of the country in the Congo. I
think of the International Supervisory
Commission in Indo-China,

I believe that if thcre is any thing
about which any Indian can be proud,
it is our defence services, and I
believe that not a word should be
said about our Defence Forces which
may destroy their morale. The morale
is not built up only by means of
material resources, by means of pen-
sions and gratuities and salaries, the
morale is not only built up by means
of houses; all these things are neces-
sary, no doubt, but every word that
is spoken here is out either to build
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up the morale of the Defence Forces
or to destroy that morale. Far be it
from any Member of thijs House, to
whatever party he may belong, to do
or say anything which will destroy
the morale of the Armeg Forces.

Having said that, I ask myself one
question. ] want to know whether our
defence policy, as it has stood up to
this time, needs revision or not. I
believe that the time has come when
our defence policy should be reorient-
ed. I have got here before me the
report of the British Defence Ministry,
and this is what they say:

“The responsibilities of Defence
are heavy. But we must not, and
most of us do not with to, shed
the burden. We have peace and
we believe that we can continue
to aave it. if we are prepared to
play our full part in deterring
war. This is the inspiration and
reward of those who served the
defence of their country in many
fields.”,

This is what the British Government
are thinking. They are living in the
midst of pcace. Are we living in the
midst of peace? Look at our cease-
fire line in Kashmir. It is so sensitive
these days. There is a military build-
up on the Pakistan side of the cease-
fire line. Look at our border with
China. I was amazed to hear an hon.
Member saying that we have nothing
to fear from China. I think that such
soothing words can do more harm to
our country than anything else. We
have to fear every harm from China.
China is out to do as much harm to
ug as possible. It has grabbed illegally
and unconstitutionally such a big
chunk of our territory. Unless China
vacates that aggression, and unless
China clears out of that area, I do not
think that we can look upon Ching as
our friend, even though some of my
hon, friends sitting over there may
trv to sing a song of praise.

What I was saying was that we arc
not living in a state of peace. Every
day, there are questions put on the
floor of the House about what is hap-

MAY 29, 1962

for Grants 7646

pening on the border between India
and China, about what is happening
on the cease-fire line between India
and Pakistan and so on. All these
things are there to show to us that
we are not living in a state of peace,
that our borders are live and sensitiye
and that we face danger not only
from one quarter but from two
quarters. A country that ig situated
like that has not to think that it is
living in peace with its neighbours or
with anybody else.

So, I believe that our defence policy
which was a policy based upon non-
alignment, which was a policy based
upon peace, and which was a policy
based upon the security of our country,
should be revised now. We stand for
peace; we stand for non-alignment,
and we stand for the security of our
country, but we have got to build up
strength so that Pakistan which is
getting military and economic aid
from the USA, the UK and other
countries, and China which ig brand-
ishing the big stick before us, may
feel that India is not to be trifled with.
Therefore, the time has come when
we should try to think of building up
deterring strength. How can we do
that? I think we can do that by taking
into account all those factors which
are necessary in order to make India
not only strong in the field of indus-
trial production but also strong so far
as military power is concerned. Far
be it me to suggest that we should use
military power against anybody. But
1 will be failing in my duty if I do
not say that we should have military
power so that no nation dare look with
covetous cyes and avaricious eyes
upon our territory, I think this is
what we should do.

Now, how are we going to do that?
I look at the Budget that has been
given to us. Of courge the Army gets
Rs. 224.66 crores. That is good; I
welcome it, But look at the Navy,

Shri Raghunath Singh: Yes.
Shri D. C. Sharma: What kind of

a Navy have we got? I am afraid, Str,
that I am standing next o a man who
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iy a sailor on land, not a sailor on
sea. Therefore, I am very much
afraid of him. We gave our Navy
Rs. 19.34 crores last year and we give
Rs. 19.53 crores this year. It is like
giving a school-boy a prize which is
worth one or two annas more than the
prize he got last year. Iy this Navy
worth our country? We must have a
very puissant, a very might Navy.

Now, on the Air Force we are going
to spend Rs. 78.37 crores and odd. Tt
is not sufficient but I think it is eccep-
table. But India which has such a big
coastline should not be so neglectful
of its Navy,

The day of conventional weapons is
gone. The conventional force is now
only a kind of a police force. In this
report I have been wanting to read
something about the word ‘nuclear’ or
something like that. Of course words
like ‘radiation’, etc. are there in the
report but the word ‘nuclear’ has not
been mentioned. Other countries arc
thinking in terms of nuclear wcapons,
atomic powered submarines and all
those things but in our country we are
still in the stage of conventional
weapons. Even if we want to have
conventional weapons, what kind of
weapons can there be when the coun-
try is gpending a paltry, miserable and
pitiful sum of Rs. 19.53 crores on the
Navy?

The foot soldier or the infantry will
be important as long as this world
lasts but it is the age of aernplanes
and airman and I believe, therefore,
that something has got to be done so
that our resources in Navy, in Army
and Air Force go up. I will be told
by the Defence Minister—he is a very
resourceful man and ingenious debater
and it ig very difficult to argue with
him—and I may be told by the Defence
Minister: “What can I do: I have to
cut my coat according to my cloth;
I have got to frame this Budget within
the resources that are made available
to me.” Quite right. 1 think he can
ask for more resources because ag I
have said we are now living in n era
of competitive strength with the two
nations that are there; we have passed
from the era of peaceful living.
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The other point that I want to make
is this. I have no doubt that our de-
fence production has gone up. For that,
I think the credit is due to the new
look that our Defence Minister has
given to the industry. We have done
very good work during the last two or
three years. I feel happy about it. I
feel happy when I find that we are
going to build trucks and tractors and
so many other things. But I would
say that even in the matter of these
conventional weapons we are not self-
sufficient. I would like to say that the
Defence Minister should have a prog-
ramme of production by means of
which we can become self-sufficient
so far as even these conventional
weapong are concerned. Of course,
there are projects to produce super-
sonic aircraft and all that kind of
thing. There is a project to produce a
kind of aircraft at Kanpur. All these
things are welcome, but I want to see
the Indian army equipped with Indian
weapons. Unless that happens I think
our Indian army will not be true to
itself. Ag hag been pointed out by my
hon. friend here, it is no use getting
this kind of equipment from this
country and that kind of equipment
from that country. I think it is no use
having this kind of hotchpotch in this
country. I believe that in this matter
we should have our own resources
and I believe it is not difficult to build
up those resources.

Now, I will say a few words abot
the NCC, 1 believe the NCC is a good
thing. Our young men and women
have taken enthusiastically to it. I feel
that there is more cagerness for the
NCC than for anything else. But [
would ask the hon, Minister, what
about the ACC, Why arc they keeping
this ACC going? What good is the
ACC doing? 1 wany to ask, what is our
Territorial Army doing. 1 respect
those members and I salute the men
of the Territorial Army ~ But then,
1 would say that he ACC is nothing
but a kind of clementary drill-giving
machinery. That is also not very pro-
perly done. It does not provide any
kind of training either physically, men-
tally or militarily. Therefore, I think
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[Shri D. C. Sharma]

this ACC should be scrapped and in
its place we should have the NCC all
along the line,

At the same time I say that the De-

fence Minister should appoint a com-
mittee in order to go into the question
of the Territorial Army. I believe our
Territorial Army has been a half-dead
and half-alive affair. I want that the
Territorial Army should be worthy of
ts name and for that we must try to
give it a new look, and we should go
into this question very patiently and
very sedulously. Unless we do that,
I believe our defence potential will
remain as it is,

Then there is the question of can-
tonments. Unfortunately, when India
was divided, we left most of the can-
tonments in what is now called Pakis-
an. We inherited very few canton-
ments from the British Government.
I feel that in spite of all this
Amar Jyoti business—that is a kind of
eye-wash—and all that kind of thing.
our cantonments have not been cons-
tructed at that rate which was neces-
sary for this country.

We must have cantonments. With-
out cantonments, you cannot have a
contented army and without a con-
tented army, you cannot have a proper
of defence for our country, How many
cantonments have we got? Very few.
So, I submit very respectfully that we
must build more cantonments and
family stations. Unless you have
family stations for these army men,
the morale of the army men is bound
to go down.

I would like to say a few words
about the ex-servicemen. In our coun-
try, ex-servicemen arc the neglected
children of the defence forces, I have
something to do with them; I know
some of their grievances, some of their
needs, trouble and complaints and I
feel that the Ministry of Defence is
not taking as much care of these ex-
servicemen as they deserve. The ex-
servicemen are sore. It is a continu-
ous process. If the ex-servicemen are
not contented, people will think that
the army business is not good on the
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whole, Therefore, I would submit
respectfully that the ex-servicemen
should be looked after more carefully
and more properly and that a new set-
up should be organised in order to
make thesc ex-servicemen happy and
contented.

My last point is, we should try to
build up some kind of voluntary force.
as was suggested by the hon, Member
who preceded me. Unfortunately, in
this country, we are not defence-mind-
ed. We read the dailies, but it is very
seldom that they write any article on
defence. It is very seldom that we
ready any article which has anything
to do with the army.

Shri Khadilkar: Do they not write
about the Defence Minister?

Shri D. C. Sharma: 1T am told that
they have cnough Information Officers
in the army and they write something.
I do not know where it is published.
Our defence is a neglected subject, ¢
far as this thing is concerned, Th’
subject of defence should become po
pular with al] sections of our peoplc
from the school boy up to retired pco-
ple, men and women, scheduled castes,
Harijans. It should cover all types of
socicty, without any distinction of
caste or creed.

Shri M. R. Krishna: Brahmins also.

Shri D. C. Sharma: Therefore, we
should build up a kind of social ser-
vice organisation, covering not only
women, but also men, so that they can
be a source of strength to the army
and they can do some welfare work
for the army.

I have no doubt that these sugges-
tions of mine will be taken for what
they are worth. I have no doubt that
our defence forces are doing a very
good job and our defence forces are
the pride of this country.

Shri Bhagwat Jha Azad (Bhagalpur):
Mr., Deputy-Speaker, many hon.
Members have spoken on the defence
budget in different strains but, all the
same. they have complimented what is
stated tm the annual report, namely.
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that the morale and the efficiency of
the armed forces have remained high
throughout the period under discus-
sion. There is no doubt that in what-
ever fleld our armed forces have been
called upon to work, be it in the case
of national calamities, relief work or
maintaining law and order, they have
acquitted themselves very well. Apart
from what they have shown within the
country, outside also we have scen
that in the case of Congo and Gaza
they have acquitted themselves re-
markably well. When we find in other
countrics armies are being sent or
air-lifted to fight and kill and compli-
cate the issues, our army is carrying
on a very humane mission of main-
taining peace in the world, So. in that
sense, we can say that our army, both
within the country and outside, are
doing a good job.

In this context, when we see some
of our friends making statements that
our army is not sufficiently strong or
efficient or cquipped to maintain or
defend our frontiers, we feel sorry
that such unfortunate statements are
being made. Only this morning we
heard the Prime Minister saying that
our army is sufficiently strong, we are
sufficiently efficient and we are suffi-
ciently cquipped to defend our coun-
try. That is a good thing. I hope the
Defence Minister or the Government
will take care that in future at least
such unfortunate statements are not
made regarding our defence forces

Though we have been shocked by
such statements, we were amazed
much more at the statements of the
leader of the so-called free world dic-
tating terms to us, We heard only this
week that the leader of the free world.
viz., the United States of America,
protested to us regarding our intended
purchase of fighter planes from the
Soviet Union, Here I would like to
ask one question. Have we ever inter-
fered or saig anything to any country
about any matter of its defence? No.
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We are not interested in re-arma-
ment, Rather, we are interested in in
disarmament. We used our full
energy and full efforts at the Geneva
Conference for disarmament and we
have shown that we are not interested
in building armaments, We are not
interested in building up armg for
aggression, as in the case of USA or
USSR. We are not interested in build-
ing nuclear weapons which are doubly
cursive in the sense that they kill or
destroy not only the target but also
the nation which produces them. That
is why those countries which are pro-
ducing nuclear arms are concerned
and are not happy that they are in an
advantageous position to hit their
cnemies, because they are afraid tha‘
it will recoil round their own neck.
We We are not interested in  such
things.

18 hrs.

We know our economic limitations.
We feel that a country in order to
become strong cnough to defend itself
has {o become cconomically strong
first. Therefore, we arc giving more
importance to our economic position;
though we give cqual importance to
our defence, none the less, we are not
in the arms race in which the free
world and their allies are entering,
creating tension and anxiety in the
world, And yet, those very countries
are coming and telling us: look, you
should not do this.

Sir, I think our Government will take
note of the resentment in the country,
in the Parliament, thay we are at li-
berty to purchase our requirements
from anywhere we like and we will
not allow any nation to dictate to us
in this matter,

Mr. Deputy-Speaker: The hon
Member may continue his speech to-
morrow.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday
May 30, 1962/Jyaistha 9. 1884 (Saka).
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ORAL ANSWERS TO
QUESTIONS . . 7387—7430
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No.
1114 Phizo in Pakistan . . 7387—91
1116 Hindi Type-writing Train-

1117
1118
1119
1122
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ing Scheme .

- 7391—94
Raw Film Project . 7394-95
Rural unemployment . 7395—99
Transmitter in Raipur  7399-7400
NEFA . 7400-01

1123 Coconut~ fibre processing
factory in Kerala . 7402-03
1124 Valapattanam  Irrigation
Scheme . 7403-04
1125 Industrial potentialities of
oa . . . . 7404—08
1126 Indian Immigrants o
U.K. . . 7408—12
1128 Indian aid to Nepal . 7412—14
1129 N::ws regarding . March
of Chinese troops into
Ladakh . . 7414—16
1130 Labour situation in
Raniganj Coal Ficlds . 7416—18
1131 Jute mills . 7418—21
1132 Administration . 7421—23
1134  Rchabilitaion of Tibetan
refugees in Orissa . 7423—26
1135 Threat of President of the
so called ‘Azad Kashmir’. 7426—2¢9
S.N.Q.
No.
12 Gorakhpuri workers in
coal mines at Kotha-
gudium. . 7429--30
WRITTEN ANSWERS TO
QUESTIONS . 7430—S86
S.Q.
No.
1115 ‘Taxation by States 7430
1120 Minimum  Wages for
mine workers 7430--31
1121 Micanite factory in
Andhra Pradesh 7431

1127

1133
1136

1137
1138

1139

National Buildings Cons-
truction Corporation Limi-

ted . . .. 7432

Southern Rhodesia 7432--33
Situation in Loas . 7433
Printing Press for Parlia-

ment 7433 34
Relief 10 registered un-

employed 7434
Hostile Nagas 7434-35

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q. Subject
No.

1140 Wage structure in public

and private sectors

1141 Shortage of pcmcll]m in
Bombay

1142 Decath of an Indlan dlp-
lomat in Vienna

1143 Mahalaxmi Textile Mxll\
Trichur

1144 Protest note from Chxna
alleging Indian intrusion

1145 Agrarian Relations Act .

1146 New Cinema houses in
Delhi .

1147 Applications from Munl-
pur, Assam, Nagaland
and NLEFA for LF.AS.

1148 Sulphur  Manufacturing
Plant at Amjhore, Bihar

1149 Closure of power textile
factories .

1150 Indians  In Portuguese
colonies in Africa .

itst Revision of U.N. Charter

1152 Visit  of = Soviet Trade
Declagation to tea cstates

1153 Jute Buffer Stook Associa-
tion

1154 Inter-State (.,ommuu

1155 Special — Session of  the
U.N. General Assembly.

1156  Production and sale  of
Khadi .

1157 Death of D.LG. l’ohu
in Nagaland .

1158  Tibetan refugees at
Kalimpong

1159  Administration

1160 Prototype production and
‘I'raining Centre, Howrah

1161 Vocational  Counsclling
Programme .

162 Gratury  for working
journalists . .

1163 Bomb exploson in Goa .

U.S.0.

No.

2116 Educated unemployed in
Rajasthan .

2117 Woollen industry

2118  Workers’ Education Cen-
tres in Mysore State

2119 Licences for new indus-

tries
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7435

7436
7436-37
7437-38

7438-39
7439

7439- 40

7440
7441
7441 42

7442
7443

744344

744445
7445

7445-46
7446-47
7447

7447 48
7448

7449
7449 50

7450
7450-51

7451
7452

7452-53
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject
No,

2120 Khadi and Village In-

dustries Board, Punjab .

2121 Rural Industrial Estates

2122 Museum for documen-
taries

2123 International Film Fes-
tivals

2124 Journalists in the Minis-
try .

2125 Tribal settlers  in Dan-
dakaranya . . .

2126 Uranium in M.P. .

2127 Migration of  Iindus
from Pakistan

2128 Ramakrishna  Cements,
Andhra Pradesh

2129  Soil  conservation in
NEFA and Nagaland

2130  Slum Clearance in Madras
State

2131 Indians in Nepal .

2132 Provident  Fund  Con-
tributions  duc  from
employees . .

2133 Committee for Enforce-
ment of Recommenda-
tions of Sugar Wage
Board - . .

2134 Hire Purchase of machinery

2135 Rising cost of living

2136 Printing industry .

2137 Spinning mill at Raichur

2138 Forward trading

2139 Shortage of water suppl)
in Delhi .

2145 Attack by hostile Nagas

214 Haj Pilgrims from Kerala

(S

‘42 Indo-British collaboration
for tea marketing .

Hostile Nagas
Paper factory at
Madhya Pradesh

Scales of pay in Rubber
Board

2143

2144 Amla,

2145

2146 Divisional ofﬁcc ofCoﬂ"cc
Board at Kottayam

2147 Foreign tours by oﬂ“uc:als
of Coffec Board

2148 Radio sets in rural arcas
of Punjab

2149 Annual allocnuon.s fnr
Punjab .

2150 Demand for  Indian

bicycle etc. from Iran .
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7453-54
7454

745455

- 7455—S7

7457

7457-58
7458

7459
7460
7460- 61
7461-62

7462

7462-63

7463
746364
7464
7464-65
7465-66
7466
746667
7467
746768

7468-69
7469

7470
747071
7471-72
747273
7473-74

7474

7474—176
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject CoLuMNs
No.
2151 Prohibition in  Indian
Missions abroad 7476
2152 Cultivation of cash crops
in NEFA . 7477
2153 Ceramics factory in ]n.mmu
and Kashmir. 7477
2:54 DProgress of rchabilitation 7497-78
2'55 Relations between labour
and managemcnt 7478
2156 Radio stations 7478-79
2157 New major industrics 7479-80
2158  Television sets 7481
2159 Riots in East Pakistan . 7481
2160 Assistance from  East
German firm . 7482
2161 Trade with Kenya 7482
2162 Spinning mills in Gujarat  7482-83
2163 Retrenchment in  the
former  Miristry of Re-
habilitation 7483-84
2164 ‘Commonwelth in Brief’ 7484
2165 Central Informalinn Ser- :
vice 7484-8s
2166 Tour of the (‘halrman of
the Coir Board 7485
2167 Madhya Pradesh and Se-
cond Five Year Plan 7485-86
MOTION FOR ADJOURN-
MENT . . . 7487—92
The Spcaker gave his consent
to the movirg of a  Motion
for Adjournment re-
gardirg statement  made
by Indian Ambagsador
to U.S.A.  about India’s
Defence Forces.  However,
leave for moving the motion
was, on being asked for by
Shri H. N. Mukerice, refused
by the House..
CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE . 7492—¢9
(#) Shri Hari Vishnu Kamath
called the attention  of the
Prime  Mirister 10 the
statement  made by Shri
B. K. Nehru,  Ambassador
to US.A., about India’s
Defence Forces.,
() Shri Bhagwat  Jha Azad
also  called the attention

of the Prime Minister to
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CALLING ATTENTION TO
MATTERS OF URGENT
PUBdLlC IMPORTANCE—
contd.

certain remarks made by
Shri B. K. Nehru, Ambassa-
dor in U.S.A., about thc
Minister  of Defence.

The Prime Minister and Minis-
ter of External Affairs and
Minister  of Atomic Encrgy
(Shri  Jawaharlal Nchru)
made a statement  in regard
to (i) & (ii) above.

(i) Dr. I.. M. Singhvi called
the attention  of the Minis-
ter of Homce Affirs to  the
firc in Sadar Bazar arca in
Delhi on the 28th May,
1962.

The Mirister of State in the
Ministry  of  Home Affairs

(Shri  Datar) made a state-
ment  in regard thereto,
PAPERS LAID ON THE

‘TABLE .

A copy cach of the following
Notifications under  sub-sec-
tion (3) of section 642 of the
Companies  Act, 1956, was
laid on the Table :(—

(1) The Companies (Appeal
to the Central Govern-
ment) (Amendment)
Rules, 1962 published in
Notification  No. G.S.R
651 dated the 12th
May, 1962.

[DaILy DiGesT]

COLUMNS

- 7499-7500

PAPERS LAID ON THE
TABLE—contd.

(i1) The Companics (Central
Goverrment’s)  General
Rules and Forms
(Amendment) Rules, 1962
published in Notification
No. G.S.R. 653 dated the
12th May, 1962.

DEMANDS FOR GRANTS

Discussion  on Demands  for
Grarts in respect of  the
Ministry  of Information and
Broadcasting  contirued. All
the  Demands  were voted
in full,

Discuscion  on Demands for
Grants in yrespect of  the
ministry of Law commenced
and concluded. All the
Dcmands were  voted  in
ful.

Discussion on Demands for
Grants in raspect of the
Ministry of Dcfence comm-
enced. The discussion was
not concluded.

AGENDA FOR  V'MDNES-
DAY, MAY 30, 1962/
JYAISTHA 9, 1884 (SAKA)—

Further  discussion on Demands
for Grants in respect of Minis-
try of Defence.
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